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LOK SABHA
Tuesday, 20th August, 1967,

The Lok Sabha met at Eleven of the
Clock.

[Mz, Seearer in the Chairl

ORAL ANSWERS TO QUESTIONS

Gold Smuggling

t
Shri Wodeyar:
Pandit D. N, Tiwary:

{ Pr, Ram Subhag Singh:
Shri M. C, Jain:
Shrimati Tarkeshwart

*968. Sinha:
Shri Raghunath Singh:
Shri Ganpati Ram:
Shri Tantla:
| Shri Supakar:

Will the Minister of Finance be
pleased to state:

(a) whether 1t is a fact that an
international gang has been smuggl-
ing gold into India;

(b) if so, whether any of its mem-
bers have been arrested;

(c) whether Government have in-
vestigated into the source of foreign
exchange of the smugglers;

(d) whether there was some con-
gpivance by the custom officials on
duty; and

(e) if so, the action taken against
them?
148 1L8D—1,

8823

The Deputy Minister of Finance
(8hrf B. R. Bhagat): (a) to (c). It Is
true that substantial seizures of gold
and Indian currency have been made
in various parts of the country in the
jast few months and certain persons
have been arrested in that connection.
These cases are still under investiga-
tion and some persons are on trial
before courts of law. It is not possi-
‘ble to state with any degree of preci-
sion, especially at this stage, as to
whether an international gang has in
fact been operating.

(d) and (e). Three cases of alleged
connivance by customs officials have
been reported since 1956 and they are
being 1investigated.

Shri Wodeyar: May I know whether
the Government knows the names of
the countries from where gold is
smuggled mto India?

Shri B. R, Bhagat: They are the
adjouning countrres.

Shri Wodeyar: In view of the fact
that smuggled gold was discovered in
Malabar, Saurashtra and Punjab, does
it mean that smugglers operate in alit
the States 1n India?

Bhri B. R. Bhagat: We have a very
large border line and they operate
wherever they find it convenient to
operate.

Shri Supakas: May I know the total
value of gold that was smuggled and
the principal places in which this
smugghng 18 conducted?

Shri B, R. Bhagat: Does the hon.
Member want the figures for 1987

Shri Supakar: I want the Agures for
the last one year.



8823 Oral Answers

Shri B. R. Bhagat: In 1956, for the
whole year, the value of gold and
currency smuggled in the country and
detected was Rs 59 lakhs and odd. In
1957, up to June, it 1s Rs. 47,37,373

detected.

Shri Surendranath Dwivedy: May
. know whether it has come to the
notice of the Government that some
public charges were made against the
son of the Chief Minister of Punjab
that he 1s the leader of a gang of
smugglers?

The Minister of Finance (Shri T. T,
Krishnamachari): I would ask for the
indulgence of the Chair. I cannot
express an opmion about what is men-
tioned m papers, certainly not about
a person who 1s not in a position to
defend himself here.

Shri Surendranath Dwivedy rose.

Mr. Speaker: The hon Member will
kindly hear me. With respect to such
very serious allegations about impor-
tant men, I would like that, before
any question 1s put, hon. Members
should ascertain facts. Of course,
papeis gwve information, that 1s one
source. Hon Members may also get
letters Of course, I am not gomng to
shut out such questions, because this
18 a forum for all legitimate griev-
ances to be redressed But when once
a charge 1s made publicly, whether it
1s proved or not, whether it is true
or not, 1t has an effect which cannot be
undone. So, I would urge upon hon
Members that before such very serious
allegations are made they can write to
the Minister and try to find out what
exactly 1s the position If he 1s not
satisfied, he can write to me, I will
look into 1t and if necessary, I will
allow it to be brought before the
House. When a supplementary ques-
tion is asked on a very serious matter,
what will happen? There are 14
Assemblies and 8 Councils in the
country. If any hon. Member in some
other Assembly has some contacts, that
man is also involved m 1t. Do you
mean to say, I will keep quiet? I will
say, “no, no; it 1s wrong”. It is my
duty to see that no allegatfons are
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made, unless they are supported by
very authentic evidence, in which case
I will myself allow it, it it is on a
matter within otir jurisdiction.

Shri Surendranath Dwivedy: In this
case, 2 statement has already been
made 1n the Press by a responsible
public man What I wanted to know
was, whether the Government of India
has taken notice of this very serious
allegation in the Press. He said that
smugghing has taken place in Punjab..,

Mr. Speaker: He said so already;
even before that, the hon. Member
might have written to the hon. Minis-
ter.

Shri T. B. Vittal Rao: It has gained
enormous publicity. One paper says,
“let him charge me for defamation”.

Shri Surendranath Dwivedy: There
is an agitation going on all over the
Punjab The person concerned has
challenged the Chief Ministers’ son to
go to the Court. He has demanded
enquiry by High Court Judges. Has
this come to Governments’ notice and
have they made enquiries?

Mr. Speaker: The hon Minster.

Shri T. T. Krishnamachari: The
point 18 this So far as any informa-
tion that we have m our possession
goes, all these statements are not true.
That 1s all that I can say. I can say
nothing more about what is happen-
ing. If some member 1n a legislative
assembly challenges another member
and he goes to the court, I should
not be compelled to become particeps
criminis 1n the proceedings I wish to
be left out of all these wrangles.

Mr. Speaker: If a matter, which is
within the jurnisdiction of this House,
has been agitated in the newspapers
and it appears in such bold headlnes,
the House 1s entitled to ask whether it
has come to the notice of the Govern-
ment; not m every jordinary matter,
but in serious matters which have
appeared 1n very bold headlines in the
papers, one can probably say, “it is
true” or ‘“no, it is wrong”,

Shri T. T, Krishnamacharl: I cannot
make any statement in regard to facts
which are unknown to me. So far as
my officials are concerned, according
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to the reports sent to me, I feel there
is no justification for these allegations
made That 18 all I can say.

Shrimati Tarkeshwarl Sinha: Is it a
fact that most of the imported gold
that comes from the Persian Gulf 1s
unloaded in the small islands round
about this country, like Chak, Nuru,
A)ad, etc and then gold 1s brought to
Salia and then to Jamnagar? May
able to detect and punish the offender
I also know how many ships Govern-
ment had to check for smugghng,
because loading and wunloading 1s
always done at these 1slands?

Shri T. T. Krishnamachari: I
require notice

it w0 wio fgift Y W
i AN N A Faarm g e
FATX q F7 WG =T W § 1 W
%E%T ag waaa § fn gr o Twwfe
N gE QT I, gk afy, @
& A § faury waew § o 7 s
ST HAT qT T B Qa| & (QF
fagor @ g ?

Shri T. T. Krishnamachari: It is
realised that we do not want to sllow
crimes to be committed and therefore,
we have the Indian Penal Code and
the police to enforce i1t Crimes are
nevertheless committed and they are
in most cases Similarly, 1n regard to
smuggling, we have a large border-
Iine and we cannot have men posted
all along for hundreds of miles, 1t 1s
not possible In fact, we are spend-
ing an enormous amount of money for
that purpose and to the extent it 1s
possible to check smuggling, we are
trying to do it It i1s a question of
getting information and I think, of
late, they have been vigilant about 1t
But 1f one were to ask whether we
are able to prevent smuggling com-
pletely, I will answer it by another

question, if any Government has been
able to put down crimes completely.

Mr. Speaker: I would like to make
a suggestion seriously I find that
many importan! matters come 1n,
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which cannot be disposed of in the
Question Hour. The Finance Ministry
Demands are comung up, hon. Mem-
bers may divide themselves into
groups and will decide who should
speak on gold smuggling and who
should speak on the other points. This
is a matter of such great importance.
I? further elucidation is necessary, I
will give an opportunity. Amongst
hon Members, the whole subject may
be divided, as to who should speak on
this or that point, instead of the same
point being repeated by all hon Mem-
bers 1 am making a suggestion for
the consideration of hon Members.

wg AT g e

*ege. Y wo o fyR@ war
fow s dwnfre wiwan R oy
AW FU T fF sy Wi gy
{19 W WA a=n w5 fywr
Ta1 Aoy &) glawrd 37 # (o}
T AT 7 4T sy W §
wqar FT 7 fae g ?

farer st dwifore iy /e &
W §R (w10 we wro shwmrl ) -
AT TR HATY ST A == oY
farar agr sAF  Awr-9Ny & fyw
TeraaT #X @Y § 1 Og weraar e
FHIS FEAT 1S FT 79 AAIE W
F o @ § 1 o el T deay (Andw)
sfafan exs & oy gy O
YT AT GCHIC G0 AT A qragan
AR FTEE T Feard srawaw
W § fowr R Ao-San F guter
T AT W |

Some Hon.
answer

Members: Englsh

Dr. K. L, Shrimali: The Govern-
ment of India are assisting in the edu-
cation and mamntenance of orphans and
unattached children through the grants
gwven by the Central Social Welfare
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Board While framing rules under
the Women’s and Children’s Institu-
tions (Licensing) Act 1856, the Gov-
ernment of India propose to consider
the desirability of making it incum-
bent on applicant institutions to pro-
vide an adequate standard of educa-
tion and maintenance.

ftwe me Y F ag WA
AT § fF ag § o A fdas @
gy & weqa fear vy av & At
7 ¥ qg wraEw fqar af s g
Ty A ¥ o fow I w4
@ § 7% fasgw faor agr ax AW
fem, ¥ amar g g fr Sw fawr A
T AT A IEHT o Ay A afer
¥ AT Ty fe g fogE S
® Ty & o Aft g SR W I9F
faqwsn e @ g ?

Wo Wro ®Wo st S T,
facgw fawr o1 g a% a7 3 |
¢ o Ry ¥ geafyg araR L fw
qrt @Yo &zg T § T § gE fAg
qg faet AT TvATaF A4y GART TET |

it Ko o WY T ATHAT AT
gfe. ...,

Mr Speaker: I have called the hon
Member over there The hon Mem-
ber who puts the question 13 given
one or two opportumties I will come
back to him

Shri M L. Dwivedi: It 11s my
Question I have only put one supple-
mentary

Mr, Speaker: I will come to the
hon Member agamn

Shri R. S. Arumugham: In the
Madras State philanthropical institu-
tions and some private persons run
orphanages and the Madras Govern-
ment pays a grant of Rs 7-8-0 per
bearder per month This meagre sum
is not at all sufficient for maintaining
these boarders and therefore, they are
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not able to take in more orphans in
these mstitutions Wiil the Central
Government come forward to give U8
subsidy more amounts to these insti-
tutions so that they may run more
orphanages and take more students?

Dr, K. L. Shrimali: I think the hon.
Member 1s referring to some institu-
tion which receives a grant from the
Madras Government I am referring
to the State to carry out this
the Central Government, and the
Social Welfare Board 1f a proper
application 1s made to the Social Wel-
fare Board, I am sure 1t will give due
consideration to this matter

st wo ®ro fyRly - Y
7erza A qgwran av s aE o Eea
# fo faer awrar mar @1, ¥ @
& fir <) frgelt a2 o Sra fr agww
gfiraa zfcd-Org weam § &Y war g
oy 37 HE0a & fav ok faw 3w
F G 7 WA T A aE § TR
WG qOhIX 38 foar F w@v qeg ]
W’

Mr. Speaker* Part C States have
become part of the Union?

Shri M. L. Dwivedi: Yes,

Mr Speaker Even 1if there be one
small territory, what 1s the attitude
of the Government?

To ¥To &0 wyATAY
% Aifew wrfgT o

|+ foag

Shri B S. Murthy: May I know the
manner in which the grants are made,
whether each applicahion 18 being
scrutimsed and grants are given or
whether a lump sum grant 1s made
to the State to carry out this
orphanage work?

Dr. K, L Shrimali: Grants are given
according to certain well defined rules
which the Central Social Welfare
Board has framed Would the hon.
Member like me to read these rules?
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Mr Speaker: The hon, Minister may
kindly refer him to a book available
in the Library or place a copy of it
in the Labrary

Dr K. L Shrimali: Very well, Sir

Shri Thimmaiah: Can the hon
Minister give an 1dea as to the total
number of orphans and unattached
chuldren benefited from the State? If
he could not give the number, can he
give the number of institutions which
are aided by the Social Welfare
Board?

Dr. K, L. Shrimali The Board, since
its inception, has assisted 292 institu-
tions and sanctioned Rs 25,31,945

Shri 8. C. Samanta: Is it not a fact
that 1n the States, orphans and un-
attached children are not allowed to
live i1n the Homes when they reach
the age of 187 If so, when the hon
Minister says that the Social Welfare
Board has taken charge of these per-
sons, may I know whether the Social
Welfare Board takes charge of further
education and maintenance of these
boys and girls?

Mr Speaker: The man should conti-
nue to be an orphan even after 18?

Dr.K L. Shrimali, This 1s a
question with regard to orphans and
unattached children

Mr, Speaker: He wants to know
the age himut

Dr. K. L Shrimali: I do not have
the age-hmut I think it varies from
institution to institution throughout
the counry

Soldiers’ Homes in Punjab

*970. Shri D. C. Sharma: Will the
Minister of Defence be pleased to
state

(a) whether there 1s any proposal
to augment the number of Soldiers’
Homes m Punjab, and

(b) i so, when the proposal 1s
likely to matemnalise?

The Deputy Minister of
(Sardar Majithia): (a) Yes
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(b) It 18 not possible to indicate
when the proposed Homes will be
opened as 1t depends on several fac-
tors Apart from the availability of
land, 1ts acqusition, preparation of
plans and estimates for the buildings
etc, which would take time, new con-
struction 1s at present, as far as the
Defence Munistry 1s concerned, himited
to works of an essential character,
which 18 unavoidable

Shri D. C. Sharma. May I know
how many Soldiers’ Homes are there
at present in the Punjab a&nd how
much money 1s spent on them per
year?

Sardar Majithia: There are 19
Soldiers’ Homes 1n the Punjab

Shn D C Sharma: May I know
whether they are judiciously distribut-
ed all over the State or there are some
in one area and none in the other?

Sardar Majithia: I do not know
about that If you like, I will read out
the names Ferozepur, Gurgaon,
Ludhiana, Hoshiarpur, Rohtak, Kangra,
Hissar

Mr. Speaker: Is the hon Minister
going to read all the 19”

Sardar Majithia: Only 19

Mr, Speaker: I think the hon. Mem-
ber 18 well aware of Punjab He only
wants to know whether all are 1n one
area or they are in all mareas.

Sardar Majithia: I think they are
well distributed

Mr. Speaker: That 1s all

Shri Keshava: May I know if this
18 a special feature confined only to
the Punjab or 1s it extended to other
parts also?

Sardar Mafithia: This 18 all over the
country. Madras, Andhra, Rajasthan,
Himachal Pradesh, Bombay, Mysore,
Orssa, Assam, Madhya Pradesh are
included
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Exchange of Students for Technical
Experience

+971, Shri M, R. Krishna: Will the
Mmster of Education and Scientifie
Research be pleased to state

(a) the number of Indian Nationals
who have received traimming so far
under the International Association
for the Exchange of Students for
Techmcal Experience,

(b) the assistance given to such
candidates by the Government of
India to undergo training in foreign
countries,

(c) whether India has received any
foreign students so far to impart train-
g m this country under the above
programme, and

(d) if so, the number of such stu-
dents?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) 134

(b) None
(c) Yes, Sir
(d) One

Shri M. B. Krishna: May I know
how many students who have under-
gone training have been absorbed in
the jobs for which they have been
actually trained? Are there any who
have been provided jobs for which
they have not been trained”

Dr. K. L. Shrimali, It 1s not the
responsibility of the Association to pro-
vide jobs This Association only
arranges, through exchange pro-
gramme, for traiung of students, for
which faciities do not exist in this
country

Shri M. R, Krishna: What 18 the
total number of persons required for
the Second Plan who are to be tramned
in foreign countries on these lLines?

Dr. K. L. Shrimgli: The Planning
Comrmussion has given a rough esti-
mate in the report 1 may refer the
hon. Member to the Planning Com-
mission’s report.
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Shri Damani: May I know in which
industry the exchange of students is
taking place?

Dr. K. L. Shrimali: Various techni-
cal trades

Shri Damani: Particular industnes?

Mr. Speaker: Many 1ndustries
wherever technical knowledge is
necessary

Shri B. 8. Murthy: May I know
how many of the 34 students who
received technical training under the
auspices of this International Associa-
tion, have been provided with govern-
mental jobs?

Dr. K, L. Shrimali: I have no infor-
mation at my disposal at present

Rupee Oil Company

f Shrimati Tarkeshward
Sinha-
*973. { Shri Narayanankutty Menon:
Shri L Achaw Singh:
LShri Punnoose:

Will the Minister of Steel, Mines
and Fuel be pleased to state

(a) whether any final agreement has
been reached with the Assam Ol
Company regarding the formation of
a Rupee Company for exploration of
o1l In Assam, -

(b) if so, the nature of such an
agreement, and

(¢) the cost of crude oil to be sup-
plied by the Assam O11 Company and
the cost of crude oil imported by
Burma Shell Refinery Ltd, per
gallon?

The Minister of Mines and Oll
(Shri K. D. Malaviya): (a) No, Sir.

(b) Does not arise.

(¢) The cost of crude o1l to be pro-
duced by the rupee company in Assam
has not yet been estimated. The
Burmah Shell Refinery Ltd, do not
import crude oil, but their principals
arrange to deliver at refinery site suffi-
cient quantities of crude oll to keep
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the refinery in production all the time.
The c.i.f. cost of crude oil made avail-
able to the Burmah Shell Refineries
during 1857 varies from Rs. 8343 per
ton to Rs, 86'4 per ton.

Shrimati Tarkeshwari Sinha: May
I know what 1s the reason for the long
time that has been taken for finalising
the agreement? Is it a fact that the
Assarn O11 Company is not agreeable
to the terms offered by the Govern-
ment of India?

Shri K. D. Malaviya: Generally it
is a fact that complete agreement has
not yet been reached on many of the
points raised by the Government.
Agreement has not been reached on
many of the points raised by them
also. In May last the negotiations had
to be suspended as the A.0.C. took
such a stand with regard to the ques-
tion of transportation of crude oil that
further necgotiations were possible only
after a decision regarding the location
of the refinery was reached. Subse-
quently, we took an interim decision
and even now the negotiations have
not procecded beyond that stage. We
are now waiting for the project report.

Shrimati Tarkeshwari Sinha: The
Chairman of the Burmah Shell Re-
fluery Ltd. spoke sometime back in
London that India is not a country in
which investment can be made with
full confidence. I do not remember
the exact words but that was the gist
of the speech. In view of the state-
ment of the Chairman of the Burmah
Shell Refinery Ltd., may 1 know
whether there is any possibility of the
Assam Oil Company backing out of
their investment in India?

Shri K. D. Malaviya: The attention
of the Government was drawn to the
statement made by the Chairman of
the Burmah Shell. But it 1s not for
me to say how they will subsequently
react to the situation that is arising
now as a result of our policy.

Shri Narayanankutty Menon: May
I know whether there was an agree-
ment between the Government of India
and the Asgsam Oil Company regard-
ing the formation of the Rupee Com-
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pany which stipulated that the majo-
rity of the rupee shares in the com-
pany will be owned by the Govern-
ment of India and, if so, whether the
company has gone back upon that
agreement?

Shri K. D. Malaviya: There was no
decision from the Government side
that there will be a majority share for
the Government 1n the proposed Rupee
Company and there was no difference
subsequently also, as the negotiation
proceeded, with regard to the percent-
age of the shares that is to be held
by the Government of India in the
Rupee Company.

Shri Narayanankutty Menon: May
I know whether the Government is
going to demand a majority of shares
m the new Rupee Company in view
of the fact that the other refinery is
gomng to be opened for refining oil?

Shri K. D. Malaviya: No, Sir. The
proposed Rupee Company is meant
only to produce crude oil and perhaps
also to transport crude oil. The re-
finery is outside the scope of the
Rupee Company. So far as the pro-
duction of crude oil and transporta-
tion 1s concerned, Government have
agreed to take 33 per cent. share in
the proposed company. But that does
not take away our right of control in
any way. We are «ontinuing the
negotiation,

Shri Hem Barua: Since the Govern-
ment of India have taken only 33 per
cent of the share in the Assam Oi1l
Company, it is bound to affect their
net profits also, whereas much smaller
countries in the Middle East like
Bahrem, Saudi Arabia and Kuwait
have succeeded in getting 50 per cent.
net share from the foreign companies
without their making any investment
m their companies. Are the Govern-
ment satisfied with the present posi-
tion?

Shri K, D. Malaviya: Yes. Even
with the 83 per cent. that we have
propased to the Assam Qil A
on which there is no difference of
opinion, we will get a greater net
sharethananyofﬂwcountrluinﬁ»
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Middle East are likely to get Their
50 50 basis 1s a comparatively much
less profitable basis on the whole than
ours because there are no tax laws
there It gives us much more money
than you envisage

Shri Joachim Alva: The Burmah-
Shell, which 1s the backbone of the
Assam O11 Company, has only recently
announced its terms and conditions to
the Pakistan Petroleum Company 1
want to know whether the Govern-
ment will watch the situation and
demand better terms from this Com-
pany even in the preparatory stage as
we have made more progress in oil
than Pakistan

Shri K. D. Malaviya: Yes, Sir We
propose to demand much better terms
than what are now being negotiated
there or anywhere

Shrimati Tarkeshwari Sinha: May
Y know whether 1t 1s a fact that the
Assam Oi11 Company has agreed to
prepare the project reports for the
refineries and when they are likely to
prepare the project reports If they
are not preparmng the project report,
may I know who 1s gomng to submit
project reports to the Government of
India?

Shri K. D. Malaviya: The foreign
consultants are now busy examuming
the question of preparing the project
report for both the refinerites The

O C. are only helping in the pipe-
line project

Shri Narayanankuity Menon: May I
know whether, 1n view of the fact that
this Rupee Company 15 going to trade
purely in o1l which 15 derived from
the Indian wells, Government will
stipulate a condition that the price of
the crude oil, which is to be supphed
to the company, will be entirely fixed
in relation to the cost of production
in Indis”

Shri K. D, Malaviya: We are still
negotiating with the Assam O11 Com-
pany regarding the price that is to
:iﬂxed for the production of crude
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Some Hon. Members: In Enghsh
also

Dr. K. L, Shrimali : (a) It is pro-
posed to extend the Scheme in three
regions 1n Punjab, Bombay and West
Bengal to schools other than those
financed by the Ministry of Rehahili-
tattion or run for displaced studemts.
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The flnancial implications and the
administrative details are stll under
examination It 1s hoped to implement
the Scheme this year

(b) The Scheme has already been
accepted by the Governments of the
three States 1n question 1n regard to
displaced students’ schools Regarding
the extension of the Scheme to other
schools, the State Governments will
be addressed shortly

Mr. Speaker: Now whenever a ques-
tion 1s put in Hind1 the answer 1s also
given mm Hindi In future copies of
the answer in English to Huindi ques-
tions will be given 1n advance to the
Notice Ofice Hon Members who
want to put supplementary questions
to questions in Hindi may look into
that beforehand instead of asking the
hon Minster to read 1t agamn 1m
English on the floor of the House This
1s the parctice I intend adopting m
future

MyeTiR I TN
fF gt awdg wwm oWl St g
TEF AATEA FIAT & T JI GHEE
g W wAs wgm fadat siafey 7
39 ¥ 7€ swEr ¥ ¢ | A A iy
fafgerar wat 1 a7 @t ¢ @ SR
FuM g A AT W wRr g’

Mo § o W|lo m* ST 7
w9 & fou 7, DN TG e
afs o safoa s &

Mr, Speaker: Shry Daman:

off st uTeY W97 § W AT

£ ©F w0 dYor & graew § sl s
Yqgrmreg?

Mr, Speaker: When 1 call an hon

Member what 15 the pomnt in tus

keeping quet and allowing another

hon Member to stand up and put
questions?

ft ver win W N W INe

ot fear w1 ¥ ag T Wi
fir wrrar forar oy et & wr siverm O
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Shri Ranga: In view of the fact that
already for several decades the high
schools as well as the colleges have
been mantamning staff for giving
physical training to their students and
that there are separate periods weet
apart and that trainingis being given,
18 apything being done 1n order to see
that these two things are co-related
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in such a way that there 15 economy
and also there 1s no confusion?

Dr. K. L. Shrimali: Yes, every effort
will be made to co-ordinate the activi~
ties which are already being conduct-

ed 1n the educational institutions and

those under this scheme,

Shri Thimmaiah: May 1 Lknow
whether there is any central body
trying to teach in this national dis-
cipline scheme and extend the scheme

to all the States?

Dr K L. Shrimali: No, Sir
{37 W ewpT & *OY A
(it fasyfx fost

*ovy it phevery s
=t arfire :

w1 e At g T9E A F
7 fa .

(%) =rag e @ frawig e &
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T ¥y T g

(@) =1 g d 7 Ffaar
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() =awfmadd; SR]

(7) =& 5o et arfos a=a
grfr ?

T-ed  GAeg § e
(st TR) : (F) aur (@), W

® §IF WA AT qUT AGy A
g ¥ 7@ a8 500 $| 0
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R W W wET wft awrd
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() xf ag wAG Tvgr § A ad
g wfiq @9 Yy qqar sEadr
@A T I &) A I3 |
(w) @ oF W w9C W A
Some Hon. Members: In Englhsh
also

Shri Datar: (a) and (b) Members
of the Council of Ministers have volun-
tarily agreed to a ten per cent. cut
in their salaries and allowances. It
has already been brought into effect.
No offer of a voluntary cut in their
salaries has so far been received from
any class of Government employees.

(¢) The cut bemng a voluntary one,
the question of i1ts being permanent or
otherwise does not arise.

(d) About one lakh per annum.,

oft fnyfar o - & oo e §
fr wr 9z ot & wewfy ot 7 ot
V99 79 T § Qo THE FETAT § W’
ffrﬁm TSy ® iy s vy
q 9 T AT gemar 50

st @A Twafa A 7 WK
gruemfa ft & T e § ) W@
T RAF IR A AA S |

ot foufis fwy % 7 fafewr 3w
T 91, T NqF @Y |

|t AR o7 TN § Tq37Q
q YA &1 @& R & ) e §
o frar § Wi A wmam £

st Qo Wio arEIW : WT F W
gFar g f5 e gk gro sy war
AR TS A H feav omar g SA &
ot 7 & ki e W E?

Shri Datar: It is a different matter.
This relates to a cut in salaries, not
a cut 1n privy purses,

Shri Monavane: What are the
reasons that prompted Government
employees who are drawing more
than Rs, 1,000 not to offer even one
per cent cut in their salaries?



8841 Oral Answers

Shrl Datar: It 18 a2 question of
voluntary cut, and when it 1s volun-
tary, it cannot be made compulsory m
an indirect manner.

Shri Mohamed Imam: Is 1t not
desirable that the Government should
think of imposing a compulsory cut
on all pay scales in view of our
financial difficulties?”

Shri Datar: For the present Gov-
ernment are depending on voluntary
cuts

Mr Speaker: Hon Members wanted
a pay commission The pay commis-
sion will take note of this and
recommend a cut

Disparity in Incomes

975 Shri Keshava*
*" Shn1 V. P. Nayar:

Will the Minister of Finance be
pleased to state

(a) whether any and 1if so, what
steps Government have taken to im-
plement the principles adopted by
Government m 1956 of the non-Official
Resolution to take appropriate
measures to reduce the disparity mn
incomes prevailing between the
different sections of society in the
country, and

(b) 1t not, the reasons therefor?

The Minister of Finance (Shri T, T.
Krishnamacharf): (a) The broad out-
line of policy to be followed by the
Government to reduce disparities 1n
income and wealth 1s contained 1 the
second five year plan, this year's
budget proposals have been framed
with due regard to the objective

accepted.
(b) Does not anse

Sbri Keshava: May I know if the
Government has come to any decision
regarding the proportion of the floor
to the ceiling of income in this
country?

Shri T. T. Krishnamachari: I
believe this question was discussed
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once before m this House and the
Prime Minister indicated his mund in
this matter

Shri V. P. Nayar: May I know what,
according to the Government, 1s the
annual income of the lowest income
gioup 1n India as agamnst the annual
income of the highest income group at
present?

Shri T. T. Krishnamachari: My
capacity to retamn In my mnd such
abstruse statistics 1s verv hmited If
the hon Member would put down a
guestion, we will see if we can endea-
vour to answer it

Shri Sadhan Gupta: May we know
whether Government have any idea
as to the relative shares of the national
income which different classes of
people 1n the country have received
dunng the progress of the First Plan
and the first year of the Second Plan,
and 1f so, whether the share of the
national income 1n respect of the
poorer classes has increased or
decreased

Shri T. T. Krishnamachari: Notice

Shri B, S, Murthy: May I know
whether the Government have any
time target by which the disparity
would be more or less liquidated?

Shri T 7T. Krishnamachari: My hon
friend does not understand that mn a
dynamic economy disparities are elimi-
nated and they occur again That 1s
why we have checks and balances It
1s 1mpossible to create in any country,
even in countries in which the Govern-
ments have much larger powers than
we have in this country, an economy
m which the mequalities could be
absolutely and precisely graded
Therefore, mutations do take place in
the process of an expanding economy
All that we could do 1s by means of
fiscal and ofther measures to see that
the disparities are mamtamned at a
very low level So long as an indivi-
dual 1s entitled to his gains of learn-
ing, naturally he 1s entitled to wages,
and this 1s acknowledged even in
countries which are to the advanced
left It is not possible to fix
targets of income. All that we have to
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do continuously in a democracy is to
see that these disparities are kept in
check and that the incomes of the
people who are lower down are raised.

Shri Heda: I am not referring to the
people who are unemployed. Will the
Finance Minister be able to give me
an 1dea about the persons or the class
of persons whose earnings are the
lowest, and what their earnings are?

Shri T. T. Krishnamachari: I am
afraid, as I said before, the national
income survey can only give us an
estimate of what 1s happening, and
even so they may not be able to give
any precise indication, and even for
the imprecise figures that we have, 1
will however have to ask for notice.

High Power Coal Council

*977. Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state the functions and member-
ship of the High Power Coal Council?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
main purpose of the Coal Council will
be to have reviews and studies con-
ducted under its overall supervision
and guidance for planning of the
development, utilisation and due con-
servation of the coal resources of the
country. Copies of the Resolution
dated 28th August, 1956, constituting
the Council, and of the Notification
dated 15th July 1857, reconstituting
the Council, which contain details of
the functions and membership of the
Council, are laid on the Table of Lok
Sabha. [Placed in Library. See No. S~
201/57.1

Shri Morarka: From the copy of the
resolution I find that the membership
of this Council has been reduced from
17 to 11 in less than a year’s time.
May I know the reasons for this?

Sardar Swaran Singh: An attempt
has been made to make it more com-
pact.

Shri Morirka: Sometime back the
Council had appointed four high level
committees. May I know whether any
of these has submitted its report; if

20 AUGUST 1957

Oral Answers 8844

not, when they are likely to submit
their reports?

Sardar Swaran Singh: None of these
committees have yet been able to con-
clude their labours and they have not
yet submitted any report. It is very
difficult for me to wvisualise the time
within which they will be able to sub-
mt their reports

Shri Morarka: May I know the total
number of meetings this Council itself
has held so far?

An Hon. Member: One.

Sardar Swaran Singh: Some hon.
Member from the Opposition has
replied. Apparently he knows. It is
a fact that one meeting of the Council
has been held.

Shri A, C. Guha: May I know
whether some of the functions that
have been allotted to the Coal Council
have not already been allotted to other
high-powered authorities such as the
Bureau of Mines, Coal Commuissioner,
the Coal Controller, the Coal Board,
the Coal Development Commissioner
and the National Coal Development
Corporation?

Sardar Swaran Singh: It will be
very difficult for me to give a precise
answer to this question But the broad
difference 1s that the various authori-
ties mentioned by the hon. Member
are executive organisations, whereas
the Coal Council lays down broad
matters of policy. There may be some
overlapping. 1 cannot deny that. But
it will be very difficult for me pre-
cisely to say how much is the quantum
of overlapping

Shri A. C. Guba: May I know
whether the Munister 18 satisfied that
there 15 not only no overlapping but
there 1s also no conflicting authority
exercised by the different authorities
over the coal industry?

Sardar Swaran Singh: No. The Coal
Council as such does not exercise any
executive authority. It broadly
examines matters, and then makes its
recommendations. It is for the execu-
tive authorities to implement them.
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Shri Ranga: Is it possible that this
Council has been made infructuous
and useless because of the functioning
of all the other authorities?

Sardar Swaran Singh: I shall not
go to that extent. We should await
the result of the labours of the com-
mittees that have been constituted.
They may produce some good reports.

Shri A. C. Guhba: Is it true that the
Minister in charge is the chairman of
this Coal Council and at the same time
he is also chairman of the National
Coal Development Corporation?

Sardar Swaran Singh: The Minister
is the chairman of this Council. But
he is no longer the chairman of the
board of directofs of the National Coal
Development Corporation.

Shri A, C. Guha: Since when has
this change been made?

Mr. Speaker: I am not going to
allow the whole hour for this ques-
tion.

Shri Morarka: May I know the
annual expenditure which would be
incurred by this Coal Council?

Sardar Swaran Singh: 1 would
require notice But 1t could not be con-
siderable because this 1s not a money-
consuming Counci], in the sense that
there are no separate staff and the
like

Khamaria Market, Jabalpore

t

Shri Kodiyan:
Shri A. K. Gopalan:

Will the Minister of Defence be
pleased to state:

(a) whether 1t 1s a fact that over
Rs. 30,000 are annually collected
from shop-keepers in Khamaria Mar-
ket, Jabalpore as “Trading right fee”
apart from normal rent of the shops;

(b) whether the shop-keepers are
&ven extra facihties in the market;
and

(c) whether 1t is a fact that the
extra fees collected from shop-keepers
are not passed on to the workers?
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The Deputy Minister of Defence
(8hri Raghuramaiah): (a) An amount
of Rs, 21,000 is collected from Shop-
keepers in Khamaria Market, Jabal-
pore in addition to the rent.

(b) Yes; residential accommodation,
Water Supply and conservancy.

(c) The amount is not intended for
being passed on as services mentioned
in (b), which the renters require, have
to be maintained.

Shri Kodiyan: May 1 know whether
the supply of electricity is included in
the extra facilities given to these shop-
keepers?

Shri Raghuramaiah: Electricity is
not included. It 18 not yet possible to
supply them electricity 1n that area.

Shri Kodiyan: May I know whether
i1t 1s a fact that the same commodities
sold in this Khamuaria market are
being allowed to be sold in the fairs
held twice a week in that area, and
if so, whether Government intend to
stop this practice?

Shri Raghuramaiah: The idea in
establishing this market 1s to facilitate
the daily purchases by the workers of
all the articles they need at local
market prices, and not to permit any
profiteering I, in addition to this,
there are other markets, which in any
way hamper the purchases by these
people at reasonable prices, that will
have to be considered

Mica Resources in Kerals

*979. Shri V. P. Nayar: Will the
Minister of Steel, Mines and Fuel be
pleased to state whether the Gov-
ernment of India have requested the
Government of Kerala to try and
work the Mica resources in the State?

The Minister of Mines and Ol
(Shri K. D. Malaviya): Yes, Sir.

Shri V. P. Nayar: May 1 know
whether the Government of India have
suggested to the Kerala Government
that Government will place at their
disposal any Central aid also for
exploiting the mica resources there?
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Shri K. D. Malaviya: No. So far as
exploitation of mica mnes is concern-
ed, we have not promised any finan-
cial aid But according to our original
programme, the prospecting may be
undertaken, and so far as I have been
informed, a field survey party has
very recently concluded a part of its
work, and the report 1s now awaited.

Shri V. P. Nayar: The Government
of India are aware that there 1s no
prospecting of mica at present, and
also that the Government of Kerala
have no resources to spare for this
purpose I want to know how in such
circumstances, the Government of
India expect the exploitation of the
mica resources which have already
been systematically surveyed.

Shri Ranga: What about private
enterprise?

Shri K. D. Malaviya: A systema.t'iz
survey and 3 detailed prospecting of
certain areas which the Geological
Survey of India would hke to include
in its programme wall be taken up.
But 1n a general way the prospecting
1~ to be undertaken by the private
miners who’ will get lease from the
State Government. I am informed by
the Chief Mimster that the mines in
Punalur have mgain hopes of early
revival of production.

Shri Kodiyan: It 1s reported that
during the last war, good quality
variety of mica, known as the ruby
mica, 10" x 12” 1n size, was obtamned
from Chovva near Cannanore. May I
know whether any systematic survey
has been made of this area? This 1s
in the Malabar area

Shri K. D. Malaviya:
information about that.

I have no

Shrimati Tarkeshwari Sinha: May 1
know the policy of the Government of
India m this regard, whether all the
States are going to get the same facili-
ties and the same benefits and the
same assistance from the Central
Government, or whether any special
consideration is being shown to Kerala
only?
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Shri K. D, Malaviya: All the States
are getting a uniform pattern of
advantages or help or assistance or aid
4rom the Central Government.

Discovery of Limestone

980, Shri Raghunath Singh:
* | Dr. Ram Subhag Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to state whether
1t 15 a fact that during recent dmlling
near Chittorgarh in Rajasthan suitable
grade of limestone esttmated at 70
mllion tons has been discovered?

The Minister of Mines and Oil
(Shrl K, D. Malaviya): Yes, Sir,

Shri Raghunath Singh: Is that lime-
stone useful for cement work?

Shrl K. D. Malaviya: Yes. Judging
from the analytical data, the limestone
n this area 1s expected to be suitable
for the manufacture of cement,.

Team on Irrigation and Power
Projects

*981. Shri J. R. Mehta: Will the
Mmister of Finance be pleased to
state:

(a) whether the Chambal Commut-
tee headed by Shr1 N. V. Gadgil dur-
g 1ts last visit to Kotah enquired
into the allegations of irregularities,
wastage etc; and

(b) f so, with what result?

The Deputy Minister of ¥Finance
(Shri B. R. Bhagat): (a) and (b). It
1s not the function of the Team to
make enquiries 1to allegations ete.
but to study the project with a view
to efficiency and economy mn accord-
ance with the terms of reference given
to it It has paid several visits to
Kotah and 1ts report is expected
towards the end of September, 1957.

Shri J. R. Mehta: May I know how
far the investigations of this team
have confirmed the recommendations
of the French experts who looked into
this question sometime back?
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Shri B. E. Bhagat: The team has not
yet reported. How can we compare
their report with that of the French
experts?

Shri Onkar Lal: May I know
whether 1t 13 a fact that the process
of sheet-pilmg at Kotah barrage has
gone waste, according to the report
of the French engineers, and i so,
what action has been taken mn this
respect”

The Minister of Finance (Shri T. T.
Krishnamacharl): In regard to the
day-to-day working of this project, 1
think my colleague on my right will
be 1n & better position to answer 1t
All that I am concerned with 158 1n
regard to the particular committee
which 15 enquiring generally into the
effidency of the working of these
projects

Territorial Army

*982 Shri Mohan Swarup: Will the
Minister of Defence be pleased to
state

(a) whether 1t 1s proposed to ex-
pand the activities of the Territoral
Army, and

(b) 1f so, the action taken so far in
this regard? "

The Parliamentary Secretary to the
Minister of Defence (Shr1 Fatesingh-
rao Gaekwad). (a) There are no
plans under consideration

(b) Does not arise

Shri Mohan Swarup May I know
how this scheme has been implement-
ed, and how far 1t has proved success-
ful 1n 1mparting military training to
the masses?

Mr. Speaker Leaving alone expan-
sion, the hon Member wants to know
how far the Territorial Army has been
fruitful in 1mparting tramning

The Deputy Minister of Defence
(Sardar Majithia): So far as the
Territorial Army 1s concerned, we
have imparted tramung for the himited
purposes for which that Army 1s
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meant, and I can say it has been
successful
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Sardar Majithia- The strength today
18 98 per cent of the authorised

strength

Shri Yajmk: The hon Member has
said that 1t 1s 98 per cent of the total
strength What 1s the target and how
much has been fulfllled”

Sardar Majithia: I cannot give the
number because that will be a secret,

Shri Narayanankutty Menon: The
hon Minister has said that the num-
ber of men 1n the Territorial Army 18
98 per cent Of what?

Mr Speaker Of the total target
He 13 not able to give the figure

Shri Hem Barua Without knowing
the target how could he quote the
percentage?

Mr, Speaker He has committed the
percentage to memory We can
generally know the percentage with-
out knowing the number

Janta Policy
Shri Gajendra Prasad:
*983. { Shrn1 Heda:
( Shri Daman.

Will the Minister of Finance be
pleased to state

(a) whether the Life Insurance Cor-
poration has started its Janta Policy
Scheme

(b) if so, the progress made so far;

(c) 1In how many centres Janta
Policy Scheme has been started in
the country, and

(d) how its premia compare with
other types of policies”
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The Deputy Minister of Finance
{Shri B. R. Bhagat): (a) Yes, Sir.

(b): It is too early to asses the pro-
gress made in this direction as the
Scheme has been introduced only
during the last week of May, 1957.

(c) The scheme has been introduced
in 13 centres.

(d) As compared to the premium
payable on Endowment Assurance
Policy under the standard plan of
.assurance, the rate of premium under
the Janta Policy is higher by Rs. 3
per thousand sum assured.

Shri Gajendra Prasad Sinha: May I

know what will be the method of.

.collection, and when the stamp system
is going to be introduced for collec-
tion of premium?

Shri B. R. Bhagat: It will be door
to door collection by authorised agents.

Shri Heda: Are Government aware
that certain insurance companies
‘before nationalisation were carrying
on a scheme very similar fo the Janta
Policy scheme and there the advantage
was that the premia were lower than
the standard rates? If so, what are
the reasons why here the premia are
‘higher than what they were?

Shri B. R. Bhagat: As for the first
part of the question, I will have to
-check up before I answer. I do not
have that information here with me.
As to the reason why the premium is
higher, the sum assured is in most
«cases very small and the expenditure
dnvolved is higher. That is why it
works out to Rs. 3 per Rs. 1,000 higher,
but it is only 30 nP. per Rs. 100.

Shri Damani: May I know how far
industrial labour has taken advantage

«0f this scheme? ‘

Shri B. R. Bhagat: It is too early
4o say. But the 13 centres that have
been started are primarily in indus-
-trial areas.

Shri R. Ramanathan Chettiar: May
I know whether medical examination
s insisted upon?
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Shri B. R. Bhagat: No.

Shri Morarka: The hon. Minister
has said that the rate of premium is
higher because the expenditure is
more and sum assured is small. When
there is mo medical examination, and
also other formalities are dispensed
with, the actual ‘expenditure should
be less and the premium rate should
be less. Why is it not so?

The Minister of Finance (Shri T. T.
Krishnamachari) : Medical examination
will take place in the case of people
who are above 35. But when there
is no medical examination, that itself
increases the actuatial risk. The rates
are worked out on the basis of the
actuarial risk; it is not merely a ques-
tion of expeanditure. The hon. Mem-
ber, who is a very keen businessman,
knows ‘that we cannot offer a policy
without working out what are the
risks, and the risks are fairly high
and that is why premium has to be
higher.

Shri Damani: In order to popularise
the scheme, will Government consider
showing documentaries in the rural
areas and other areas, to the better
advantage of the people?

Shri B. R. Bhagat: It is a suggestion
for action.

Shri Ranga: What efforts are being
made to bring this scheme to the
notice of the workers? Are any of
the voluntary organisations like the
trade unions, the Bharat Sevak Samaj,
and also government organisations like
the post office, being invited to co-
operate in popularising the scheme
and also collecting premium.

Shri B. R. Bhagat: The Janta policy
scheme was inaugurated by important
party leaders in most States, and we
seek the co-operation of all trade
unions or other voluntary organisa-
tions. We are doing that.

Shri Sadhan Gupta: May ] know
what is the total amount for which
policies have been issued under this
scheme up to mow and what is the
number of such policies?
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Shri B. B. Bhagat: That would have
to be collected. If a separate ques-
tion is put, I will get the information

84rl Gajendra Prasad Sinha: There

was a news item to the effect that
special stamps would be issued for
collection of premuum But just now
the Deputy Mimster has smid that
premium will be collected through
agents I would hke to know whe-
ther those stamps will be sold through
polit offices or agents

Shri B. B. Bhagat: Both Also
agents will go from dcor to door and
sell stamps

Shri Gajendra Prasad Sinha: What
18 the expected amount of premium?

Mr. Speaker: I have already allowed
a sufficient amumber of questions Next
question

Rupee Stabilization Credit

Shri Bibhuti Mishra.
Shri Surendranath.
| Shri Dwivedi:

Will the Minister of Finance be
pleased to state

t
Shri Bimal Ghose.
*985.

(a) whether Government are nego-
tiating for a rupee stabihimation credit
from the London market,

(b) if so, the reasons therefor, and

(c) the particulars of assistance
asked for?

The Deputy Minister of Finance
(Shri B. B. Bhagat): (a) to (¢) No
such negotiations are being carried on
by Government

Shri Bimal Ghose: May 1 know 1if
anything has come out of the Prime
Minister's statement that he would
not be averse to having a couple of
hundred milhon pounds in the London
market?

The Minister of Finance (Shrli T. T.
Krishnamachari): It 15 true that we
are wilhing to negotiate loans When
a question was asked of the Prime
Minister by a Pressman, he mentioned
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that the Indian Government would
not be averse to getting a loan aof
£200 million, but that does not mean
that we either find that the circum-
stances are propmtious for the purpose
of carrying on negotiations or we have
been pursuing it since then

Shrl Bimal Ghose: Do 1 understand
that the Government have not {nitiat-
ed any efforts for getting money from
the London market or the American
market by way of loan or otherwise
to bridge our foreign exchange gap?

Shri T. T. Krishnamachari: These
are matters which are under constant
review, and [ am sure my hon friend,
who knows all about 1t, will not expect
me to put all my cards on the table.
For one thing, we may not make
approach m a partitular quarter
unless we think that there are reason-
able chances of getting money May
be that in the present circumstances
the London market 1s not one 1n
which we could raise any money; we
cannot go to that market because we
have certam other difficulties as well,
namely, an Indian Government loan
will not now—as at present—be
entitled to the trustee security status,

So far as loans i1n other parts of
the world are concerned, small loans
are being floated For instance, we
floated a loan for the Air India Inter-
national, but for a very small amount.
It may be that one or two Indian
firms are floating loans abroad But
I am not m a position to enlighten
the House beyond that pomnt.

Shri Tyagl: A gambler wall never
show his cards

SHORT NOTICE QUESTIONS AND
ANSWERS
Floods in Brahmaputrs

12 hrs,

t

Shri Raghunath Singh:
Shri Hem Barua:

Will the Minister of Irrigation aad
Power be pleased to state whether it
15 a fact that a serious situation has

8.N.Q. No. 15,
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arisen in Assam as a result of the
Brahmaputra floods®

The Minister of Errigation and Power
(8hri §. K. Patil): A statement gpiving
the requsite information is laid on
the Table of Lok Sabha. [See Appen-~
dix III, annexure No 39]
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Shri Hem Barua: In view of the fact
that the devastation caused by the
said Brahmaputra floods in the State
of Assam 1s extemsive and also
view of the fact that with the summer
sun the snows 1n the Himalayan foot-
hills melt and millions of tons of
water rush headlong and hit the
plains below through the Brahma-
putra, may I know 1f Government
have considered the proposal of har-
nessing the Brahmaputra at its origi-
nal source conjointly with the Tibetan
Government by diverting 1its excess
volume of water into the shallower
streams of the adjoining areas?

Shri 8 K. Patil: That 1s also a
suggestion But, I can assure the hon
Member that this 1s a very big ques-
tion and 1t is being tackled m various
ways, One way 1s to have embank-
ments and for hundred of mules It is
no small scheme which can be finigshed
all of a gudden But, so far as the
other part of 1t is concerned, it is a

20 AUGUST 1987

Oral Answers 88¢6

matter that has got t0 be investigaed
mnto.

Shrl Hem Barus: In view of the
fact that the floods are an annual
occurrence that cause great devasts-
tions m the State, may I know if the
Government have cogitated any pro-
posal to combat this Nature’s war on
the State on a permanent basis?

Shri 8 K. Patil: We are trying to
do that But, for a nver like Bra-
hmaputra with a tremendous overfiow
—and 1t is not discharge—of some-
where about more than 2 million
cusecs, 1t 1s not possible to tackle the
problem as easnly as 15 suggested, It
will take over a number of years But
Wwe are very serious about and we are
tackhng 1t

Shri Banga: Is 1t not a fact that
we have a Flood Committee and it is
seized of this question?

Shri K Patil: Yes, the Assam
Government have get up a State Flood
Control Board and a technical Com-
mittee

Shri Harish Chandra Mathur: Is it
not a fact that a special fund has
been created at the Centre to meet
such contingencies and give assistance
n such cases?

Bhr{ 8. K Patil: We have for the
Second Five Year Plan period set
apart Rs 7 crores as tentative alloca-
tion to Assam Rs 80 crores for the
whole country

Mr Spezker: Brahmaputra being a
male 18 not g0 modest as Brahmaputri

Floods in Kosi River

S.N.Q. No. 16. Shri Raghunath Singh:
Will the Minster of Irrigation angd
Pewer be pleased to state whether it
18 a fact that some two hundred
villages have been affected as s result
of floods 1n the river Kosm in Bihar?

The Minister of Irrigation and
Power (Shri 8. K. Patil): Yes, Sir.
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Shrimati Tarkeshwari Sinha: In
view of the fact that the intensity of
the flood inside the embankment 18
very acute tms time because of the
embankment that 1s taking place, may
I know what special steps have been
taken by Government to evacuate the
wvillagers there and what rehef do
Government propose to offer them?”

885y

Shri 8§ K. Patil: It has been sug-
gested by various Members that due
to the embankment, perhaps, the
danger has shightly increased But,
they forget one thing that while the
danger might have shghtly increased
inside the embankment, 1t has pre-
vented the danger reaching about 20
times more people and, I do not know,
how many times more distress There-
fore, we have to weigh between the
two and when the barrage part of it
18 complete, then, possibly, this will
be less, But, so far as the villagers
that stay within the embankment are
concerned, to remove that danger
completely 18 impossible That can
never be done

Shri Kasliwal: May I know whether
Government have been able to assess
the damage caused by recent floods?

8hri 8. K. Patil: We have not yet
because the floods are in the process
and, therefare, it 18 too early to assess
finally the damage that has been
caused,

Shrimati Tarkeshwarl Sinha: In
view of the fact that some of the
villages have been completely drown.
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od inside the embeankment may I
know whether Government thinks 1t
urgent to remove these villagers from
those villages and may 1 also know
what specific help the Government is
going to give to the Bihar Govern-
ment to reduce the suffering?

Shri 8. K. Patil: Out of 200 villages
about 24 villages have been badly
affected; and, so far as they are con-
cerned, they were very promptly
removed to the special hutraents
which are erected on the embank-
ments and roundabout and all relief
that 1s possible to be given is bemng
given by the Control Board that looks
after the operations.

WRITTEN ANSWERS TO
QUESTIONS

Indians Abroad

*976. Dr. Ram Snbhag Singh: Will
the Mumster of Home Affalrs be pleas-
ed to state:

(a) whether there 1s any proposal
or scheme to offer services to Indians
who are at preseat serving m foreign
countries for lack of work here; and

(b) if so, what progress has been
made n this regard?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b) A statement setting out the
steps being taken i1n this connection,
18 placed on the Table of Lok Sabha.
[See Appendix III, annexure No 40]

Imwport of Spring Steel Wire

*984, Shrimsti Parvathi Krishnan:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether the import of spring
steel wire (raw material for spring
seating and upholstery) has been
banned,

(b) 1if so, the reasons therefor;
(c) whether Government have re-

ceived any representation from any
firms regarding the same; and
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(d) if so, the action taken theron?

The Minister of Steel, Mines and
?i:l (Sardar Swaran Singh): (a) No,

(b) to (d). Do not arise.

Ondal (Burdwan District)
Airfield

*986. Shrl K. K. Das: Will the
Minister of Defence be pleased to
state:

(a) whether any complaint has been
received by Government from some
inhabitants of the village of Ondal in
the Burdwan District of West Bengal
that no crop compeasation has been
paid to them for lands acquired by
Government for the Ondal Airfield
for the last four years;

(b) it so, how far the complaint is
correct, and what are the reasons for
non-payment of crop compensa-
tion for the acquired lands; and

(c) the time that will be taken for
finally settling the matter?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes, Sir.

(b) Crop compensation is not pay-
able in respect of the acquired lands,
the ownership of which, vests in the
Government from the date of acqui-
gition. The landowners are entitled
to receive only the cost of the
acquired land.

(¢) Does not arise

Indian Administrative Service

*987. Shri Sinhasan Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) the total number of persons
recruited to the Indian Administrative
Service during the last three years;

(b) whether any analysis has been
made to indicate from what kinds of
homes these persons come; and

(c) the percentage of the selected
persons to the total who come from
rural areas?
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The Minister of State in the Mials-
\ry of Home Affairs (Shri Datnr): (a)
The total number of persons directly
wppointed to the Indian Administra-
tive Service during the three years,
1854—56, was 147.

(b) Yes.

(c) It is not possible to say as to
how many of the selected candidates
actually belonged to the rural areas,
as many of those who had given
their permanent home address in an
urban area, had given a rural place
as their birth place. About 16 per
cent. had, however, given their per-
manent home addresses in the rural
areas.

Ordnance Factory at Bhandara

*988. Shri Wasnik: Will the Minis-
ter of Defence be pleased to state:

(a) whether Government have
decided to start an Ordnance Factory
at Bhandara (Bombay State);

(b) if so, when the work will be
started; and

(c) what will be the total outlay of
this factory?

The Deputy Minister of Defence
(Shri Raghnramaiah): (a) and (b).
It has been decided to set up a new
Ordnance Factory but no final deci-
sion has yet been taken with regard
to the site and the date of its com-
mencement

(¢) The total outlay is
at Rs 175 crores.

estimated

National Fundamental Education
Centre

*989. Shri Ram Saran: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether the National Funda-
mental Education Centre has started
functioning regularly; and

(b) how does it coordinate the vari-
ous activities in the fleld of social
education?
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The Minister of State in the Minis-
tty of Edueation and Sclentific
Research (Dr. K. L. Shrimali): (a)
Not yet, Sir.

(b) Does not arise.

Recruitment of Scientific and
Technical Personnel

*990. Shri Harish Chandra Mathur:
Will the Minister of Home Affairs be
pleased to state:

(a) whether any proposals have
been finalised with the Union Public
Service Commission for improvement
in procedure for recruitment of
scientific and technical personnel and
whether any instructions have been
1ssued to the various ministries in the
matter; and

(b) f s0, the nature and details of
the scheme?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes.

(b) A statement of the changes
etc. introduced is placed on the Table
of Lok Sabha. [See Appendix III,
annexure No. 41.]

Village Panchayats in Manipur
Hill Areas

*991. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) how many village authorities
have been set up in the Manipur
hills under the Manipur (Village
Authonties :n Hill Areas) Act, 1956;
and

(b) whether it is a fact that no
elections to the Village Panchayats
have been held uptil now since
enforcement of the Act?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The Act was brought into
force on the 18th April 1857. No
elections have however so far been
held on account of the monsoon.
is hoped that it will be possibile
hold the elections during the coming
winter.

R
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Drilling Operations in Godavary
Basin

*993. Shri B. 8. Murthy: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government are con-
templating to have drilling operations
iudthe Godavary basin for petroleum;
an

(b) if so, the places where drilling
will be undertaken?

The Minister of Mines and Ofl (Shri
K. D. Malaviya): (a) Not at present.

(b) In view of the reply to part (a)
the question does not arise.

Iron Ore at Theerthamalaj

*994. Bhri Doralswam! Gounder:
Will the Minister of Steel, Mines and
Fuel be pleased to state whether the
475 million tons of iron ore deposit
avgilable at Theerthamalai area,
Harur Taluk, Salem District, Madras
State will be exploited by Govern-
ment in the near future?

The Minister of Mines and Ofl (Shei
K. D. Malaviya): The ore from this
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deposit 1s of low grade. It is proposed
to test these low grade ores in a pilot
plant to be set up by the National
Metallurgical Laboratory, Jamshedpur.
The exploitation of this deposit will
be considered when the tests have

been made

Limestone in Dharamkot

*g95. Shri Mem Raj: Will the
Mimster of Education and Selentific
Research be pleased to state:

(a) whether the geological survey
for Lamestone deposits at Dharam-
kot has been completed; and

(b) it so, the extent of the Lime-
stone deposits occurring there?

The Minister of State in the Minis-
try of Education and Scientific
Research (Dr. K. L. Shrimall): (a)
No, 8Sir

(b) Does not arise

Boy Scout and Girl Guide
Movement

*99¢. Shrl 8. V. Ramaswami: Will
the Mmuster of Edacation and
Scientific Research be pleased to
state:

(a) the programme for utilising the
activities of the Scouts Movement for
nation-building work;

(b) the part Boy Scouts play in
community development work and
QGirl Guides in social service; and

(c) the financial assistance given
for the Scout Movement during 1956-
87 vis-a-vis the N.CC, A.C.C, Bharat
Sevak Samaj and National Discipline
Scheme?

The Minister of State in the Minis-
try of Eduocation and Scientific
Research (Dr. K. L. Shrimali): () to
(c). Information is being collected and
wnll be laid on the Table of Lok Sabha

Burmah-Shell and Assam Oil

fic Ressarch be pleased to state the
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basis on which the candidates were
selected recently for the sward of the
Burmah Shell and Assam Oil Com-
pany scholarships?

The Minister of State in the Minfs-
try of Education and Scientific
Research (Dr. K. L. Shrimall): The
scholarships were advertised in the
leading papers on an all-India
basis Swtable candidates weare called
for interview by a S8election Com-
mittee and selections were made on
the basis of mert,

Infiitration into Jammua and Kashmir
by Pakistanis
{ Shri D. C. Sharma:

* 7\ Shri J. BR. Mehta:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any attempts on the
part of the Pakistan: nationals to in-
filtrate mnto the Jammu and Kashmur
Stste have lately come to light;

(b) 1f so, the probable number of
persons who have entered the Jammu
and Kashmur State since 1st April,
1957 so far; and

(c) the steps taken to prevent such
infiltration?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)

Yes

(b) The information 18 being col-
lected from Government of Jammu
and Kashmur

(¢) It is not mn the public interest
to disclose the information.

Aeramagnetic Survey

{Shrimati Tarkeshwarl
Sinha:

Shri Raghunath Siugh:

Shri Rup Narain:
*999. { Shri Bishwanath Roy:

Dr. Ram Snbhag Singh:
Shri M. D. Mathur:

{ Shri Kasliwal:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the results of the Aero-
magnetic Survey of Rajasthan and

»
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Ganges basin of UP. conducted last
year by the Canadian team have been
examined; and

{b) if so, will Government lay on
the Table a statement showing the
result of their observation?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Yes.

(b) As desired a statement is laid
on the Table of Lok Sabha. {See
Appendix III, annexure No. 42.]
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Forged Currency Notes

*1001. Shri Raghunath Singh: Will
the Minister of Finance be pleased to
state how many cases of printing of
forged currency notes have been
detected during the lagt three
months?

The Deputy Minister of Finance
(Shri B. R. Bhagat): The information
18 being collected and will be placed
on the Table of Lok Sabha as soon as
possible.
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Survey of Godavari Basin

*1003. Shri B. 8. Murthy: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) whether any survey has been
undertaken on the right bank of the
Godavary river in Bhadrachalam
region for iron ore deposits;

(b) if so, when the survey was
conducted; and

(c) the results thereof?

The Minister of State in the Minia-
try of Education and Scientific
Research (Dr. K. L. Shrimall): (a) to
(c). The information is being collect-
ed and will be laid on the Table of
Lok Sabha when received.

Jemadars in Army Ordnance Corps

Shri V. P. Nayar:
8.4 Shri Kodiyan:

Will the Minister of Defence be
pleased to state:

(a) whether 1t 1s a fact that jema-
dars of Army Ordnance Corps of the
Indian Army are working in super-
visory posts, getting lesser emolu-
ments than those civilan employees
whose work they supervise; and

(b) if so, the reasons for it?

The Deputy Minister of Defence
(Sardar Majithia): (a) In the Army
Ordnance Corps, Civilian Clerks and
Junior Commissioned Officers are
borne on a common roster, and the
supervisory appointments of Head
Clerks/Assistant Head Clerks are
filled up from among them on the
basis of seniority, subject to the exclu-
sion of the personnel considered unfit
to hold supervisory posts. The rela-
tive seniority in the common roster
is determined on the basis of length
of service as Junior Commissioned
Officer or Upper Division Clerk.

A Jemadar of the Army Ordnance
Corpe, whose basic pay is Rs. 122}—8
—137% a month, supervises the work
of the following categories of Civilian
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personnel, when he is working in a
subervisory post:—

Scale of tay
i) L Divisi Rs. §5-3-85-EB-
@ Lower on 55-3~

4-125-5-130
(i) Upper Division
A

Rs. 80-§-220-EB-
8-200-10/2-220
(iii) Civiban Store Keepers

Grade IV Rs. lgo-s-lzs-s-
185
Grade III Rs. 150-7-185-8-
22§
(iv) Store-man Rs, §5-3-85-EB-4-
125

In view of this position, a Jemadar
of the Army Ordnance Corps working
In a supervisory post gets less basic
pay as such, than some of the civilian
employees whose work he supervises.

(b) The terms and coaditions of
service and the pay structure of
Jemadars and the Civihan employees
are different. A civihlan employee
gets consolidated rates of basic pay,
plus certain monetary allowances,
including dearness allowance. The
Jemadar gets, in addition to his basic
Pay and a moiety of the dearness
allowance, various concessions in kind
which are not admissible to the
civihan, e.g. free rations, conservancy,
hair cutting/cleaning and washing
services, clothing, 66 days’ annual
leave with free railway warrant, facili-
ties for residential accommodation in
the lines, etc Under certain condi-
tions, he gets monetary allowances in
lieu of some of the concessions in
kind

Excavation at Chandraketugarh

730. Shri H. N. Mukerjee: Will the
Mmister of Education and Scientific
Research be pleased to refer to the
Teply given to Starred Question
No. 100 on the 16th May, 1957 and
state:

(a) whether the report regarding
excavation by Calcutta University at
Chandraketugarh has been received;
and

(b) if s0, the contents thereof?

‘The Minister of State in the Ministry
o! Edutation and Scieatific Research
(Dr. K. L. Shrimali): (a) Yes, Sir.
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\
(b) A copy of the report obiained
from the Calcutta University by the
Department of Archmology is placed
on the Table of Lok Sabha. ([See
Appendix I, anmexure No. 438.]

Happy Training Diploma

731. Shri Khadilkar: Will the Minis-
ter of Education and Scientific
Research be pleased to state:

(a) whether any representation has
been received by the Government for
the recognmition of Happy Traming
Diploma for Primary Schools award-
ed by the Happy Tramnimg Centre,
Delhi; and

(b) if so, the action taken thereon?

The Minister of State in the Ministry
of Education and Scientific Research
(Dr. K. L. Shrimall): (a) Yes, Sir

(b) The matter 1s under considera-
tion. For the time being, recogmtion
has been accorded to the Diploma for
the acadermc year 1957-58 in the Delh:
Ternitory

Welfare of Scheduled Castes

932. Shri D. C. Sharma: Will the
Mruster of Home Affairs be pleased
to state the amount spent during
1956-57 on development works in
Punjab for the Welfare of Scheduled
Tribes and Scheduled Castes out of
the Central grant-in-aid allotted for
the purpose?

The Minister of State in the Ministry
of Home Affairs (Shrli Datar): A sum
of Rs. 19-84 lakhs was sanctioned as
grant-in-aud to the Government of
Punjab for the welfare of Scheduled
Tribes and Scheduled Castes during
the year 1956-57. The information
regarding the amount actually spent
by the State Government is being
collected and will be laid on the
Table of the House as soon as
received.
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Motor Accidents in Delld

783. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) the number of motor accidents
m Dellz from the 1st May to the 31st
July, 1857; and

(b) the number of persons who
died as a result thereof?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) 383.

(b) 34

Translation of Acts

734. Shri 8. C. Samanta: Will the
Minister of Law be pleased to state
how many of the Acts passed by Par-
hament since 1947 have been trans-
lated 1nto Himd1 and published?

The Minister of Law (Shri A, X.
Sen): 108 Central Acts passed hetween
1947 and 1956 have been translated
into Hind1 and published.

Excise Offences

%35, Shri Bibhut! Mishra: Will the
Minister of Home Affairs be pleased
to state:

(a) whether 1t 15 a fact that Delhi
Police took effective action against
excise offences during 1956-57; and

(b) if so, the value of recovered
ilheit excise goods?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar):
(a) Yes

(b) Durmng 1956—Rs, 63,965:74.
During 1957 (1-1-1957 to 29-5-1987)
—Rs 1,65,090-80.
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Training in Rifie Shooting

Pandit D. N. Tiwary:
% {sm H. C. Sharma:

Will the Minister of Home Affairs
be pleased to state.

(a) number of 22 rifles supphed to
each State Government so far for
giving mstructions to civihians m rifle
shooting at Police Sta y

(b) number of Police Stations 1
each State where such tramng 18

being given;

(c) the highest number of trainees
at a centre, and

(d) the number of civilians who
were given tramng in nifie shooting
by the Government of Rajasthan
under the Scheme?

The Minister of State in the Minis-
4ry of Home Afiairs (Shri Datar):
(a) to (c) A Statement contamning
the nformation iz laid on the Table
{See Appendix III, annexure No 45]

(d) None so far under this Scheme

Settiement of Land

738, Shri L, Achaw Singh: Will the
‘Minister of Home Affairs be pleased
to state

(a) the number of apphcations for
settlement of new land received
the Imphal West Tehsil, Imphal East
“Tehsil, Bishenpur Tehsil, Thnubal
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Tehsil and Jiribam of Manipur during
the years 1953, 1856 and from January
to June 1957;

(b) the number of cases disposed of
during the above periods;

(c) the total number of acres set-
tled and for how many years;

(d) the number of settlements can-
celled after issuing annual patta dur-
ing the above periods; and

(e) the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (e) The information is being
collected and will be laid on the
Table of Lok Sabha i due course

Export of Orissa Minerals

739. Shri P. G. Deb: Will the Min-
ister of Finance be pleased to state
the income of Government from the
export of Orissa minerals to foreign
countres®

The Minister of Finance (Shri T. T.
Krishnamachari): Of the minersis
exported from India, the only one on
which there 15 an export duty 1s
Managanese Ore The export duty
collected on this Ore from Septem-
ber, 1956, when the duty was re-im-
posed, to June, 1957, was Rs. 314
crores

Exports of Manganese Ore are not
recorded according to the State of
origitn  The amount of export duty
attributable to the Orissa Manganese
Ore 18, therefore, not available

Road Aocideats in Delhi

740. Dr. Ram Subhag Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) the number of road accidents
that have occurred in New Delhi and
Delhi during the year 19858-57;

(b) the number of ocases which
proved fatal due to these accidents;
and
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(c) whether road accidents are on
the increase in Delhi and New Delhi?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

(a) 1956 — 2621
1957 (1-1-57 to 30-6-57) — 819
(b) 1956 ) — 114
1957 (1-1-57 to 30-6-57) — 63

- (¢) No. There has been a consider-
able decrease in road accidents dur-
ing the first half of 1957.

Travelling Allowances of Ministers

741. Shrimati Parvathi Krishnan:
Will the Minister of Home Affairs be
pleased to state:

(a) the total amount drawn by each
‘Minister towards travelling allowance
and any other allowances in 1955-56;

(b) whether any measures have
been taken to reduce the expenses in
view of the economy measures taken
by Government; and

. (¢) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (c). The information is being
collected and will be laid on the
Table of Lok Sabha as soon as pos-
sible.

Utkal University Building

742. Shri Sanganna: Will the Min-
ister of Eduacation and Scientific
Research be llaleased {o state:

(a) whether the Government of
Orissa have approached the Union
Government for financial assistance
required for the construction of the
Utkal University building;

(b) if so, what is the amount
applied for; and

(c) the amount sanctioned?

The Minister of State in the Minis-
iry of Education and Scientific Re-
search (Dr. K. L, Shrimali): (a) Yes,
Sir.
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(b) In July, 1955, the Government
of Orissa forwarded to the University
Grants Commission for consideration
a scheme for construction of build-
ings of the Utkal University under
the PFirst Five Year Plan and the
Second Five Year Plan amounting to
Rs. 13,58,000 and Rs. 23, 31,000 res-
pectively.

(¢) The University Grants Com-
mission have already sanctioned a
grant of Rs. 3:5 lakhs for the con-
struction of laboratory buildings.

Improvement of Libraries, Labora-
tories and Salaries of University
Teachers in Orissa

743. Shri Sanganna: Will the Min-
ister of Education and Scientific
Research be pleased to state:

(a) whether the Government of
Orissa have applied for any financial
assistance for the improvement of
libraries, laboratories and the raising
of salaries of the university teachers
during the Second Five Year Plan;

(b) if so, the amount applied under
each category; and

Ay
(¢) the amount sanctioned?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) Yes,
Sir; except in respect of the salaries
of Umversxty teachers.

(b) and (c). A statement giving
the requisite information is laid on
the Table. [See Appendix III, an-
nexure No. 46].

Multi-purpose Schools in Orissa

744, Shri Sanganna: Will the Min-
ister of Education and Scientific
Research be pleased to state:

(a) whether the Government of
Orissa have applied for grants for the
conversion of Higher Secondary
Schools into Multi-purpose Schools
during the first year of the Second
Five Year Plan;

(b) if so, the amount applied for;
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(c) the amount sanctioned;

(d)whetheranygmnuwmmde
during the First Five Year Plan

period,
(e) if so, the amount thereof, and

(£) how many Higher Secondary
Schools have been converted into

Multi-purpose Schools during the first
plan peniod?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimall): (a) Yes,
Sir, but the grants related to the
conversion of high schools and not
Hogher Secondary Schools

(b) Rs 12,07,700/
(c) Rs 6,083,850/~
(d) Yes, Sir
(e) Rs 5,85,420/-~
(f) N1, Sir

Travelling Allowances of Minisiers

745. Shri Surendranath Dwivedy:
Will the Minister of Home Affairs be
pleased to state

(a) the money expended on Mims-
ters’ and Deputy Minsters’ tours
within and without the country since
the beginming of the current financial

year,

(b) the breakdown of the figure
Ministry-wise,

(c) the amount spent on the Prime
Minister'’s last European tour; and

(d) how much money has been
spent on the Defence Minister'’s
latest trips to the United States, West
Asia and Europe?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d) The information is being
collected and will be laid on the
Table of Lok Sabha as soon as pos-
sible.
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Mining Licemce

746. Shri Krishnalah: Will the
1ster of Bteel, Mines and Fasl
pleased to state the reasons why
is delay in the issue of licences to
mine owners in Andhra Pradesh deal-
ing m iron ore, when their ores are
recommended by the State Govern-
ment and sent for approval?

The Minister of Mines and Ofl (Shef
K. D. Malaviya): The actual postion
1s that of the 27 applications recom-
mended by the Andhra Pradesh Gov-
ernment in recent months, 10 have
been approved by the Central Gov-
ernment, 14 awaiting further details
from the State Government and 8
have had to be referred to the Geo-
logical Survey of India for tech-
nical advice I cannot, therefore,
agree that there has been any delay
on the part of the Umon Government.
Such delay as has taken place s
due to the insufficient information
furnished m the first instance which
has entailed requests for clarification.

5§

g

Destruction of Tobacco Crops

747. Shri Awasthi: Will the Minis-
ter of Finance be pleased to state:

(a) whether a number of tobacco
growers m the country have applied
for permussion to destroy their crops
this year,

(b) 1if so, the number of such appli~
cants from each tobacco-growing
State and the decision of Govern-
ment m this matter, and

(c) the quantity of tobacco found
surplus due to lugh rate of duty by
the growers during the period from
1950 to 19567

The Minister of Finance (Shri T. T.
Krishnamacharl): (a) and (b). The
requred mnformation 1s not readily
available If the information is to be
collected, all the Range Officers who
number over two thousand, spread
throughout the country, have to be
addressed which will involve hsavy
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cost and , considerable amount of
labour and time.

(c) This information is not avail-
able.

Barljan Welfare Board

748, 8hrl Thimmatah: Will the Min-
:lhtet:ofllm Affairs be pleased to

(a) whether the Harijan Welfare
Board and the Tribal Welfare Board
have been reconstituted; end

(b) if so, the names of members of
these Boards?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Yes, Sir.

(b) Copies of the Resolutions issued
in this connection are placed on the
Table of Lok Sabha. [See Appendix
TII, annexure No. 47].

Pakistan Nationals in Bombay

749. Shri M. B. Thakore: Will the
Minister of Home Affairs be pleased
to state the tofal number of Pakistan
nationals who have come over to
Bombay State and parts of Gujerat
during 1956-57 to stay permanently?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The information is being collected
and will be laid on the Table of Lok
Sabha as soon as it is available,
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Southern Zenal ‘Council

751, Shri B. 8. Murthy: Will the
Minister of Home Affairs be pleased
to refer to the answer given to Star-
red Question No. 850 on the 25th
July, 1957 and state:

(a) the estimated annual expendi-
ture of the office of the Southern
Zonal Council and the share borne by
the parties concerned;

(b) the authority under which this
office functions; and

(¢) whether it works as a liaison
or the agent of the Centre?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) The estimated annual expendi-
ture on the office of the Southern
Zonal Council is Rs. 90,200, which
will be wholly borne by the Central
Government.

(b) The office of the Zonal Council
functions under the Chairman of the
Council.

(c) No.

Regular Temporary Establishment of
Assistants

752. Shri Balmiki: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the quotas reserved for eaéh
category of temporary Assistants in
the new Regular Temporary KEstab-
lishment;

(b) whether it is a fact that new
Regular Temporary Establishment of
Assistants has not been announced for
a long time; and

(c) the date by which Government
propose to bring out another Regular
Temporary Establishment of Assis-
tants?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Twenty-five per cent of perma-
nent vacancies in the grade of Assis-
tants are to be fllled through the
Regular Temporary Establishment in
the grade from among the following
three categories of persons:

(1) persons who are permanent in
Grade 1 of the Central Secretariat
Clerical Service at its initial consti-
tution, on the basis of seniority sub-
ject to the rejection of the unfit;

(2) Persons declared quasi-perma-
nent in the grade of Assistants;

and

(3) Persons who had qualified at
the II Test held in 1951 for the Assis-
tant’s grade but have not been
absorbed so far in the grade through
the R.T.E. of Assistants.

The proportion of vacancies to be
allotted to these three categories res-
pectively in the R.T.E. of Assistants
18 4:3:1.

In addition to the above twenty-
five per cent of permanent vacancies
in the grade, an equal number of
vacancies 1s to be filled through the
R.T.E. of Assistants from among per-
sons who are declared successful at
a limited competitive examination to
be held by the Union Public Service
Commission, at which temporary As-
sistants and permanent and officiat-
ing Upper Division Clerks will be
eligible to compete. This category
of persons also will thus be fitted into
the R.T.E. at an appropriate point in
the cycle.

(b) and (c). Preliminary lists of
eligible persons are under prepara-
tion; but the finalisation of the R.T.E.
list will have to await the results of
the proposed Limited Competitive
Examination.

Granis for Scheduled Castes in Kerala

753, Shri L Eacharam: Will the
Minister of Home Affairs be pleased
to state:

(a) the amount of money allotted
by the Central Government for the
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year 1959-88 for the weltare ot Sche-
duled Castes in Kerala;

(b) the total amount that will be
spent on their welfare during the
same period;

(c) the amount allotted during
1956-57 by the Central Government
for the above purpose; and

(d) the amount spent during the
same period?

The Minister of State in the Minis-
try of Home Afiairs (Shri Datar):
(a) A sum of Rs. 552 lakhs has been
given to the State Government for
the welfare of Scheduled Castes dur-
ing 1957-68 under the Centrally
sponsored programme. Under the
state sector, schemes costing Rs. 32-76
lakhs have been received from the
State Government and are under
consideration. The Central share will
be 50% of the cost of approved
schemes.

(b) The entire amount is likely to
be spent as the ceiings of grants-in-
aid which the State Government could
expect during the year under the
State sector of the Plan have already
been intimated and they have been
asked to go ahead with the imple-
mentation of the schemes from their
oewn share of 50% without waiting
for formal sanction.

(c) Rs. 7:80 lakhs under the state
sector and Rs. 372 lakhs under the

Centrally sponsored programme were
allotted during 1956-57.

(d) The information i8 being col-
lected and will be laid on the Table
of Lok Sabha as soon as received.

Hostels for Tribal and Scheduled
Castes Students in Tripura

754, Shri Bangshi Thakur: Will the
Minister of Education and Scieatile
Research be pleased to state:

(a) the total number of hostels or
boarding houses for Tribal and Sche-
duled Castes and minerity students In
Tripura;
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- (b) whether there is any provision
in the Second Five Year Plan to
increase their number; and

(¢) if so, what is the number and
within what period?

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) to
(¢). Information is being collected
and will be laid on the Table of
Lok Sabha in due course.

Professors in M.B.B. College, Agartala

755, Shri Dasaratha Deb: Will the
Minister of Education and Scientific
Research be pleased to state:

(a) the number of temporary pro-
fessors in the M.B.B. College, Agar-
tala;

(b) how long they have been tem-
porary, )

(c) whether it is a fact that a num-
ber of posts of professors remain

vacant because temporary posts do
not attract applicants; and

(d) the steps Government propose
to take to make these posts perma-
nent? :

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) to
(d). The necessary information is
being collected and will be laid on
the Table of Lok Sabha in due course.

Development of Regional
Languages in Andhra

756. Shri B. S. Murthy: Will the
Minister of Education and Scientific
Research be pleased to refer to the
reply given to Starred Question No.
454 on the 30th July, 1957 and state:

(a) the amount to be given as
Grants-in-aid  during 1957-58 to
Andhra Pradesh for the development
of regional languages; and

(b) the heads on which it is fo be
used?
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The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) No
scheme regarding the development of
regional language has been received
from the Andhra Pradesh Govern-
ment in response to the Ministry of
Education’s communication issued on
13th November, 1956 and no grant-
in-aid has been paid to that State so
far during 1957-58. The quantum of
grant will be considered on receipt of
a scheme from the Andhra Pradesh

State.

(b) Does not arise.

Teachers in Delhi - Schools

757. Swami Ramanand Shastri: Will
the Minister of Education and Scien-
tific Research be pleased to refer to
the answer given to Unstarred Ques--
tion No. 92 on the 21st May, 1957 and
state:

(a) the number of teachers work-
ing in Government or Government-
aided schools in Delhi teaching Lower
Mathematics upto XI class (i) since
1st January, 1947 or before and (ii)
after 1st January, 1947, who are plac-~
ed in the grade of Rs. 200—400; and

(b) the number of those who are
not placed in the grade of Rs. 200—
4007

The Minister of State in the Minis-
try of Education and Scientific Re-
search (Dr. K. L. Shrimali): (a) and
(b). The information is being col-
lected and will be laid down on the
Table of Lok Sabha in due course.

Trained Graduate Teachers in
Delhi Schools

758. Swami Ramanand Shastri: Will
the Minister of Education and Scien-
tific Research be pleased to state:

(a) the number of trained griduate
teachers working in Government or
Government-aided schools in Delhi
teaching wupto XI class (i) Lower
Mathematics (ii) subjects other than
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Lower Mathematics who were placed
in the grade Rs. 200—400; and

(b) the number of those who were
not placed in the grade of Rs. 200
400 at the time of implementation of
the new grades?

The Minister of State in the Mink-
try of Education and Scientific Re-
search (Dr. K. L, 8hrimali): (a) and
(b). The information is being col-
lected and will be laid on the Table
of Lok Sabha in due course.

-

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following three messages received
from the Secretary of Rajya Sabha:—

(i) ‘In accordance with the pro-
visions of rule 97 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya SabBa, I am
directed to enclose a copy of the
Indian Succession (Amendment)
‘Bill, 1957, which has been passed
by the Rajya Sabha at its sitting
held on the 12th August, 1957’

(ii) ‘In accordance with the
provisions of rule 97 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I
am directed to enclose a copy of
the Minimum Wages {Amend-
ment) Bill, 1857, which has been
passed by the Rajya Sabha at its

sitting held on the 18th August,
1957

(iii) I am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting held on
Wednesday, the 14th August,
1987, passed the enclosed motion
concurring in the recommenda-
tion of the Lok Sabha that the
Rajya Sabha do join in the Joint
Committee of the Houses on the
Bill to consolidate and amend the
law relating to the government
of the Navy. The names of the

(Amendment) Bill and Mini-
mum Wages (Amendment) Bill

members nominated by the Rajya

Sabha to serve on the said Join

Committee are set out in the
motion.

MOTION

“That this House concurs in ' the
recommendation of the Lok Sabha
that the Rajya Sabha do join in the
Joint Committee of the Houses on the
Bill to consolidate and amend the
law relating to the government of
the Navy, and resolves that the
following members of the Rajya
Sabha be nominated to serve on the
said Joint Committee:—

1. Dr. R. K. Mookerjee.

2. Dr. W. S. Barlingay.

3. Dr. Raghubir Sinh.

4. Shri Sonusing Dhansing Patil.

5. Shrimati K. Bharathi.

8. Shri T.S. Pattabiraman.

7. Sardar Raghbir Singh Pan-
jhazari.

8. Shah Mohammad Umair.

9. Shri Mahabir Prasad.

10. Shri B. K. Mukerjee.

11. Dr. H. N. Kunzru.

12. Shri V. Prasad Rao.

13. shri V. K. Dhage.”

INDIAN SUCCESSION (AMEND-
MENT) BILL AND MINIMUM
WAGES (AMENDMENT) BILL

LD ON THE TABLE AS PASSED BY
RAJYA SABHA
Secretary;: Sir, I lay the following
Bills, as passed by Rajya Sabha, on
the Table of the House:

(i) The Indian Succession (Amend-
ment) Bill, 1957.

(ii) The Minimum Wages (Amend-
ment) Bill, 18587.
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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Froops IN JAMUNA

Shri Sonavane (Sholapur—Reserv-
ed—Sch Castes) Sir, under Rule 187,
1 beg to call the attention of the Mi-
nister of Home Affairs to the follow-
ing matter of urgent public impor-
tance and I request that he may make
a <t~icment thereon —

(a) Extent and magmtude of
the recent floods in Jamuna,

(b) Damage caused to property
and crops,

(c) Specific measures so far
taken by Government to relieve
distress and to rehabilitate the
affected persons

The Minister of Home Affairs
(Pandit G. B. Pant) Sir during the
heavy rains in the last week of July,
the water level of the Jamuna touch-
ed the danger point on 28th of July
but did not actually cross it There
was no evacuation of cattle or human
beings and no loss of life There was
also no damage to property except
that tht seedlings. of the kharif
crops 1n certain villages in the
riverine tract were slightly affected
by the over-flow of water For the
piotection of the adjoining areas the
Shahdara Bund was constructed last
vear and the lower marginal bund
was re-inforced this year A new
bund joiming the Shah Alam Bridge
and Coronation Memorial has been
constructed this year to give perma-
nent relief to 14 villages which are
affected by floods and were maroon-
ed during the recent floods Thelr
abadis are being shifted to safe sites

ARREST AND DETENTION OF A
MEMBER
Mr Speaker: I have to inform the
House that I have received the fol-
lowing letter dated the 16th August,
1957 from the Deputy Superintendent
of Police, Jaipur Cityiw=
“I have found it my duty in
the exercise of my powers under
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section 54(1) of the Code of Cri-
minal! Procedure 1898, to direct
that Shr: Harish Chandra Sharma,
Member, Lok Sabha, be arrested
for having committed an offence
under Section 309 of the Indian
Penal Code

Shr1 Harish Chandra MP, was
accordingly ariested at 2 AM on
16th August, 1957 and 1s at pre-
sent lodged in Central Jail, Jai-
pur ” -

*DEMANDS FOR GRANTS—contd
Ministry of Home Affairs

Mr Speaker The House will now
resume further discussion of the De-
mands for Grants 1elating to the
Ministry of Home Affairs Out of 8
hourw allotted, 4 hours and 8 minutes
have already been availled of and 3
hours and 52 minutes now remain
The hst of selected Cut Motions re-
lating to these Demands which have
been treated as having been moved
had already been circulated to Mem-
bers on the 14th August

What time would the hon Home

Minister take for the reply?

The Minister of Home Affairs
(Pandit G B Pant): As long as can
he spared

Mr Speaker
and 52 minutcs

Pandit G B. Pant. 52 minutes

Mr Speaker All right The hon
Shr1 Datar was 1n possession of the
llouse and he may now continue his
speech .

The Minster of State in the Minis-
try of Home Affairs (Shri Datar):
Mr Speaker Sir last ttme 1 dealt
with a number of points I would
not hke to take more time than s
absolutely essential for touching
upon two points One 1s with regard
to the reservation for the Scheduled
Castes and Tribes An hon Member,
possibly new to this House, even sug-
gested that this reservation should

There are 3 hours

*Moved with the recommendat.on of the President
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ate even so far as the member-
:1‘:; of the Union Public Ser ice

Comnussion, Judgeship of the High
Courts and a nymber of other posts
are concerned May 1 point out that
this reservation 1s already operative
in certain percentages so far as the
All India Services are concerned and
also so far as the Central Govern-
ment Services are concerned When-
ever persons have to be appointed on
the basis of exammations, etc 1n
respect of All India Services, a cer-
tain proportion—123 per cent for the
Scheduled Castes and 5 per cent for
the Scheduled Tribes—is being reserv-
ed I am happy to find that during
the last few years, the number of
persons that are being admitted to
the IAS and IPS 1s rang though
slowly In the higher services, we
are giving a higher percentage and
there also, every attempt hac been
made to have a greater intake to the
extent possible, consistent with the
mawntenance of mmimum standards
of efhciency

I may point out that all this
reservation naturally apphes to direct
recruitment It cannot be applied to
what can be stated selection posts or
to promotion posts Piomotion has
to depend upon the performance of
the man concerned When a man
has to be recruited then 1t 1s only a
question of reservation i1t 1s already
being implemented But it would
be entnely wrong to have promo-
tions offered on the basis of reserva-
tion of scats A person enters into
Government service His further pro
gress or promotion * to higher posts
must depend naturally on the quality
of the performance It would be
entirely 1nadvisable, if not actually
harmful, to make a rule that a cer-
tain percentage should be reserved in
promotions Instead of working bet-
ter, more <atisfactorily and efficient-
ly, people of certain castes or com-
munitics would be looking to promo-
ticns not because they have carried
out their work properly but because
they belong to certain castes
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Only & few days back, therc was a
discussion on a noi-official Member’s
Resolution, wherein he contended that
these benefits, including the benefits
of reservation, should be done away
with The Prime Minister interven-
ed in the debate

Shri B. S. Murthy (Kakinada—
Reserved—Sch Castes)* May I cor-
rect the hon Mmnister” The Resolu-
tion wanted to do away with scholar-
ships based on considerations of caste

Shri Datar. I accept the correction
But ultimately there was this 1dea
The hon Mcmber who had brought
forward that Resolution wanted to do
away with certain benefits bemg
extrnded to the Scheduled Castes
Reservation 1mn service 15 also one
such benefit All the same, Govern-
ment arc anxious to have as many
people from the Scheduled Castes and
Tiibes mn service It 1s tkely that in
the course of the next few days, there
would be a debate on the Report of
thc Commissioner  for  Scheduled
Castes and Scheduled Tribes There-
forc 1 am not going to deal with the
subject at great length but only point
out that the Government are anxious
to have more pcople and therefore, a
number of benefits 1n respect of thewr
entry mto serviucs 15 provided for I
am quite confident that the infake
would grow gradually according as
morc and mor< persons become quali-
fied fiom these communities

The next question 1s about jail
reforms  Shri Radha Raman sugges-
ted this It 1s a State subject All
the same the Government are inter-
ested 1n secing that the administration
of jails 15 carried on properly and it
depends upon certain accepted prin-
ciples Formerly, the principle was
to give deterrent punishments but
recently there 1s the emergence of a
new 1dea This question should be
approached in as human a way as
possible The approach should be to
reform and rehabilitate the prisoner
When he comes out _of the jail, he
should become a useful member of
the society instead of continuing to
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be an anti-social being. During the
last five or six years, a number of
States—Bombay, for instanée—had
appointed certain committees and
their reforms are already implement-
ed.

There was a view voiced in this
House and elsewhere that there
should be a uniform set of rules for
jail administration. That was a
question worth considering. The
matter is now under the consideration
of the Government of India. A sub-
committee has been appointed which
is going into the whole question of
jail reforms. It met last month and
it is considering the whole matter—
how to have an All India skeleton
jail manual, revision of the Priséhs
Act and other Central laws, what
should be done about classification of
prisoners, offences in jails which may
appear ordinary and not offensive but
really serious, offences just like
smoking in jails, the care of children
and women prisoners, standards,
statistical forms, hand-cuffing and
fettering of prisoners, etc. All these
had been under the consideration of
the Committee appointed by the Gov-
ernment of India. There are Inspec-
tors-General of Prisons from wvarious
States in addition to certain non-offi-
cials also. We have a representative
of the staff of the Tata Institute of
Social Sciences. That Committee is
now working. We are confident that

after its report is received and the -

States are consulted, we shall have a
set of rules which will more or less
be uniform and which would be of
use for all the States. This question
has to be considered in conjunetion_
and full co-operation with all the
State Governments and I am quite
confident that in the course of the
next few years, the administration of
jails would be carried on in a very
systematic manner. As I have stated,
the underlying principle is the reform
of the man and the rehabilitation of
the man morally so that we can make
him a useful citizen of the State.

Lastly, I only want to give
exact figures in regard +to
aspects of the States

the
certain
reorganisation.
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I mhay point out that the question of
having a larger bilingual Bombay
State was sponsored by Members of
Parliament of a single Party, as some-
body said and condemned that party,
but mostly by Members who did not
belong to the Congress Party at all
Out of 15 Members who took special
steps for having a hilingual Bombay
State 13 were non-Congress Members
of Parliament and only two were
Congress Members. Then, ultimate-
ly, when this amendment was put to
vote all the dissentients, taking all
the parties together, were only 40.
That is almost the lowest figure that
was reached so far as the extent of
opposition is concerned. Hon. Mem-
bers belonging to various parties like
the P.SP. and others—Shri Ascka
Mehta, Acharya Kripalani, Shri Jaipal
Singh and a number of others—all
voted for this amendment. And,
inasmuch as it was moved and it had
the largest measure of support, there-
fore, the Government accepted this
amendment. -

So, that will point out to this House
that so far as this important question
was concerned, it was conceived of
and it was fostered by a number of
hon. Members other than even Con-
gressmen, and the Government accep-
ted it because it had behind it the
largest measure of support from the
hon. Members of this House.

Lastly, I would like to point out
that the highest question of public
interest was taken into account when
this Bilingual Bombay State Resolu-
tion was passed by this hon. House.
That is the reason why I stated that
so far as this resolution is concerned,
we ought to treat it with the greatest
amount of respect that any resolution
of this hon. House ought to have, not
only from the Members of this Par-
liament but from the country as well.

Shri E. V. K. Sampath (Namakkal):
Mr. Speaker, Sir, ‘the Ministry of
Home Affairs is mainly concerned
with public services, public security,
administration of some territories and
some other miscellaneous subjects,
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With rcgard to the public services,
the problem of disparity m scales of
pay and conditions of service between
the State and Central Government
employees 1s still unsolved, though
there seems to be a meagre attempt
on the part of both the State and
Central Governments

Especially in the case of the non~
gazctted services in the South, though
they are considered second to none in
their efficiency and quality of work
in the whole of India, they are paid
the lowest scales of pay and allow-
ances This had been for a very long
time I request the hon Home Mims-
ter to try his level best to remove this
age-long anomaly and inequality in
that part of India I hope and wish
that the hon Home Minister exerts
his influence to include the scales of
pay allowances and other conditions
of service of the non-gazetted services
of the State Governments within the
terms of reference of the Second Pay
Commission

Now I wish to say a few words
about the administration of Andaman
and Nicobar Islands and the Lacca-
dive, Amindiv and Mmicoy Islands
As for the demand of the people of
the Andamans to have an elected
representative in this House, 1t s not
fair on the part of the Government to
turn a deaf ear to it Even the local
Advisory Committee in that Island is
a nominated body One cannot under-
stand why that should not be an elec-
ted body What 1s the harm, that
the Government 1s afraid of, in hav-
ing an elected body instead of this
nominated one” I appeal to the Gov-
ernment to concede these two legiti-
mate demands of these people

About the high school conducted by
the Government 1n that Island, I shall
say a few words In that school
Hmdi, Bengali and English are taught
but not Tarml Is 1t not a grave
injustice, especially when 1t is a fact
that more than 46,000 tamilans are
RBving in that island, which is more
than 50 per cent of the whole of the
population of those islands” This
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injustice should be immediately got
nd of Or, will it have to reckoned
as one of the many cases of the usual
policy of neglect of and duscrimina-
tion against the people of the South
by the Centre?

In this connection I wish to draw
the attention of the Government to
the fact that thousands of people of
Indian origin are being driven out of
Ceylon Most of them happen to be
tamilians They are very poor, and
they have no hope of getting work or
any other means of lvelthood in
Tamtilnad because Tamilnad itself 1s
facing an acute crisis of unemploy-
ment due to 1ts being one of the most
neglected Southern States by the
Centre I would appeal to the hon
Home Minister to give help and
encoutagement to these displaced per-
sons who have hitherto received no
help whatsoever either from the Cen-
tre or from the State Government
The help should be in the direction of
a detailed plan being thought out and
implemented without any delay to
settle them 1n the Andaman and
Nicobar Islands

These 1slands as well as the Lacca-
dive Amindiv and Minicoy Islands
are badly mn need of adequate trans-
poit and communication facihities
Among these two groups the Lacca-
dive group suffers more Only
reccntly these 1slands have come to
be administered by the Centre, and
so } do not accuse the Central Gov-
ernment for all 1its backwardness
But still the Government’s attention
must bc drawn to the long neglected
and the most backward condition of
these 1sland~rs 1 beg to submut, Sir,
that first of all, 1f adequate and regu-
lar steamer service 1s provided for
these 1slands to communicate easily
with the people of the mamnland then
they can make much headway
towards progress

For the Andaman Isles also, we
cannot say that there is adequate and
regular facilities of transport and
communications Steamer services to
these islands both from Madras and
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Calcutta must be mcreased and regu-
larised The air service between Cal-
cutta and Port Blair should be resum-
ed and steps should be taken to pro-
vide an air service between Madras
and Port Blawr also.

While timber industry has much
prospects in  Andamans, starting of
fisheries on modern lines has wide
scope 1n both these two groups of
aslands

With regard to the subject of reor-
ganisation of States, I have nothing
more to add to what had already been
said by some of the hon Members
from Bombay The unsolved prob-
lems are still problems Because the
Government says, that the question of
reoiganisation had been settled once
for all, they ate not soived as if by
magic For evample, duning the pro-
cess of reorganisation 1n the South,
some areas which aie predominantly
tamilian were not included in Tamil-
nad But our Andhia and Malayalee
biethren feel that those areas had
been legitimately 1ncluded in their
respective States If this problem 1is
to be solved impartially and in a just
manner, the onlv method 1s by
1¢f. ndum An decision taken
through this muihou saould be agree-
able to all the people of these neigh-
touring States

And, with regard to a re-naming of
Madras State as Tamilnad, we are not
able to understand why the Govern-
ment so adamantly refuses to grant
the wishes of the people m so simple
an 1ssuc like this Instance like this
clearly shows how the Government 1s
cultivating a knack of developing
simpler issues to a more complicated
and troublesome nature.

With regard to the question of offi-
cial language of the Indian Union, 1t
must be approached with utmost
caution and prudence If the Gov-
ernment 1s really interested in creat-
ing an atmosphere of peace, concord
and amity between the North Indian
people, who speak the Indo-Aryan
group of languages, and the South
Indien_people, who speak the Dray:-
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dian group of languages, it should
take every step to guard itself from
succumbing to the wild imaginations
of those who want to impose Hmdi
on all other non-Hmdi speaking peo~
ple of this country There are already
clear signs of some people thinking in
terms of imposing Hind: at all costs,
mspite of appeals, advices and notes
of warnings given from time to time
by experiencéd, eminent and even
tiusted Congressmen from the South.

The word ‘unity’ 1s often used by
these people m support of their ambi~
tious scheme ‘Umity’, Sir, as we all
know, 1> not brought about either by
law or by force It must result from
mutual love and respect. When force
15 used, and if they say that it 1s for
the -ake of unity, we can very well
understand that 1t 1s not unity but
enforced unifornuty they are after.

Only brcause a language 1s spoken
by a largc number of people and
another language 1s spoken by a
smaller number of people, does it
mean that the latter should become
to be ticated as an inferior class of
citizens?

Some Hon. Members. No, no

Shr1 E. V. K. Sampath: If a lan-
guage 1s to become the official lan-
guage of a country, the advantages or
disadvantages in learning that lan-
guage should be the same and equal
to all the citizens of the country In
this connection, one should not forget
that India 1s not only a multilingual
State but also a multi-national State.

The gentlemen belonging to the
Congress Party, when they hear about
the demand for the establishment of
Dravidanad as voiced by the Dravida
Munnetra Kazhagam, are filled with
rage and indulge in abuses and call-
g names But only if they take
some pains to search and trace back
the causes and conditions which gave
birth to this demand, they would find
the introduction of compulsory Hindi
in the schools by the firast Congress
Mimistry m Madras headed by Mr.
C )agopalachariar, t0 be the first
and) foremost cause which made this
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demand inevitable, Those were the
days when Tamil and Tamilian cul-
ture were adversely affected on one
side by English and on the other side
by Sansknit. In those days it was
considered high and fashionable to
speak Tamil mixing as many Sans-
krit and English words as possible.

In a way, it 13 Hmdi, that awaken-
ed the Tamilians from that process of
degeneration and lethargy. In 1938
the Congress Ministry headed by Mr.
C Rajagopalachariar and manned by
such emimnent men like late Mr. T.
Prakasam and Dr P Subbaroyan,
who has transcended all his past
eminence through his recent dissent-
ing minutes written to the report of
the Official Language Commission,
sought to make Hindi compulsory in
the schools with all their earnestness
and enthusiasm to popularise the then
much-talked of national language It
met with great opposition. But the
vchemence and the magnitude which
the anti-Hindi1 agitation attained was
something very unexpected for the
Government. Though the Ieader of
the agitation, Periyar Ramasamy, was
branded at that time as an uncompro-
mising atheist, many swamiyars and
many more Tamil scholars willingly
accepted his leadership and fought
successfully agamst Hindi Over a
thousand men and women were arres-
ted and jailled Two of them, Thala-
muthu and Natarajan, dicd 1n the
prison and their names are still house-
hold names This agitation gave birth
to the revivahsm of Tamil and Tami-
han culture The glories and great-
nesses of the ancient Tamils were
once again probed into and the men
who were able to speak about them
m chaste Tamil were sought
after, pgreeted and  applauded.
And 1t s no denying the
fact that the linguistic  revi-
valism is an almost umiversal con-
comatance of nationalism. It is only
then the idea of a separate Tamil
State was born and began gaining
momentum and the slogan Tamizh-
nadu Temizharukke was echoing
throughout the length and breadth
of Tamilnad.

Shei B 8. Murthy: What about the
non-Tamjilians hving in Madras State
it the State is named as either Tamil-
nad or Dravida Nadu?

Shri E. V. K. Sampath: I am saying
all this only to lay stress on the fact
that when an attempt is made to
Impose a language on a people whose
language is quite different, then 1t is
nho more a langugge controversy as
supposed by many, but it becomes a
cultural conflict of the worst nature
Hindi 1s no more an issue of ordinary
controversy but 1t has become a ques-
tion of threat of political domination
and oppression by one group over
another

Sometime back, if I remember cor-
rectly, at Kurnool, our Prime Minister
was kind and generous enough to
state to the immense satisfaction of
all the people of India, that not only
Hind: but also all the other languages
contained in the Eighth Schedule to
the Constitution are our national
languages But now we find some
Persons occupying high offices—I
regret to say, very high offices—go
about saying rcpeatedly that Hindi is
the national language of India This
contradiction and confusion at the
high level, I submui, 15 of a very grave
and fundamental nature which
requires some eXxplanation from the
Government The Government should
clearly state 1ts stand, whether Hindi
alone 1s, or all other languages too
are, our national languages Because,
the difference between the two stands
has much meaning to the multi-
national people of our sub-continent.
In this connection, it would be benefi-
cial to the Government to take a les-
son from the recent developments
that took place subsequent to the Cey-
lon Government’s decision of “Sinha-
lese only” policy.

In this connection, I beg to submit,
that the Government, in pursuing
adamantly the present policy of
imposing Hindi on all the non-Hindi
speaking people, is not only doing an
injustice to the non-Hindi speaking
people alone but also to the Hindj-
speaking people as well, just as Hitler
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did when he dinned into the ears of
the Germans that their race, culture
and language were the most superior
in the world and they were born to
rule while the whole woild was creat-
ed to serve them in subjection.

Lastly, as far as our Tamilnad s
concerned, with all humility, I beg to
submit, that no force on earth can
ever succeed in erther cajoling or
eoercmg us, the people of Tamilnad,
to accept the Hind1 impenalism.

Shri B. C. Kamble (Kopargaon):
1 propose to confine my speech to
only one single question, namely
whether the decision of the Union
Government with regard to the Bud-
dhist converts 1s constitutional, just
and 1s based on any principles 1
wanted to know what exactly 1s the
text of the decision of the Union
Government I approached the Minis-
ter, Shri1 Datar, and he told me that
there 1s actually no decision I do
not know whether actually there 1s
any such decision [ wanted to know
also the instructions issued 1n pur-
suance of that particular decision if
a decision has been taken by the
Union Government

Now, what 1s the decision® So far
a, thc reply which has been given to
my question 1n this House 1s concern-
ed the hon Home Minister was
plcased to say that the Buddhist
converts will not be entitled to the
safeguards which are provided for
the Scheduled Castes When I asked a
supplementary question, namely as
to what 18 the princi-
ple on which the decision of
the Union Government is based
that he could not give a straight
reply, saying tha* such and such 1s
the principle on which a decision was
made But m a round about way—
and I am sorry that such-a great
statesman had to take a round about
way—said that this House 1s guided
by an enactment which was passed
by this House last year and that
enactment i1s the Scheduled Castes
and Scheduled Tribes Order (Amend-
ment) Act, 1956 So, that 1s the basis,
as told by the hon Home Minster
;phd there is no reply about the princi-

Our so-called progressive Bombay
Government has gone still further
and thet Government has declarld
that the Buddhist converts will not
be eligible for any concession what-
soever There 18 no concession for
them, We would have thanked the
Government, but that Government

has gone yet a step further
and declared that if there 1s
any concession received by
any student, of a Buddhist

convert, he will be penalised 1n such
a way that either that student will
be rusticated or expelled for about
thiee years from that particular
educational 1nstitution

Naturallv, I am reminded of the
old laws of Manu I do fiot know
what kind of men they were, but
today, I am able to see the men with
my own eyes Manu, at any rate, did
not eapel students or he did not order
so He had merely banried If this
1s the policy that this Goternment, or,
for that matter, the Government of
Bombay 1s pursuing, I am so sorry
tha* such a policy 1s being pursued

What 1s the me hod by which this
dceision 1s being tackled? I suppose
tha the hon home Mimster will
kindly agree with me that this 1s a
reprosentative Government That
means, the representative must be
consulted by Government I want to
know whether that 1s done, whether
thiy, hon House 1s consulted, whether
the Bombay Legislative Assembly, so
fa1 a, the Bombay Government 1s
concerned, 1s consulted, whether the
representatives of  the  Scheduled
Castcs are consulted, and whether the
1epresentaiives of the Buddhists are
consulted How 1s 1t that the decision
has been taken? The principle of
the representative Government, as it
appcars to me, has been thrown to
the winds I suppose this kind of
thing should not be done by the
Government

Who are the first victims? The first
victimg  are the ° school-going
children  Their parents are
frightened a8 to what is
to be done with regard to their
children, That is the problem before
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them. Coming to the principle, let
me andlyse it briefly. As I have no
time, I am sorry I am not able to
elucidate it, but I am prepared to do
so on a later occasion, “But what is
the principle under the enactment
which was passed last year? '

I suppose that this House is given the
power to make such an enactment
under article 341, which reads like
this:

‘(Parliament may by law
include in or exclude from the
list of Scheduled Casies specified.
in a notification issued under
clause (1) any caste, race or tribe
or part of or group within any
caste, race or tribe, but save as
aforesaid a  notification  issued
under the said clause shall not be
varied by any subsequent noti-
fication)’.

That 'is the provision. So far as
“inclusion in or exclusion from” are
concerned, it is perfectly within the
competence of this House to make an
enactment. But after that, I want to
know whether it is permissible under
this -provision to say that a person
who professes the Hindu or Sikh
religion alone shall be deemed to be
a Scheduled Casté, My point is that
such a principle, which is not suppor-
ted by the Constitution at all, cannot
be introduced. Therefore, whe-
ther ' it is an order by
the President or an enactment by this
House and the Rajya Sabha together,
my submission is, it is boyond the
legislative competence of both the
Houses together so far as this parti-
cular point is concerned. ‘

. I would like to draw the attention
of the hon. Home Minister to article
25 of the Constitution, particularly to
explanation II, which reads like this:

“Explanation II. In sub-clause
(b) of clause (2)— it relates to
public welfare—the reference to
Hindus shall be construed as
including a reference to persons
professing the Sikh, Jaina or
Buddhist religion, and the .refer-
ence to Hindu religious institutions
shall be construed accordingly.”

A
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That is to say, the Sikh, Jaina and
Buddhist religions have been kept on
a perfect par with Hindu religion so
far as the welfare provisions which
will be made for the people are-
concerned. Therefore, neither  the
Government nor this House is com-
petent to make a provision saying
that if a person does not profess the
Hindu or Sikh religion;- he shall not
be entitled to constitutional welfare
provisions.

I would also like to draw attention
to article 17 which says:

“ ‘Untouchability’ is abolished
and its practice in any form is
forbidden.  The enforcement of
any disability arising out of
‘Untouchability’ shall be an
offence punishable in accordance
with law.”

Let us see what the Government has
to say. I am very very sorry and
my heart burns when I read a parti-
cular remark under the hon. Home
Minister’s signature. I am  reading
from page 1 of the Memorandum on
the Report of the Backward Classes
Commission, where the hon, Home
Minister has been pleased to say:

“The Government has given
careful thought to the report sub-
mitted by the Commission. The
task that has been entrusted to
the Commission was of great
complexity, specially in respect of
the first term of reference....”

‘Now comes the important part:

“There is a well-defined and
easily ascertained criterion, name-
ly that of untouchability, in the
case of the scheduled castes.”

When we have taken the oath of
allegiance to the Constitution when
we came to this House first and when
the Constitution declares that
untouchability is abolished, is it the
way, of abolishing or renew-
ing untouchability or is it
the way of perpetuating untouch-
ability? ‘I am sorry that the Govern-
-ment should be the first offender, so
far ag article 17 is concerned and I
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demand that thiz remark in the
Memorandum ghould be completely
deleted ¢

Apart from this, what I am trying
to argue on this point 15, that the
expression “Scheduled Castes” ag 1t
15 understood by the Government and
the provisions of article 17 are
ncompatible They are opposed to
each other If articler7 1s to be
upheld, then whatever 18 meant 1n the
name of “Scheduled Tastes” as
conveying “Untouchables” 18 ultra
vires of the Constitution and there-
fore, such a test 1s a wrong test

I have also tried to scrutinise the
proceedings when this particular
enaclment was passed last year 1n
1956 I have read every word of 1t,
and I find that the then Law Minister,
Shri1 Pataskar when he was replying
to the debate, had given a reasonable
reply I do not know why there has
been a deviation from that particular
policy as enuncitted by the then Law
Minister A controversy had arisen
at that time whe*her Gonds should be
mncluded in the lst of Scheduled
Casles or not There was a heated
exchange between Shri Jaipal Singh
and the Prime Minister a2t that
time Shr1 Pataskar then said—I am
reading fiom page 6516 of the pro-
ce=dings—that so far as the question of
Gondy was concerned, “it 1s not a
question of humili‘y or superioritv
but 1 15 a question of solving the

problem” This 15 important “The
point 1s  not whether they are
Scheduled Castes or  Scheduled

Tribes, but whether they deserve any
special Concession”

Even according to the Government,
whether they are Scheduled Castes
or not, Scheduled Tribes or not, 1s
not the,matter to be taken 1nto
consideration, but, the matter to be
considered 1s, whether ag a community
they deserve these safeguards If the
snswer 1s ‘no’, we will not demand
any safeguards But if the answer
1s ‘yes’, by reason of the circumst-
ances and conditions under which
they labour, then naturally a civilised
Government must mske provision for
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these safeguards I do not know what
the Government §s thinkIng sbout it
In Bombay State, the hon, Chief
Minister 1s reported to have said that
the policy of that Government was,
“whosoever changes his religion loses
all the concessions ‘This is with
regard to persons converted to
Christianity, Islam, etc” I am
remunded of the great controversy
which was gomng on for about 20
years between the Congress and the
Scheduled Castes Federation Between
Gandhii and Dr Ambedkar there
was a dispute Gandhiz and Congress
had said that because the Scheduled
Castes belonged to the same religion
as the Hindus, they were not entitled
to any safeguards On the contrary,
Dr Ambedkar said the Schedul-
ed Castes community was
such that 1t was entitled to
constitutional safeguards The argu-
ment then was, “one rehigion, no
constitutional safeguards, separate
1eligion, constitutional safeguards.”
Now the argument 1s, “one religion,
consti utional rafcguards, different
rcligions no safeguards” I want to
know whether the line which was
pursued by Gandhi)i was wrong or
whether the line that 1s being pursued
‘oday by the hon Home Minis er &s
well as the Chief Minister of Bombay
1s wrong Either Gandhijin must be
wrong or the hon Home Mumster
must be wrong Both cannot be
corr¢ct It 1s upto the Govern-
ment cither to own or to disown
Gandhijr  Therefore, I think that the
Goveinmeni must reconsider ten timesg
their decision so far as this matter 1s
concerned

Agam, I would like to refer to the
proceedings in the Constituent
Assembly when this question was
agita ed there I have got here the
Reports of the Committees m which
1t 1s said that the general policy of
the S‘ate would be to bring up the
communities which are suppressed to
the general level of the advanced
community That 1s the policy The
policy 1§ not whether they are
Scheduled Castes That is a wrong
policy The policy is whether they
have to be brought up to the level of
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the advanced cemmunity. That is
stated in page 34 of the Reports of the
Commitfees, Second Series, 1948.

8903

The -question is whether the name,
Scheduled Caste, Scheduled Tribe, is
important. I do not know whether
the Government
important. I consider that the content
of the name is important. If we go
to the Dharma  Sutras and Manu
Smriti we find a number of names
given to these classes, They were
called Asprisya, Antyajas,
Antevasis, etc. Similarly, even the
__ Congress in the year 1917 described
~ these people as depressed classes, not

even Scheduled Castes, Gandhul
described them as Harijans, ' There-
fore, it seems that any reasonable

\man should be convinced that the

'

-sense, what is

name is not the essence at all, and the
conveyed by that
expression, the people, is the essence.

" Even the Congressmen passed resolu-
tions and they described the conditions
in  which

these people labour-
ed, Therefore, my point is that the

Government should consider the
conditions in  which these people
lived. -

Throughout the world, there is no

country where the fest of caste, the
test 'of untouchability or the test of
unapproachability has been applied.
I do not want to take up much of the

time of the House. I submit that this
is not social justice,
a suggestion to the Government. Even
as the Prime Minister hal said in the

course of the debate on the Act * of

1956, ,that all are tribals, "“we may be
treated as tribals. We shéuld be
entitled to the safeguards which are
provided in the Constitution. I hope
the Governmen: will pay sufficient
attention to this and the hon, Minister
will reply to this particalar point as

I have moved a cut motion, namely

“cut motion No. 45, 1 hope he will pay
attention to this,

gt a0 o  aiw (m
Wam, sagfaa mfewr  sfaat)
AR WeAE AERd, WIS WG q@

: N

Pd
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@wm%aﬁ T FT AT
fear sa& fag & st oWl g

. 39 fa agl AT A qred w2 q
T & IR ¥ §F 90 Pl | A I
IR FGT ag I AT A AY ).
Jfe a7a | SRA HAT LT WL FT
T ag I g A ag Q| 98T
AT ATEAT § 1 TG R IR T e
wTE, =it TF F FgT, Mo THo Glo &F

~gifadt F FgT, AR AGREAQ Tt 7

T =g, f o9 oreHY 9t ax wEtar
FAT I HEHT FT T 9 a8 W
9% AET T | WX &gt 9w
F 7 fdY Y R AG) AT | v R
9T I AW A ag o & o afed

-, ST 19 & I a9 T § 98 "HO s

TN & &, AT H T AT H@l F
dEr 1 & fao ard & wan g S R
S ¥ 93 W gL | F qOamT Jnear
g fr 38l w “amfs =g ok =
3 GqF AETUSE = 95 ST
arelt | 4T A | a9 9 W) g
o |t wnafaal & s et
T T AR q1E G 1 F T99 307
T F AN T I AT A AqS F FE
TE A T TARF F adt Tal @
41 | WY STl 9 AW IS 9 qgi q@h
foreY & Wi § UE 99T FA AG) @A
faar | gFe Y, wFE 2 WX I
a9 ¥ SeH< AT #i, afgq, afear ar
ToSTd #ET |

Shri Jadhav (Malegaon): No, No,

Shri Nath Pai: (Rajapur): You are
talking rot, Use some sense in what
you say.

Shri Khadilkar (Ahmednagar): No,
No. The Chief Minister of Bombay
has withdrawn the allegation.

Shri Jadhav: Withdraw,

Mr. Speaker: Order, order.
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Shri Khadilkar: He will have to
withdraw. He cannot use this forum
to defame the people of Maharashtra.

Mr. Speaker: The hon. Members
will have to be patient....

Shri Nath Paf: It 1s an insult fo
this House to indulge in such lies.
Here 15 the President of the Maha-
rashtra Congress Committee who
declares that it is a lie,

Mr. Speaker: Hon. Members will
have to be a little more patient with
respect to these matters I was In-
formed,—I was not present then—
hon. Members said various things The
hon. Member says here, I was an eye-
witness &0 & perhew'ar thwg The
Minister may have said so The
Minister may not have been an eye-
witness to everything,

Shrl Jadhav: Why was there no
enquiry? (Interruption.)

Mr. Speaker: Hon. Members have
fo be very serious with 1t They may
accept; they may not accept. This 1s
not the forum They have had thewr
say The hon, Member says he was
an eye-witness He 1s a responsible
man of Bombay Here 1s the other
version. Let them narrate their case.
Let there be no one-sided version I
will not allow one hon. Member to

cow down another hon Member in,

the matter of expression of opinion.
(Interruption ) The hon Member can
say what he hkes The Hon Members
would not allow any refutation or
counter-statement This 1s strange
parliamentary practice, I do not
think I will allow any hon Member
in this House to be cowed down by
such interruptions like this. I will
not allow hon. Members on this side
to interrupt the Members on that side
or the Members on that side to inter-
rupt the Memberg on this side.
So far as parliamentary practice is
concerned, so far ag parliamentary
democtacy is concerned, all expres-
sions of opinions will be allowed here.
It is for the world to judge. Ultimate-
ly the House has to judge what is

true, what is false 30 far as the
relévant matter is concerned. He says
he wag sn eye-witness, Bundreds of
people and groups wen: there. He is
narrating his own experience. God
alone knows what happened in every
part, Even the Minster may not
know what happened. Let there be
no impatience in this matter.

Shri Nath Pai: To aliow the hon,
Member to go on like this is not
correct We can't aliow such abuses
to o unchallenged.

Mr, Speaker: The hon. Member
canhot go on challenging. He will
have an opportunity. Every one will
have an opportunity. .

Shrf B. C. Kambfe: I am not
challenging anything. On a point of
nformation, Sir, so far as the allega-
tion 15 concerned, fhere is documen-
tary evidence in the form of question
and replies given by the Bombay
Government when this  matter was
agllated there Therefore, 1t is a
question of fact, namely, what was the
reply given with regard to the allega-
tion by the hon. Chief Minister of
Bombay when he was asked, So far
as the allegation ig concerried. there ig
no substance There are ques ions
and answers The hon Member will
se¢ them

Mr. Speaker: Is the hon. Member
referring to any statement that was
made on the floor of the Legislative
Assembly, in which case, 1t can be
refuted by those questions and
answers” But, 1if he says that he was
an eye witness to something which
might not have been stated there,
there 15 no question of contradiction
Hon Members may rely upon that
statement in the Assembly as more
valyable, more authorifative than
what the hon. Member says, It is &
question of balancing of opinion,
weighing which opinion is correct,
which is not.

I# the hon. Member were to say
that on the floor of the Legislative
Assembly of Bombay such and such a
statement was made, it is open to the
others to say “No, No; these are the
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facts” He does not swear by that
He says what he independen‘ly saw
for hhmself Enough has been said
on this subject Let the hon Membe:
proceed
13 hrs.

Shri M P Mishra (Begusaral):
There must be freedom of speech mn
this House

Mr Speaker: I shall gaive an oppor-
tunity to all hon Members

st At fro wdw : gATR TET A
§ 3 dam ofd & & g
| qm, W, oF aEd
gafz &, agr gw ot F aw
fs TR & &, wifd aqaa
# &, ;i gwr | g faee A Wy
#Y 7gT I FHIA oY, IR { A oF g
qATE AL A, G A AW G T
@ 7€ | g Y IR & wRET R
T F qro A &Y 0w gETA A faay o
NS o, foramr i T dar aa, fomar
Y T a7 ey g AR o, A FE R
AR FST A T W 9T I IHFA AT
arfes e@r & @ T, $9 W A9
T THT | T ¥ & A90 w8 Wl A8
gk | ¥ TF IHA IR IFT A
AT TR FT wfEE A | 9w |
T @) FEH gE Y AT G R w
Y T o A wy g 1 W
& gofsa 7 & @ w9 gArd Ao
@ Tam @R | S aww g s Ay
s ¥ g wiew faan s g off wodt
T FA & o anfsa & a1 R
AT TET & AR S YT WK TG T
R o N e woereT g
A aw, f Wi Tw, TR e
fawar |

o % WY Y G WY &Y AT FAEATAT
ATEEAT F | A ST Sefrarr o | SR
F T firdt & o q@ dew fwar
medksg A e F @ ar

8go8

arg *X g i At el e Wil
WX IR o W @I W gegrly
o ¥ IST F ¥ AR, 9N WY IS
T ¥ oE® | W ¥ A wwleat g
e a7 & o | # el Fark A
AT AT F WX A oW g
wFiw aewr WY ft =T A § fd
fe =t wr ggy afeam™ o &
I ITH A §, T T GEEA
fear, st gaw go 7 firer fear 1 gt
T HR F IR F+0E qg ¥ a9qwar
2 aur agr & amfent ST AT ¥
vt ¥ w] W EadH §§
WA E, I arar AW w AT AT AW
T ge § Wk 9k W & A |y W
HYAT ¥ AR § 1§« A wAga
# FTHATT TET &Y qF, IqR TR ATHA-
Y T qY @ TR | WHT FAT
TF AT HIO7 § W A8 9% f T@r )
AT AT Ay el gy €, TAw
qXY & T T F g AT 9% faeT <ar
a7 | 97 SR F gAE Fravear A
o &Y | ST gATL AT 9K &3 U AT
7z T3 & fF I aEr 9% W oft
e R AT AT I ¥
a1 ¥ & qger AT g o e &
T EHT ] | I T[T HT Ffvqee wgwr-
AT ST AT T AT 9 AT T AT |
Tg Fruy F SR & 97 HT q9T GO
T & @AWY A AT FX WA qAZT
fo, oefit &g off W Wh T T
L]

An Hon. Member; They must be
Congress people

Mr Speaker: It does not matter
whether they are Congress or hon-

Congressmen,

ot #to firo a7 : WX § wW AT
¥ o W uferr § ot wrar
W NERAR ¥ qaert e
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#Y ary we g ok oY & o age fraw
£+ O & wir W f Ay € o W
v gre ¥ f A | aw oy A A
wr fer 1 it 9 e awi W
& i, S Wi fear Wi ow
TEW wW o< foar | aw A qEe
wyr %< faar amar §, O v
mfafm @t & T & fod

wTT § qyar §, AORrT Y aar gfew
W A o ¥ AT R T e
qudy 8, @FY & weET W, S AR
wafega ¥ aqr I WO A @
SO qeeft § 1 ¥ g7 9 A W
WO ®7 a7 gfas T §w ¥ qger
wET § | @ AHI W rEr w1 o
FHTT agien A v @y E W A
X HT ¥ s’ wwa & &Y o wefy
& 1w T oY syt B Qe gf
& $95 2141 § | HUA FAT T A
W THY I ATS AKX T HAT gEAT
¢ sy 9w w1 w f T ggar @
WX afs smEawEwaT ¥ @ M A
AT qEe & | & & AT A pEvrdt
waq g & ;fgg

1

= %

TR Wik arfew wgw 7 vy § 6
i e g fis e & war g
17 o wgm g § 6w @
W fe wrogwr § Wk fead sy
I & wiiw ¥ fowe qTowg § W
T Wy v & faat | g § ) e
& fot F afeqg ¥ o OF g7 & &Y
¥, IF aw fift & sgrpIE 9
vfoex & qur fe wv) o wpw F
wTRNT Y ®aT FXN | A€ g AT e
Wk gw fawe @ar § aqr arfemie
& e § oTan A ST N | g
IO & gy T fn g FAAT Iy,
o6 LA, FAT WHT | T WX
folt ¥ ol o Tw fear od &
woly f ool g W oot &
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IR war e g7 www ¥ W A,
0w W, T w1 & geeT g
g fis v v Qur Wi o v ? e
Wi QAT FHF a7 WIORY T A
Aw & v o fedr gud e F
ww I AaTet & qerk & A F qur T
N A Fax fear fr g g
TR, g o ok weew Wy g 0 &
o wrge § £ wr aorg § e aerk
wEWH W A | JEer @Y ek @ ¥
WY & avaT § 1 o S g aeg oY
T A AT WX, IR g AN
®Yer wgar v § o T qret, W
I AT ] A § A I A gl
IwY ey § 1

¥ A & wrre & o
& T §, T T AT e T e
firet €t e WY qe g € 0 ®
WTIE AW U% o § wewe §
Y TF T §, TUHY 9F FT TAAT WA
£ 1 & yEa FWE e & fesx
foradr ¢ 1 o9 o 7 Forer R IEw
OF qq & wieer gAvew g o &
W T o T E IR O
W wwaraTE & Wi A qgr g o
T aro Qo-c-yo foear § —

N A ¥

W3 Hfrwer are QY ¥ L% WY
T ggdl S IO AERERR
W T GESA AT, Fretor qop eEd
AT WA WEw WM & %
st v sifres Y afrar, § aed
YR §HY AT WAWY AGIAY AT
wfeg § 1

ﬁiqmtﬁﬁu‘lﬁ!%
wRE ¥ ot o g g W e we
sy vt of wAr Tid o e &
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[t aTo fo 92a]
TG AT, TZAT BT AZoSAT FF ATATEY
HATE 7€

T 9 FATATL IF 59 1< forgar

B,

O™ gRG AT G W
AT TR G AT oAU TEHATHT
S GRF FEET, §OT FEET

T g dqw fass T FLEAT
waﬁgamw:ﬂw S z‘ria:rrarr
FAEIAT e QAT A T
Ffeag qd g AT S T GIEIAT
TAET INH _SHAfETq AT FI@T
SIECi

uF T A OB ATG AT AR
o 9% 9% Fed & (6 AGAIER T ART
T ST A GER 2T F ATH FL
T T L & AR ATAT F =L AT
AT AT AT F F5HT qE W@ § INH!
SIREUETEC 1 - AU

Shri P, R. Patel (Mahsana): On a
point of order, My hon. friend is
reading some papers of Gujarat. Cer-
tain a.legations are made. It is stated
that some mischief has been done.
Unless and until certain investigations
are made by the police, these allega-
tions reported in a paper which is
owned by the Congress or supported
by Congress by advertisements, shouid
not be allowed to be read in the
House, because they are not authentic.

Mr_ Speaker: If that is so, unforiu-
nately it applies to both sides. Now,
oniy this-morning a question was put
here, making a serious allegation
against a particular person who is a
respectable man,
allegation is true, he ceases to be
respectable. A lot of allegations were
made—that he was a smuggler and
the head of a gang of smugglers and
so on. When such allegations are

20 AUGUST 1957

Of course, if the-
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méde, I suggested, in the public
interest they should not be brought
to the House unless the whole thing
has been verified. Later on, when a
number of papers were referred, I
said: all right, let there be an expla-
nation on the floor of the House. If
some allegations of a serious nature
affecting the public at large are read
out from a Gujarati paper by one hon,
Member of one group, another hon.
Member of another group can read
out another paper,

st ro fivo wdw : Teqe WIEY,
A Y T H AR wfas gy w0 °
Tgt & fad =gy we § i oF fadza
ST & FY AFAA TEAA AT § SR
& g1y ¥ aar 2T aifgd , a8y A<,
ahﬁrfmtm%ﬁ%ﬁr% |

A A S g% fAqaT AT g 98

. 7g & i s M 9gi fedr Y waEEy

fatax sgdr ST g agr feedr &
arxfRat a1 AW aga Af9F aa g
gAR T ATE WEtH faedl 7 9 @Y
Foa gy adl 9w saw ugfen
FIA & AR AT TF TF qQrglea 9
¥, ¥ HIT ¥, ¥ AEH qF FAC I §
st B argdta @@ & 1| =% wiafaa
T &Y s argfodl § Taar T8
gt snfe sfag w8 & AR S9d
CFIET T FT gEATEAT wiFE Y
g1

# wf wgem & =g 5 T g9

M w9 ] /R guF fag w18 dasmw
R | afe QREeE g9 &1 @aa |
@ |

Mr. Speaker: The hon. Member’s
time is up. He must finish now. ®

=t Aro fro 92d : W=t 7 fafae
T | gfea At gFe & qvae 7 AW
ag gam ¢ 5 fadrigal s @0 sar
g § ag @rhr aot g g W &
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T § 5 W aiw 3T % OF [0
g, Fai ey o ek € # ghe
¥ ferfiedt M dfr dfesw Y ol §, SR
Wt dfeew wr g & fanfid
Y A € ¥ 1 oY oY 7@ T F WR
¥ oy a3 faarfa WY e @ W
Ty ¥ Biex How g ey o N
wo¥ A aww gET AT FET ATE
oA § N owew g § sew ft
feardr o w1 e gy wY e
T gy awd ¥ fex gEx st &
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Shri Jaganatha Rao (Koriput) I
have been hearing with 1intercst the
spceches of some of the hon Memboes
for the last two days expr«ss ng their
resentment at the formation f the
bilingual Bombav State But ‘uey
hate foigotten the fact trat the
decision was taken by the Government
of India after due de 1beration and
after they were convinced that it had
the support of a large section of the
people It 15 too early for my lion
friends here to question the correct-
ness or the propriety of creauag a
bilingual Bombay State Let the hon
Members give 1t a fair trial and see
whether 1t would wo k well or not
Time 1s the greatest healer and, as
time passes, I am sure peopc will
adjust themselves and see that the
bilingual State would prove a success

I find that the linguistic demand
is still 1o the forefront Still there
are disputes between States and
States regarding border areas. It is
high time that the States should give
up these disputes re ating to boider
areas The Government of India
appomted a high-power Commission—

the States Reorganisation Commis-
sion — and 1t went into every aunute
detail and came to certain conclusions
in the best interests of the country
The Government of Indiz implement-
ed their recommendations as far as
possible So we must take it for
granted that this question has been
solved once for all

It 15 true tha* some of the States—
I can say every State—are not satis-
fied with the recommendations either
because a portion of their States has
been merged with a neighbouring
State 01 because the demands of those
States for areas from neighb uring
sta‘es have not been conceded to
These border troubles are bound to
take place It 1» high time that the
State  Governments, the pohtical
parties and the people living there
forget these linguistic demands and
feel that they are one and that they
are Indians first and next only ci i1zens
of their 1espective Staies

It 15 the duty of the State Govern-
ments to look to the interests of the
Linguistic minerities However care-
fully the demarcation 15 made, still
ther 2 would be hinguistic minorities n
cvery State It 15 up to the State
CGovernments to act as the guardian
angels of the rights and privileges of
the minonity groups and see that their
rights are not in any way wiolated
Herc I may mention that I belong to a
linguistic minority group in Orissa I
feel that there 1s no troub e appre-
hended by the hinguistic minorities so
long as the State Governments take
up a generous and liberal uttitude
towards safeguarding the rights and
privileges of the minorities If the
State Governments behave generously
towards the minorities the border
areas, as one of the leaders put 1it,
will serve as the hyphens that umte
and not as the dashes that divide,
then all will be well

Some time back I found in the
papers that the Government of India
are going to implement the recom-
mendations of the States Reorganisa-
tion Commussion in regard to the
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constitutional safeguards that are
mntended to be given to the hingustic
minorities It was stated that the Bi'l
would be introduced un the first session
of Parhament I do not find it even
in this session and 1 do not know
when they are gomng to introduce it
So I request the hon Minister to see
that this Bill, safeguarding the rights
of the linguistic minorities, 1s intro-
duced soon so that the lnguistic
minorities will have a sense of
security and confidence

I will next refer to the emergency
powers that are to he vested in the
executive to be exercised 1in an
occasion of emergency Only the
other day the P & T workers
threatened to go on strke If they
were allowed to do 3, the Govern-
ment would have been paralysed and
the Iife of the whole community
would have been at a standstill

These emergency powers are not
quite new They hag existed m
England When ‘he other day the
Home Minister introduced a Bill for
the maintenance of essential services,
1t was contended that 1t 1s undemo-
cratic and that the Bill aims at infrac-
tion of fundamental rnights It s
neither undemocratic, nor does it
amount to an mfraction of fundamen-
tal rghts

England 1s the foremost democratic
country m the world There they
have got the Esgential Powers Act of
1820 which 1s a8 permanent measure
on the statute book Likewise, the
emergency measure does not amount
to any infraction of fundamental
rights because ;n a modern State no
individual has an  unrestricted or
unlimited fundamental right His
right 15 subject to reasonable restric-
tions and he has got the duty and
responsibility towards the modern
State

Article 19 of the Constitution n a
way codifles what are called the police
powers of the State in America, and
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all the rights enumerated therein are
subject to reasonable restrictions. It
was so decided by the Supreme
Court in Gopalan'’s case

I personally feel that a permanént
measure of that kind ghould be on the
statute book so that when an
emergency arises, Government can
take suitable action Such a power,
which 1s a delegated power, 13 neces-
sary for the executive for the
preservation of democracy itself

Secondly, 1n this connection, I would
Iike to say that Government servants
who come within the definition of &
civil post, within the meaning of
article 311, should not be allowed or
given the privilege or the right to go
on strikes The Industrial Disputes
Act wherein the Post and Telegraph
workers are classified as Public
Utihty Service has to be  suitably
amended so that this right or luxury
1s not availed of by them in future

In today's papers 1 found that the
Government servantg in Bihar are
threatening to go on sirike from the
27th of this month Such things will
happen and 1t would be highly neces-
sary for the Government to have this
weapon In their armoury to be used
at a titme when 1t 1s required

Then I come to another aspect, that
1s the official language Some hon
Members the other day were very
sincere and emotional 1n saﬁng that
Hind: should be substituted as the
official language of the Union soon,
and I found from the papers that the
hon Minister has also said that the
time would come when the self-
respect of the country would demand
introduction of Hindi as the official
language Arlicle 343 gives us the
right to use Englhish as the official
language for 15 years from the date
of the Constitution Clause 2 of that
article gives the power 10 the Presi-
dent o appoint commissions once in
five years He has also been
empowered to appoint a language
commuission Clause (3) of that
article says

“Notwithstanding anything in
this article,” Parhament may by
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law provide for the use, after the Official reports and doouments
said period of fifteen years, of— have to be in a Ianguage which
happens to be in fact the most

(a) the English language, or convenient medium for such ::r;
vnagari State use There can be no b

®) :lhu:,,enr:h‘ form  of that as a result of hustoric causes,
English 1s the best medium for

for such purposes as may be speci- such purposes The persons now
fled in the law” dealing with inter-State and Cen-

tral Government papers in all the

So, even after 15 years there is power States are able to handle the

given to Parliament to recognise

English language with ease and
English as the official language precision, more easily and with
I would submit that no question of greater precision than even their
self-respect or prestige 18 involved 1n own mother tongue as far as high-
this It 1s a question of expediency level official work goes”
and convenience It 1s true that
Hmdi-speaking people are more than Later on he says that in Swatzerland
60 per cent m the country It 1s the under article 116 of that country’s
national language of the country, but Constitution three languages—QGerman,
the nationa) language and the official French and Itahan—constitute the
language should not be mixed up federal official languages of Switzer-
Jand Article 131 of the South-African
In several countries in the world the Constitution

languages of the linguistic minonties,
whose population 18 less than ten per
cent, are recogmsed as official langu-
ages

In this connection, I would refer to
an article written by Shri1 Rajagopal-
achari, the elder statesman of India
‘With your permission, I would hke to
read a few passages from that article
He says

“The language spoken in a
State should be the language of
official work m that State If it 1s
a bilingual State, both the langu-
ages should be recognised as offi-
cial languages It should not be,
it can never be, a matter of rule
by majonity Official documents
should be multiglot, irrespective
of the relative sizes of the two or
three language groups 1n the bilin-
gual or trihngual State We have
on this question instructive prece-
dents 1in Belgium, Finland, Swit-
zerland, South Africa and Canada,
which 1t would be wise for us to
follow

“Asg for the Central Government
and for inter-State communication
in India, my view is that Englsh
should be the offiaal language.

Mr. Speaker: The hon Member at

least sometimes must look up

Sarl Jaganatha Rao: I am reading

from a statement of Shn Rajagopal-
achar1 I am not reading from notes.

Mr. Speaker. He must read a httle

louder then

Shri Jaganatha Rao: That I will de.

‘By article 137 of the South-
African Constitution, English and
Afrikan are the official languages
of the Union, and are treated on
a footing of equality Proceedings
of the South African Parhament
are kept 1n both languages and all
Bills Acts and notices of general
public 1mportance or interest are
issued by the Government of the
Union 1n both languages In Fin-
land, Swedish 1s spoken by only
9 per cent of the population but
Finnish and Swedish are both the
official languages of Finland In
Canada too, the diglot rule is en-
forced, both English and French
standing on an equsl footing So
also in Belgium, Flemish and
French are both given equal
place”
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That being the position throughout
the world, my submission is that
Enghsh should be continued along
with Hindi and no undue haste need
be resorted to in replacing English
and allowing Hindi to be the official
language .

Shri B. 8. Murthy: Is it not a fact
that i1n all the States cited there are
people whose mother tongue is either
French or German® 1Is it a fact that
in India there are people whose
mother tongue is English® That 1s the
question which the hon Member is
losing sight of

Mr. Speaker: The hon Member 1s
able to follow as much as he

Shri Jaganatha Rao: I am surprised
at the question of my hon friend
English, though not the mother
tongue, 18 the language in which we
are more well versed than our owrl
mother tongues My friend knows
that.

Shri Raghunath Singh (Varanasi):
What percentage?

Shri Jaganatha Rao: There 1s some
percentage who have English as their
mother tongue, the Anglo-Indians,
whatever the percentage

Shri Raghunath Singh: Two per
cent

Shri Jagamatha Rao: It may be one
per cent or half a per cent The per-
centage 18 not the question As our
Prime Minister put it, 1t 1s a question
of expediency and convenience That
should be the guding factor, and not
the numerical strength of the people

An Hon. Member: We have no objec-
tion to that

Mr. Speaker: Let there be no argu-
ment Xon. Members are hearing both
the arguments I think we will have
a discussion on the official language,
and then all this could be avoided

8hri Jaganatha Rao: T am not oppos-
vd to Hindi It 1s the national langu-
age. It i1s spoken by more than 80 per

cent of the people and we are trying
to 1éhrn it. 1t is made a compulsory
subject in schools in non-Hindi-speak-
ing States. I am not averse to it. It
is the national language, but to con-
fuse 1t or to mix it up with the ofi-
cial language is what 1 object to.
There should be no undue or indecent
haste in replacing English by Hindi.

Next I would refer to some less
contentious subjects which would not
be disputed by my hon friends

Mr. Speaker: Already he has taken
15 minutes

Shri Jaganatha Rao: Five minutes
more, Sir.

First I will refer to the scheduled
tribes and scheduled castes 1 come
from a constituency where 60 per cent
of the population belong to the sche-
duled tribes

Mr. Speaker: True, true Hon Mem-
bers must have an idea of priorities.
If he wants to speak on scheduled
tribes and scheduled castes whose
population 1s large in his own place,
he cught not to have referred to this
language busmess

Shri Jaganatha Rao: I must refer to
some other subjects also

Mr. Speaker: No hon Member
should have an ambition to exhaust
all sublects under the Home Minstry.

Surl Jaganatha Rao: I shall try to
finioh 1n two or three minutes

Shri Thimmajah (Kolar—Reserved—
Sch Castes) My hon friend refers to
Scheduled Castes only towards the
last

Shri Jaganatha Rao: I shall leave
Scheduted Castes to my hon friend.
I snall refer to the Scheduled Tribes.

Government are no doubt domng
much for the amelioration of the
conditions of the Scheduled Tribe peo-
ple, but from the report of the Com-
mussioner for Scheduled Castes and
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Bcheduled Tribes, we find that there
is not much of improvement amangst
them. Thelr condition i1s bad as, and
sometimeés worse than, before. In the
matter of education, none of them 18
comng forward, though scholarships
are offered I would suggest that
greater interest should be taken in
ameliorating the condition of the Sche-
duled Tribes.

I would suggest that non-official
organisations which are concerned
witn the social uplift of the Schedul-
ed Tribes should be encouraged by
Government, and they should be given
also morr financial assistance For
mstance, the Bharat Sarva Seva Sangh
is doing very good work in our dis-
trict of Koraput, and Government
should consider the question of giving
greater assistance to 1t

There are about 800 gramdan vil-
lages in that district It will be very
converuent and useful if Government
intensify the community development
work in these areas and also grant
greater fnancial assistance to the non-
official organisations, so that they can
do this werk with nussionary zeal and
spirit

In thiy connection, I would like to
refur briefly to the Dandakaranya pro-
Ject whirt the Rehabiitation Minister
referred to the other day A portion
of tnat miea hes in this district But,
for the mmplementation of the scheme
and the ameloration of the condition
of the tribal people, communications
are of prymary importance But this
district lacks 1n communications If
Government are really keen on reha-
mliating the displaced persons, [
would suggest that this should be put
on a war basis Unless some Army
persunnel are sent to reclaim the
lands, clear the jungles, prepare hold-
.nge, lay down roads, build huts and
f0 n to make rehabilitation possible,
it would be sheer waste of money; it
would not be redlly rehahlitating the
refugees, but it would be rehabilitat-
mg the contractors and others only
1 hope Gevernment would take note
of this.

Wiule I am on this subject of Sche-
duled Tribes, T would like to sulxait
that n the 1938 amendment to the
Scheduled Trites Order, some hew
tribes have been added, which ought
not to have been so added. I refer to
items 5, 7, 37 and 52, namely Bhottada,
Bhunia, handha Gauda, and Oma-
natya 'Irey were never classified as
Scheduled Tribes before, either by the
Madras (overnment in whose jurisdic-
tion this avea originally was or subse-
quently I hope Government will
introduce ‘he recessary amendments
m the fature, to rectify the mistake

Just as one hon Member reterred
to Scheduled Castes who had embrac-
ed other rehigions, I have a sunilar
submission to make regarding Sche-
duled Tribes. For instance, there is a
tribe called Panos They have em-
bruced the Christian religion. And
though they are tribals, they are not
given the <ame privileges as other
tribal people 1n the matter of educa-
tion and so on A tribal person,
simply because he embraces a differ-
ent relimon, does not cease to be a
tribal Some tribes have embraced
Hinduism, while there are some others
who have no religion at all. There
are some others who have embraced
Christianity But their condition is as
bad as that of the other tribals I
would request Government to see that
peligion 1s not an obstacle against
giving them financial  assistance,
because under the Constitution free-
dom of religion 1s given to every indi-
vidual,

Shri Nath Pai: In normal demo-
cracy, the Home Ministry plays a cru-
cial part m strengthening and deepen-
ing the foundations of the democratic
structure of society If properly con-
celved, its role embraces not merely
the necessary, but in a progressive
society, the essentially secondary task
of maintenance of law and order, but
the far more wital one of tomng and
gearing up the entire apparatus of
State in response to and in barmony
with the demands of civil lberty,
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whose tender plant finds itself conti-
nuously menaced by the rapidly grow-
ing and encroaching woods of the
ever-multiplying activities of the
modern leviathan State

It 1s against this general background
that I wish to make my remarks
today Independent India inherited a
State apparatus designed by an impe-
rial power, not to serve the interests
of the people, but to meet the needs
of an ahen autocratic unwanted
regime imposed from without This
was never meant to be an instrument
of those who wanted to serve, but of
those who wanted to rule and govern
Lacking the lubricant of fellow-feel-
ing, which comes through identifica-
tion with, and dedication to, the cause
of the people, this machine has conti-
nuously creaked, jolted and stumbled

A blind adherence to procedural
rigidity and a capacity for total 1sola-
tion from the people have been the
characteristics of this State machine
which the British left behind It 1s
ummaginative and unsympathetic It
lacks responsiveness and sensitiveness
It 13 more a robot than an organism
It does not lie to evoke a cord of res-
ponsive co-operation from the people
It relies on compelling obedience to
fear and coercion This machine
obviously was 1ill-suited for a demo-
cracy and more so for a welfare State

I know what I am saying now will
not be very palatable to those who run
and man this machine But I shall
onlt try to remind them of what the
Prime Minister himself said in  his
scathing criticism of the bureaucracy
of India He said, ‘The more 1rrespon-
sible they grow, the more mefficient
they grow The worse they become,
the less they like to be told so’

Shr1i D R Gadgil, m an article 1in
the April 1ssue of the quarterly pub-
lished by the Indian Council of World
«ffairs has shown very conclusively
how inadequate is the State machine
both for democracy, for our Plan and
for ushering the era of socialism in
this country

If we axe serious about our profes-
sions to establish a welfare State in
this country, to establish a socialistic
pattern of society, then it is high time
that we boldly and honestly tackle
this problem by bringing in the State
machine in India m harmony with the
demands and spiit of our times.
Nothing short of a complete structu-
ral, functional and psychological re-
conditioning and remodelling of this
maclune will availl We have got to
make the civil servant of India both
cavil and a servant of the people Our
advancing democracy, our developing
democracv demands that we have a
civil service, which 1s both elastic and
responsive and sensitive to what the
people want and feel (I would very
seriously propose to Government and
the Home Minister in particular to
give serious attention to this problem,
bv appointing a committee composed
of the best minds 1n the country,
which will look into the entire ques-
tion of gearing up the State machmne
so.that it can deliver the goods, that
1t will respond to the call of the peo-
ple

Having said this, I shall turn my
attention to another question, the
separation of the judiciary from the
executive Article 50 of our Constjtu-
tion enjoins upon the State to effect
this separation For fifty years, at
every annual session or practically at
every annual session, the Congress
nlraged 1tgelf to effect this separation
as soon as 1t came to power How dis-
appointing 1s the progress we have
made 1n this direction since Indepen-
dence! How haltingly, how hesitat-
ingly, and even reluctantly some of
the State Governments have tried to
carry out this mandate! .

Shri C. R. Pattabhi Raman (Kum-
bakonam)- It has been completed in
Madras

Shri Nath Pai: There are honour-
able exceptions lLke Bombay and



The Bengal Government have been
good enough to appoint a committee
to go into the financial implications of
this reform. In Assam, in Bengal, and
in Bihar, the story is equally lament-
able.

There are districts in Andhra where
the reform is yet to be perfected. I
should like to suggest this: It is at the
lowest level of the judiciary and
the administrative machinery that the
average Indian comes in contact. His
faith im our democracy will be
strengthened to the extent that we
make him feel that he can have a fair
deal, a fair hearing. It is for this
reason, the double reason, not only to
ensure justice but to make the aver-
age Indian feel that justice is assured
to him, that we must carry out this
reform without any further delay. I
hope that the Home Minister, who has
expressed some anxiety towards this,
will give his attention to this sugges-
tion too.

Now. an independent judiciary is an
essential safeguard of democracy and
a guardian of the liberties of the citi-
zen. Our High Courts have played an
honourable part 1n defending the
rights, such rights as we had before
independence, and safeguarding the
liberties which freedom brought and
which are now enshrined in our Con-
stitution. Very resolutely and firmly,
the High Courts resist any attempt,
concealed or overt, to steal the citi-
zen's liberty. This vigilance on the
part of our High Courts has not made
them particularly likeable or dear to
some of the State Governments. This
has resulted in some friction between
the Chief Ministers of the States and
the Chief Justices of the High Courts
over the question of appointing Judges
to the High Courts. This is a very
dangerous state of affairs.

The freedom of the High Court
must be unrestricted, and unfettered
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in every possible way. A free judi-
ciary only can ensure the freedom of
India so far as the citizen is concern-
ed. This friction results in very seri-
ous delay. Take Mysore which bhas 15
million citizens. How many Judges
have been sitting on the Benches
there? What are the reasons? Such
anomalies persist in many other States
of the country.

The Home Minister has conceded™
that justice delayed is justice defeat-
ed. I hope he will see the tull impli-
cations of this and try to remove that
anomaly.

The Home Ministry is very often
synonymous with the police. Now,
what have we done since independ-
ence to reform the Indian police? The
progress is very lamentably slow, or
to put it more correctly—more acgeur.
ately—there has been little progress
in this direction. Take the matter of
investigation and detection of crime.
The methods used by our police—and
I say this with full knowledge and
responsibility of what I am saying,
having some personal experience both
as an accused in this country and as
a barrister—the methods used are
unintelligent, unproductive and often
inhuman. The common practice is to
resort to third degree methods. If
the walls, the stones, of the police
lock-ups in India could speak, they
would pour out storlet which would
make our blood harden. Such are the
indignities and tortures to which the
unfortunate people in police lock-ups
in this country have been subjected.

There are cases to cite. They would
like to have concrete examples. I am
sure the Minister of State in the Min-
istry of Home Affairs knows such a
case called Kasibhai Hanger case. He
knows the Jalamander case. He knows
the recent case in Ahmedabad where
eventually the court had to bring to
book a police officer who had exceed-
ed all his authority to make a man
confess, in order to extort a confes-
sion from a man who ultimately was
found innocent. ’
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We want a radical change in the
methods and mentality of our police.
The Woonar incident, which happen-
ed in the mother State of the Home
Minister, is there. The Home Minis-
ter of Uttar Pradesh had to come out
condemning police excesses. How
many instances there are when flag-
rantly the liberties of our citizen are
trampled by those who are there to
guard them and to protect them?

The Prime Minister has shown a
flair for the scientific method. May we
appeal to him to persuade his police
to substitute scientific method for the
archeic method of torture which they
use in the detection and investigation
of crime? It is not an accident that
the average Indian looks upon the
police—a very unfortunate thing, but
it is true—as the enemy of his liberty.
‘We have to tuke steps to see that the
police become friends of the people
and guardians of the liberties and
rights of our citizen.

Now I shall turn my attention to
another aspect which has been engag-
ing the attention of all our citizens,
honest patriots, ever since independ-
ence. Only a fortnight ago, the House
discussed an adjournment motion aris-
ing out of the shooting that had taken
place in the capital and resulted in a
fatal injury to one citizen. Since
then, there have been two more shoot-
ings in two different places in the
country. On an average, if we look
at the statistics since 1946, there has
been at least one firing per week
resulting in at least one fatal casualty.
If we examine the statistics, what do
we find? Wanton orgies of firings in
which the police indulged to suppress
the people’s reaction to the anomalies
and inequities which arose from the
recommendations of the States Reor-
ganisation Commission. The total toll
of deaths claimed by the police in
these firings exceeds the price we paid
in blood and life in the mighty 1942
Quit India Revolution which shook
British power to its foundation and

hastened the dawn of our independ-
ence,

There is no democratic country in
the whole World, a country ciaiming
to have a parliamentary form of
democracy, in which there has been
80 much violence on the part of the
police against the civilian population.
And this in the country which produc-
ed the Apostle o2 Ahimsa, in a coun-
try which has pledged itself ta non-
viclence! What is the meaning of
this? Does it mean that there is no
common language between the rulers
and the ruled? Does it mean that the
final prap of authority in this country
is not the consent of our people but
the bayonet of the police? What
inference are we to draw?

Every time a bullet is fired—we
should remind our rulers—every time
a bullet is fired, it is not only very
often that innocent blood iz shed but
we rend & big hole in the prestige of
India abroad. All our talk of toler-
ance goes to pieces. *When these bul-
lets start ringing the air, its echoes are
heard in the most distant parts of the
world.

1 had a most embarrassing and
humiliating experience two years ago
while I was addressing a press con-
ference in Europe. 1 was condemning
the atrocities that the Portuguese had
committed against my fellow-
Indians—many unarmed satyagrahis
were killed—on the Goa border. I
said: ‘Is this the symbol of your cul-
ture—what is happening in my coun-
try? Is this your European culture?’
Promptly, a young journalist took out
a cutting which reported firing in
Bombay in connection with the same.

See Goray. He had the same humi-
liating experience when talking to
Portuguese officers in the Goa prison.
He had gone there to defend our
honour and to win our freedom. He
was promptly told by the Portuguese
official on duty: ‘You are condemning
us. But see what is happening across
the border. There is more regular
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and deadly shooting there than the
oceasional, sporsdic ghooting we had to
order here when only your satyagrahis
came here’. R

Now the time has come when we
should separate this problem from
party politics and look at it from the
democratic point of view, from the
point of view of national interest. We
are gick of the old time-worn excuse
given by the police and the Govern-
ment that there was danger to police
life and that was why firing had to be
resorted to. I am asking: how many
policemen have lost their lives as a
result of mob violence in this country?
Can they cite any example? Even
when there was a reign of terror let
loose by the police in Ahmedabad in
Bombay, not a single policeman lost
his life. Is this not a fact? Are not
the records there to corroborate what
I am saying?

I suggest that some rules of conduct
will have to be evolved if we take our
rights very seriously. The first will
be this: no firing except, as the Prime
Minister used to say, when he led us
to freedom, when there is an armed
threat to our freedom, except when
there is an armed rebellion. And
that too must be justified by a magis-
trate, a judicial authority, who is pre-
sent. The police cannot be left to
deal with our freedom. Secondly,
every time there is firing, there must
be a judicial inquiry—absolutely
impartial and truly judicial in every
sense of the word.

May I ask—somebody was saying
something that you are making seri-
ous charges about people who cannot
come to this House and answer—why
don’t you show the ordinary decency
and courage of bringing these people
to trial? You talk of Bombay and
atrocities having been committed in
Bombay, Belgaum and Ahmedabad.
We are ready to face trial? Why
don’t you drag us before a court of
law? Have you lost your faith in the
courts? It is no use going on con-
demning a whole people, Gujaratis
and Masharashtrians. You won't show
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the basic decency and courage of try-
ing these people. Why is the Governs
ment afraid? I am sorry for these
harsh words, but they have got to be
said. You have heard just now what
serious things were said which would
be deeply wounding to the Maharash-
trians and Gujaratis-—in view of the
seriousness of the allegation that one
Member thought it fit to bring to the
notice of this House.

I should like to point out that the
preamble to our great Constitution
ensures {o every Indian liberty of life,
equality, fraternity and justice. This
is a venerable right of every Indian.
This is the great heritage to which all
of us are horn here. Nothing s
greater or worthier to preserve, to live
for and to die for. I shall plead with
them. Let not an Indian hand, let not
a bullet fired by an Indian hand pierce
an Indian heart which is already
bleeding in many an injury, many an
insult, pleading for a little justice all
the time and all the same is throbbing
with pride in India and all that is
Indian.

In my district, it requires police per-
mission to shoot down a wild animal.
It is called preservation of wild life.
Now, a tiger or a panther does not
oblige us by waiting until the permis-
sion comes. We require permission to
shoot an animal which constitutes
danger to life. But, in this country,
we do not require permission either
of God or of man to shoot down an
Indian. They call it preservation of
wild life. I think there is nothing
more worth preserving than the most
precious wealth of Mother India, her
sons and daughters. This is the nature
of the shooting that is done and there
is no justification for it.

In the end, I shall refer very
briefly to one thing. It seems there is
almost a taboo in this House against
any mention of what is called the
Samyukta Maharashtra issue. I shall
only say this. They say: Why rake
up the matter which has been settled
for all time? If it is really settled, it
it has been settled and if they believe
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{Shr: Nath Pai}
that it has been settled, why ths
embarrassment on the very mention
of 1t? Why this awkward silence, why
this anxiety to.stop any mention of
this problem?

Mr. Speaker. I do not know whether
it 18 awkward or not awkward to be
silent But so far as I am concerned,
I would like all reference to Samyukta
Maharashtra or Maha Gujarat to be
avoirded for this reason that we have
passed a legislation in this House
The Government can be condemned or
any cut may be moved for a thing for
which they are responsible, The House,
ac a whole, has passed the legislation
Any hon Member may bring an
amending Bill He can say anything
he would like to say on that Bill But
here on this Demand what 138 it that
can be said?” Can he say that it shall
be got repealed” How can he get it
repealed without the consent of the
House? All this talk may be useful
but all this has been passed by way
of legislation 1n this House How can
it be the subject-matter of a discus-
sion here now? Are we discussing
the conduct of the House® Can any
mndividual whether he 18 on the side
of Government or on the opposition
assure that he will get it repealed?
1 feel there 1s no point in raising this
Samyukta Maharashtra or the Maha
(tujarat 1ssue or anything which has
been settled by way of legislation 1n
this Tlouse

Shrimati Renu Chakravartty (Basir-
hat) If you give such a ruling now,
1* will be a very dangerous prece-
t + that any matter which has been
passed by this House cannot be criti-
c1sed by any Member Immediately,
the Preventive Detention Act comes to
my mind, which we called a Black
Act and which we have passed m this
Houee Can we not raise this ques-
tion and say that we want this Bill to
be repealed?

Mr. Speaker: You may do so.

Shrimat Renu Chakravartty: There-
fore 1f this 18 your ruling, then it can
be said that 1if this House has ‘passed
an Act by a vast majority no indivi.
dual member may raise the matter
agamn I think they must be in a posi-
tion to say that the Act should be
repealed &

Mr. Speaker: That you can Any
hon Member can bring 1n a Bill. It
does not require the majority of the
House to allow an hon Member to
bring m a Bill and make a speech on
it without the permussion of the other
Members here

Shri Bimal Ghose (Barrackpore):
Will the Government 1mitiate 1t?

Mr. Speaker: It 18 not necessary,
Any hon Member can bring in a Bill,
an amending Bill It 1s not the pecu-
liar privilege of Government to bring
in a Bill If they think it necessary
mndividual Members and Members of
the Opposition can bring in a Bill
though whether 1t will be accepted or
not 18 a different matter Ofherwase,
they can do so I am not putting an
absolute ban on a reference to any
particular thing 1f it directly comes
up But 1t 18 certainly not proper to
go 1nto the details of any Act which
has been passed without bringing 1n
an amending Bill If 1t 13 an amend-
ing Bill, I shall certainly give an op-
portunity to any Member to say what
all he wants to say Ultimately, the
Bill may be thrown out ‘That is ano-
ther matter But going into all the
details would be spending away our
time and this 1s not the proper occa-
sion The hon Member can move a
resolution in this House saying that it
18 the desire of the House that im-
mediate legislation should be brought
and so on Then, it will be the sub-
Ject-matter of the resolution

Shrl Khadllkar: On a pomnt of in-
forrlation, Sir If a decision is taken
and m the light of experience later on
it it is found that that decision was
not correct and not in the national
interests or in the interests of the
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people,isntnotopentoultoappenl
0 the House to reconsider this dea-
sion?

Mr. Speaker: Order, order 1 am
referring to Rule 352 (1v) It says

“A member while speaking shall
not reflect on any determination
of the House except on a motion
for vescinding 1it,”

1 do not say that 1t 15 not open to
you But, by all means bring in an
amending Bill or a resolution You
Tave got thousands of opportunities
But to say it on a debate on the
Pemands for the Home Ministry

Shrimati Renu Chakravarity. In
Home Affairs we can take 1t up

Mr. Speaker: I am only giving a
clear 1nstance, wherem any Member
would say anything which 1s irrelevant
to the subject Home Ministry may
deal with a number of things If it 1s
so, does i1t mean that every hon Mem-
ber who has an opportunity to speak
can go on condemning anything wher-
ever there 1z an opportunity? I have
wvery grave doubts about it

On the other hand, the rule 1s clear
that unless there 1s a substantive
motion you cannot go into 1t, and
enlarge upon 1t Of course, in the
debate on the Home Minstry, I will
allow a reference to one or two mat-
ters incidental to other matters But
that can never be the subject-matter
of discussion 1n this House so that any
decision can be taken on that or the
Government could be condemned for
what action has been taken when the
whole House has passed a certam Wct,
whoever may be responsible for it

Shri Nath Pai: I agree to that But
I may remind you, Sir, that the entire
speech of one hon Member on that
side was devoted to 1t while I was
f:i?t‘ to make only a passing reference

Mer. Speaker: I thought both sides
have cancelled each other,
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Shri Nath Pat: May I be permitted
to say that according to me parlia-
mentary sovereignty implies the par-
hamentary right to change every-
thing that has been done in the past
I do not want to quote Dicey or Laski
for it

Mr. Speaker: I am afraid the hon
Member has misunderstood me I am
saying that it 1s open to any hon.
Member to move this House to change
its decision as aften as he thinks
necessary This 18 not the method;
that 1= my only point

Shri Nath Pail: If only you had
heard me all the fears would have
been allayed I was going to make
only a passing reference since there is
a passing reference in the Home Min-
1stry’'s Report That 18 why I say we
can discuss it legitimately

Mr. Speaker: I would rule even that
out

Shri Nath Pai From the purely
constitutional point of view I think
there 1s no ban on the part of mem-
bers to refer to 1it, or denying the
right to cnticise Government what-
ever the reasons are I shall not refer
to the ban from the Chair or the
ruling of the Chair

Normally, when there 18 a mention
of this subject, the eyebrows are
lhifted on the Treasury Benches and
there 18 also a disapproving air on the
part of the supporters of Government
I have that m mind I often feel that,
perhaps, deep 1in their hearts there
lurks a doubt that the matter is not
finally settled as they loudly claim or
maybe this impatience reflects a guilty
conscience which does not want to be
reminded of an unsavoury past
Whatever the reasons for this silence,
for this conspiracy of silence and
neglect, we are not going to get re-
conaled to that The tnwality or the
whimsicality of the Home Ministry's
report 18 on pages 14 and 15 dealing
with the upheava] there It 1s only
on a par with the complete collapse
of statesmanship which turned a deli~
cate problem into 2 major explosion
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[Shr Nath Pai]
which shocked and rocked the nation
14 hrs

Pandit G. B. Pant: Is the hon Mem-
ber speaking for the second time?

Shri Nath Pzi: I am spesking in my
remaining two munutes, perhaps he
does not lke 1t {Interruptions )

Mr. Speaker: He is winding up by

peroration

Shri Nath Pai: It was this narrow-
miadedness or the rather short-sighted
mentality which precipitated and per-
petuated & crisis which unfortunately
still persists

There was one great Home Minister
who has left the indehible impress of
his personality on the history of the
country and profoundly influenced the
course of events 1n this country by his
monumental work in merging princely
India with people’s India The pre-
sent Home Minister also belongs to
that small band of valiant fighters who
led the nation to freedom I wll
appeal to him that 1t will not do good
to look at everything only from the
pomnt of view of the ruling party It
will be befitting for him and his past
to look at such things with a bit of

prophecy

In conclusion, I say this There
was Mr Heda who made a heroic but
vain effort to smother discussion on
this subject His 1s a very bad case
of an advanced stage of a mahgnant
type of myopia To describe the
boiling problem of Maharashtra and
Gujarat as a potful of curry 18 poor
wvision and poorer adjustment and a
danger to politics I say this much 1n
conclusion No one or nothing can
stifie the voice of Maharashtra and
Gujarat from being raised so long as
this mjustice persists

Some people may feel that all is
right and may choose to go to self-
deception but so far as we are con-
cerned-—1 will take the permssion of
the Dravida Kazhagam Member for
quoting from Sanskrit—this 1s not the
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state of affairs This Sanskrit quots-
tion represents the conditian there
and I plead that it should be heeded.

“eufey A TvaT WOl TR @ e
TRy wfeerat vt
s e

awedaniaammy Teanan. ik
fafew i gheafa

The lion sleeps; it is neither killed
nor dead.

Shri B, 8. Murthy:

“oer qare i e
T I e

That is my reply to both Shn Nath
Pa1 and Shr1 Sampath of the Dravida
Kazhagam Speak the truth but do
not rock and shock--to quote Shri
Nath Pai—the audience and rouse the
passions As has been stated, he may
be from Ratnagir1 and I may be from
Kakinada But when we are siting
here, we repre2ent not only this part
or that part but the whole of India—
independent and undivided India
(Interruptions )

An Hon, Member: After getting
Andhra

Shri B 8. Murthy: Please listen to
me I shall now take wup Shri
Sampath’s pomnts about Hindi and the
Dravida Kazhagam

Shrl E. V. K. Sampath: Dravida
Munnetra Kazhagam (Interruptions )

Shri B. 8. Murthy: I do not know
whether there 15 Munnetram or not
but there 13 a Kazhagam We are
now trymng to have Munnetram and
let us cee whether there 1s success It
15 affer a good deal of fight with the
Britishers by the small band of leaders
to whom Shr1 Nath Pai just referred
that we got freedom Today, it should
be the supreme task of every mndi-
vidual either from the south or north
or east or west to consider how best
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we can make use of this fruit—Inde-
pendence. If Hindi is being talked of
as Aryan imposition on the south from
the north, I cannot understand whe-
ther it is a thought of unity or dh:
ruption. Sanskrit is a language, Hindi
is a language and Tamil is also a lan-
guage so also Telugu. But, there
must be some language in India
which should become lingua Indica.

14.05 hrs.

[MR. Drrury-SPEAKER in the Chair )

Which is that language? ' We should
decide it. We cannot go on for 20 or
30 years and then say that we have
no common language, There is this
prime task of every individual either
inside or outside the Parliament, We
must decide, here and now, to see that
the English language which is a sign
of our slavery years ago should be
removed, lock, stock and barrel. This
is coming from & man belonging to
the Harijan community which will not
tolerate having any other language
than some Indian language. It may
be Sanskrit or it may be Tamil or
Telugu or Gujarathi or Marathi but
not English...

we aede sy . 9w o E
AT |

it wo wo Afw : XY T, &
#i el F qqan 1 7 ey § v q«ar
g | 9o g

Mr. Deputy-Speaker: But the diffi-
., culty is that all speaking should be
" directed to the Chair.

Shri B, 8. Murthy: I am being
" directed by you, Sir. My humble
appeal to Shri Sampath and his
friends of the same thought is this,
Let us forget this divisionalism--men-
tal and physical. We cannot divide
India into the north and the south and
say that the north is Aryan or Arya-
vaitha and the south is Dravidastan.
On what basis are they talking like
this? Have they consulted the people
of Andhra, Kerala or the Kannadigas?

Shri M. B. Krishua (Karimnagar-
Reserved-Sch. Castes): They do not
waat them,

Shri B. 8. Murthy: If they bad not.
consulted them and taken their views.
also, how can they put forward a.
demand like this? Therefore, I
appeal not only to Shri Sampath here
but to Shri Ramaswamy Naicker to-
use his influence in a creative and
constructive manner so that the In<
dependence which has been achieved.
after so much fight for centuries does
not become a mockery.

There are some border questions.
There are questions and questions, If~
the Andhras have been benefited, if
the Keralas have been benefited, have
not the Tamils been benefited? Let
us not bring small matters here. For
instance, there is the border question
between Andhras and Tamils and
Shri Pataskar has been appointed to
give a decision. He has given. Let us
see whether it is not possible to come-
to an arrangement.

After all, democracy is Government
by discussion. If we are democratie
in our attitude, we should discuss and *
discuss until we are able to come to
a mutual agreement. Therefore, let*
us not go into smaller things and thus.
lose sight of the fundamentals.

Shri Kamble was talking about the -
converts into Buddhism and the help
to be given by the Government. I
entirely agree with him that every
individual who is in need of govern-
mental help should be given help.
But the question of Scheduled Castes
and Scheduled Tribes had been deba-
ted for long and for many years by
great men. Then, before the finalisa-
tion of the articles of the Constitu~
tion they have made certain provie
sions for safeguarding their interests.
My friend was making a smaill con-
fusion between safeguards and sepa-
rate eleetorates.

Mshatmaji and Congress opposed
separate electorates for the Schedu-
led Castes, who were then known as
depressed classes. “Depressed Clas-
ses” was not a name given by the
Congress. It was the name given by
the English. As a matter of fact, I do-



8939 Demands for Grants 20 AUGUST 1957 Demands for Grants 8940

{Shri B. S. Murthy]

qot like the name given by the 1919
Act or the 1927 Act or even the other
name “Scheduled Castes”. All these
castes are scheduled into one and
every Scheduled Caste man is proud
that he 13 a Scheduled Caste man|
The name “Scheduled Caste” is dero-
gatory to the self-respect of thase
.communities. All those were uptill
now called untouchables. For want
of a comprehensive name Gandhiji
must have thought, let us give a
name On the other hand, there are
80 many friends in India who are
anxiwous to clmmg and embrace the
name given by the foreigner—‘De-
pressed Classes” Scheduled Castes—
and then reject and ridicule the
name ‘Harijans” given by the grest-
est man of our nation, if not the
wworld.

Therefore, we have our difficulties.
As 8 Scheduled Caste man, as a Hari-
jan, 1 always feel the amount of de-
gradation I am made to feel when-
ever I am called a Harjjan. But still
the historical facts are there. Shn
Kamble was trying to say that it
was Congress which called us ‘“De-
pressed Classes” and “Scheduled
Castes”. No, 1t 18 not so. There-
fore, if there 1s a reasonable ground
for those who have left Hindwuism
and embraced Buddhism to have some
help, let them have the help; but let
them not try to say that this name
is given by Congress or Congress has
done this and Gandhiji has not done
that. I think the Scheduled Castes of
India should be grateful to Mahatma
Gandhi who has risked his life If
anyone 18 prepared to know something
about this, let him read the Epic Fast
written by the late Mahadev Desal.

I would like our friends to under-
stand that by speaking  bitterly,
speaking in fit of passion and try-
ing to rouse passion nothing is gain-
ed. As I said:

WML Y
weqq v fid 2o
“Talk if you so like with emotion

but, at the same time, as far as possi-
ble to please the listeners. After all,
You are not going to speak only for
Yyourself; you are speaking to others,
80 as to convert their minds. There-
fore, whether it be Shri Sampath,
Shr1 Nath Pai or myselt, we must
try to understand each other and try
to speak so as to make others under-
stand us. We should not shock and
rotk others.

Shri Nath Pai: Do you like rock 'n
rol1?

§hri B. S. Murthy: Now, Sir, hav-
ing disposed of these few points, I
would lhike to come now to ome or
two other points, and one 1s about the
question of Bombay. I wouid not like
to go into the details, but once again
I would like to make an appeal. Some-
thing has been done by the Parlia-
ment. You have five years before you.
Try to convert the minds of the
Members of Parliament, show how
im)ustice has been done and
show us how this injustice can
be removed, so much so one
day even the Government, 1f it is
convinced fully, can bring a Bill to
cancel those things for which our
friends are very anxious. That has
been the thing all along. Therefore,
as far as this democratic approach
lies, which we have taken as our
goa), it is better that there should be
a sort of agitation with logic, with
reason and with persuasion. Merely
rousing passion is of no use either
inside or outside ‘the House

The same appeal I want to make to
those friends who are having some
sort of an agitation in Punjab. This
18 because we South Indians have got
a peculiar quality in us, because we
have always given the North Indian
friends thought provoking Acharyas
like  Shankaracharya, Ramanuja-
charya, Madhavacharya or the great
Vallabhcharya after whom, perhaps,
our Home Minister is named. After
all, we have got a religious duty by
the masses of Hindus. I am proud to
say that Vallabhhacharya is from
Andhra
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Shri Nath Pal; We thought “he
was from Gujerat.

Shei B. 8. Murthy: We have
brought him up and sent him to
Gujerat to convert the people there.
Unfortunately, we did not send him
to Maharashtra. Had he been sent to
Maharashtra all this trouble would
not have been there.

Therefore, I only‘appeal to those
friends who are now agitated, may
be sincerely seriously, to give some
time to cool down their passions and
see thaf in course of time we can do
anything we can, because we are not
dependant on any foreign ruler here
to dictate us or any foreign agents to
act over us; we have the hegeony in
the hands of the people. Therefore,
1 appeal to those friends to contain
themselves and to have the common
good of the whole of India at their
heart.

One more point in reply to the hon.
Minister, Shr: Datar While answer-
ing about the Scheduled Caste posts,
he said resétvation 15 made on a
community basis and be satisfied with
that, because if we go on making re-
servations 1n promotions also it may
not be a good augury; on the other
hand, 1t may endanger the efficiency.
If I have understood him well, this is
what he saild. I entirely agree with
him India needs very efficient offi-
cers from all communities, but I
would like both the Ministers to
understand nto what atmosphere
each Harijan, who has been selected
by direct recruitment, is being sent.
After all, the whole atmosphere is
new to him. The departmental pro-
motion committee is there. Is there a
Harijan to safeguard Harijan inter-
ests? From top to bottom all the
officers are non-Harijans and, per~
haps, who are not as sympathetic as
‘the Minister, or as sympathetic as
others who have been there.

I am not anxious that there should
be reservations made for promotions
also. But I appeal to the Minister
that there must be a machinery to see
that fit candidates from these Sche-
duled Castes and Scheduled Tribes

are not denied their legitimate rights.
because they have not god father
there to look after their interests. If
this is done, 1 think we will be grate-
ful to them and have no quarre]l what-
soever,

With these words, Bir, I once agaim
appeal to the Minister to see that this
point is taken into consideration as
early as possible, because a number
of cases have been brought to my
notice, and some of them have been
referred to the hon. Minister also to
show how even the Service Commis~
sions are not doing justice to these
communities.

Shri Ayyakannu (Nagapatinam-—
Reserved—Sch. Castes): As the
time given to me is very short, I shall
confine myself to the problem of the
Scheduled Castes and Scheduled
Tribes alone, a problem which, I
believe, 1s one of the most important
ones under the Ministry of Home
Affairs.

I am glad that thank to the great
lead given by the Father of the
Nation and thank to the sincerity
and the sincere steps taken by our
Home Mister, the lot of ‘the Sche-
duled Castes has definitely improved
a lot In my opinion, without any
fear of contrad:ction in the House, 1
can venture to say that this is a
golden age of the untouchables.
Never perhaps in the history of
India, I believe, have these untouch-
ables enjoyed the same status which
at ‘present they are enjoying, of
course with the grand exception of
the period of the Noble Savage for
which the great Rousseu had so
much of admiration. For example,
the Buddha Age in India has been re-
ckoned as a goldén age, and in fur~
ther South, the Chola sge was re-
ckoned as the golden age. But even
during those periods, we come to
know from the records left by the
foreign visitors that a certain section
of the people had worst lives, even in
the midst of civilisation and great
tradition and culture. It was a great
abomination in our civilisation, and
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[Shri Ayyakannu]
we cannot deny that. But, compara-
tively, the lot of the Scheduled Caste
people has improved much.

But, with all this, I beg to submit
-that the grievances of the Scheduled
‘Caste people have not yet been re-
«dressed. As my friend Shri B. S. Mur-
thy has said, though our Home Minis~
‘ter has given some protection in the
‘matter of promotion, etc., there is
‘not much improvement. As a matter
«of fact, our Home Minister has ins-
tructed the departments concerned to
:give sympathetic consideration when-
«gver the question of promotion comes
-up, with respect to the members of
the Scheduled Castes. He has fur-
‘ther said that whenever the seniority
-of a Scheduled Caste officer is to be
-overlooked, the department concerned
should intimate it to the , Minister
concerned and get his previous per-
amission. These are all good safeguards
or safety-valves given to the wun-
touchables. But, in spite of all these
things, as my friend Shri B. S. Mur-
‘thy has referred, the officers are not
sympathetic as the politicians or our
‘Ministers and our people who are
closely associated with the Father of
‘the Nation, Mahatmaji, are. The
Tmembers of the older tradition, parti-
cularly people like our Pantji and
others, know the problem of the
Scheduled Castes and the peculiar
«conditions in the country and the
-amount of encouragement that the
‘Scheduled Castes require. But, un-
fortunately, the officers are still of
the bureaucratic type and they are
‘the legacy of the bureaueracy of old,
and they: are not in a position to un-
‘derstand the real difficulties, and
disadvantages of those unfortunate,
-downtrodden people who are the hew-
ers of wood and drawers of water,
in this country.

So, I would like to submit with all
‘humility that our Home  Minister;
-with all his erudition, education,
scholarship, experience in adminis-
tration, etc.,, will find it possible, and
that it is better, to constitute, an
autonomous body consisting of public-

20 AUGUST 1957
A

Demands for Grants 8944

minded people, who can , formulate
facts and draw a scheme for adequate
representation and promotion of the
Scheduled Caste people. I make this
suggestion, because the Home
Ministry is a big ocean and
naturally they would not be
having sufficient time to look into
this question minutely and in a detail-
ed way. So, it is better if a public,
autonomous body is constituted to go
into this question. I hope the Home
Minister will very sympathetically
consider my suggestion.

The Minister of State in the Minis-
try of Home Affairs has referred to
the fact that people have demanded
high posts of dignity for members of
the Scheduled Castes. I can go a
step further and request that we want
representation not only in the State
Public Service Commissions but also
in big, dignified posts like Ambassa-
dors, Governors, etc. I beg to submit
very humbly that the time has come
when we can find—of course not a
good number of people—at least one
or two people who can grace such
dignified posts from among the Sche-
duled Castes.

I may recall now what the Father
of the Nation once said. He said
that the first President of India
should be a woman from the Harijan
community. So, at least to please the
soul of the Father of the Nation, I
request the Home Minister to consider
my suggestion sympathetically. One
or two people from among the Sche-
duled Castes have been appointed as
Members of the State Public Service
Commission, and I may thank the
hon. Minister of Home Affairs for
having taken Shri Sivashanmugam
Pillai as a Member of the Union
Public Service Commission. I request
that my  suggestion for drafting
Scheduled Caste people to high, digni-
fied posts, may be considered sym-
pathetically.

With all these things, I do not
think that mere representation alone
can- solve this problem. When I
survey the social and economic condi-
tion of the unfortunate people, T am
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e Rol;:d Wl%
Patriciap struggles in 3
.cértain exceptions, our problem here
is a parallel with those struggles.
Yet, those great Romans were able
to solve this question within two
years, whereas this fight against
casteism has been started in India
two thousand years ago by Lord
Buddha—I am subject to correction—
the greatrebel, of our society. After-
wards, this question of untouchabi-
lity was sincerely taken up by our
great Ramanujacharys, Sankara-
charya, Ram Das, Kabir, Swami
Vivekananda, Ramakrishna Parama-
hamsa and lastly by our Father of
the Nation, Mahatma Gandhi. Now,
~though we have gone further, to some
extent, we have not gone to a very
appreciable degree. Of course, the
Pleabians solved their problem goon
because it was a social and economic
problem for them and not a religious
problem. But unfortunately, the
problem of untouchables here has a
religious aspect behind it.

In fact, our Prime Minister has very
recently referred to this problem in
the course of the speech on the cen-
tenary celebrations held in  Delhi.
Here is the account:

“He asked the people to ponder
over the question: “Have we
come out of our old ruts of think-
mg; have we come out of our
old mind whether it 1s in social
lIife or matters of caste or com-
munity or religion or province and
language?”

“The answer is very simple. I e¢an
say categorically ‘No.”’ We have not
come out of our old ruts of thinking.
because it has been inflltrated in our
blood and 1t has become almost an
instinct. Mere touchability alone
never means that untouchability is
buried Even educated people, and
even big officials—some of them are
also my colleagues—deny that So,
this kind of bad notion needs a very
great shake. It needs a revolution
to bring up the Scheduled Castes
-and the untouchables. If it is not a
wrevolution, our Government must

adopt some other means. It requires
very wide propaganda. I might
suggest the steps as follows. I might
call it the Panchsheel, and it is a
panacea for all the existing social
evils, They are firstly, immediate
implementation of the recommenda-
tion for adequate representation in
all cadres of Government service, in-
cluding the Cabinet, Public Service
Commission and other posts of
dignity in this country and abroad.
Secondly, encouragement of inter-
caste marriages by allowing certain
concessions in age-limit, etc, and
offering good posts as symbol of
appreciation. Thirdly, encouragement
in the flelds of business, trade and
industry, by giving some concession
and prionty in the matter of import,
export, permits for bus transport, etc.
Fourthly, propaganda against casteism
through A.JlR. Fifthly, encourage-
ment of mixed population by discoue
raging the separate and segregated
dwelling places of untouchables.

These may appear {0 be very ambi-
tious and some people also like to
dub me as a communalist. But
because I was born in this community
1 have had to undergo so many diffi-
culties and I am seeing that in my
own eyes—the sufferings of our people
apart from the representation in
services. We feel that the position of
the untouchables is a degradation in
society. Even our 1legal status is
questioned. Some people do not Te-
cognise us as their equals even though
we are also equally qualified. So, X
shall be very grateful if our hon.
Minister takes some steps to imple-
ment the humble suggestions that I
have made.

Whencver a text-book is written for
the schools and col'eges, there should
be one lesson concerning this social
disabihity, so that you can bring a
mental revolution, It can also be done
through the All-India Radio program-
mos. If all these things are done, we
can bring a revolution, I am more
for this social revolution and I hope
our hon, Home Minister will sympa-
thetically tonsider this.
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[Shr1 Ayyakannu]

In conclusion, I would like to say
that but for our Home Mimster, we
would never have got five years’ con-
cession, We had three years' conces-
gion, but our Home Mnister was
good enough to extend 1t to five years
Again 1t 18 our Home Minister who
1s responsible for this 44 per cent
reservation in IAS and IPS Again,
it 18 our Home Minister who has
instructed the authorities concerned
to submut periodical reports and to
raise the representation of this com-
munty In his time, the Home Minis-
ter has asked the authorities to give
some sympathetic consideration to all
these things He 1s very genuine in
his intents and purposes, but unfortu-
nately they are not pui into practice
We have good laws, but the are badly
adminustered So, I would request
the hon Minister to see that al his
good 1intentions are carried out

o 3= 9. (m) IqTEqey
o, W o 5 e g
e SR 9T @' fqae s &
¥g W W H T gET ¥ Ay
TEE T ST AT FIAT ATRAT B o

TElt I N W aT ¥ awE
Taad@ w1 oW
& "EE) 9T AR AW ¥ 4 T2 Aqm™Nin
F WX AAf@ o 37 AN R & wfa
wg afe wiew A fAredd &Y at o
WA AEr K fAF @I I
fiedt | 37 & vy F aga 1o Fer T
afer arq & |1y §F 77 wwAT W
fr o WX A 7 W@ g F whemn
& T U9 JuAr, WA, aTERN,
wifz wggest & gy ¥ ag www
AT a9 ¥ HiT Lsiy & aries
® @A W HRAA FgT, AfEA
A0 TG W GO A 0 Qens”
whfim # 3 faer gfwr g
oy off & forey &, IuwY q¥ W
e Par @ fr Sud dew wdaw
w R sEgra @ ¢ 1 ag T,

it oix gw o Ay § fs o i fe
A qOGR & wimw o &t &
Twer v § WX gEd s Wi
ORI T WeIfe gerw § v e
o g @ et §, wgr war § e @
andf €, u felt st & o a
WRE 1 ¥ wowmar g e o & ag
¥ AT aeel § 99 IR W 9T
gm 1 & s g fr ag W
TFI AT & §AIT OF g # & v
TR AT | Sy g & W
9T @ T TEIR A A wE Y Wi
W TEE ¥ gEd Iy W A
g ) Fwgm fr AR A w
X W o ) 7% ad W &Y
g 13 Nam s W
T ¢ 4% W FTU Afgw | wgr
aw Sfagfan aet w1 e § 9w gww
F facga aoa qw fe@ @
gt Awa W o ag gars He
o wf ar I+ e fear fr wa
I 39 7EF & ae) & o fasi-
TR €1 & 7gm TP fr W
JuF AT WIGE e @
¥ 39 g% A Wi g ¥ swfia
FQ@N T §, AT FER I ;N
W axifoa fer P oww oww &
fracsRaw Wad P 39 qEw &
I AT GIHX 7 WEA AT AN
fear \ ag gew ff @ WY
W T 1 I T A e
& AU X Y IAW! WHT AN W
I AT T wE W s WY
Tg arfer &< fear ot €, @® ot
@A W )W g § oy fawre
s fedt o X gfeT 0 o gL
wad g e R fegR dw
& fot wod wror ¥ el 9 R Ty
waw ¥ gy S Qi )

w0 nw & et & gww &
ST A E | Lo HE WY W fis TS
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v ayr QRgphes o W Iw R
Wl ¥ wAWT Yy YR WY

el vt ) o v & gF g Y
¥ swforee ol R, frewr & <

I 2@ B wrar @
g o et ¥ ) qer wrEr @
W T 9 WX g anft § 9%

{
{

argw & w7 fo o fd O w4
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[ waet]
WS WINT 5 I F FW & F @

Tz aQ § FICF wAS W ¥ o4
g ¥ #few T & Foewr wqER
ferdt wran S ¥ AET Y T |

# aga waw § O 9w 6
S TASr wrer sy faRsly wmr €
TR AW # AE & WX S gy
A AT AR §, o9 I9wt 95 foed
& FTE A T $T SHHT TEET FI 3G
g #I 99 W q@al a9 A9 FaHQ
g T F awg g gur g wm
AT W7 afe. grer wur FL ar a fg=y
fam gg 8 a7 R ST & A 7QL
gHq | ey W s R Y Wiy
g AR wF IQ @ & 9T FAT I=AqT
g fFwa g Y Sy AT @eEel
AT g T@ast ghargr & &
avear g fF wrg g e & ol
& wafy ffea w3 3 afgg 5 @

yafy & aE ¥ qUEd TN &9 & B

# SRS 9T A T WA AR R 6K
Rt fet MTOT FTEY &9 AR R
T @ o R @ § fa am
oF T g s arsa v A
FT AT § | TR IAR AEA
4 wd gg wwm g 5 s
THAG T &7 S HE FHARY
§ 3 ar fe s ot § ofeT St a3
¥ ARG AR Mfasd & a8 S/
T FIE | | A g
™ W W AT FEH FA
& frg o 9 fafkea s @ 9
i fog & are F ST F7 990 T g
gaT g B SR § = e

Y @ ST A FEA A AR
FTH ARAQ 99 g AR & e
TR A Y = qrg o F o e
a7 HX 4 &7 G¥ "ie< & fauy &,
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anfe, swaedn, gfem, T, @EF Wi
YT FT AT &1 4g N W
T oW & I TG W H FRET
UF @G E § AR T AT Fg T
JE A @R | I FTRE
TR AT AT G g AR Gefem w F
gfter gTT St WTeT R &WE & qdwt
T TET™ AT wTar 91 9Er W™
e W A Y e ST & AR
SHAE M @ WA g 1 aw
A S gfew Y @R § 9am
H g @aAaT & dfsl 9% Sy
oY a7 THT A1 FEY ATIT HT FART AT
AT AT A HT @l § | a1 0 AR
TR F@H IR A agwT WX Ty
AR 0% A 9 & 9N 5
fafewr @ §  gfaw grar womd Sy
g1 yfew g s W S s ¥
wifafg ST 9 MY J@Ts SvEr
§ A 9@ 9 T ST § S B
guq I § gRTAT WIS S
AT IRTE AT A T Y
ST ATfgd |

sa fam it w7 faelt & gfem
FRATGT g Al gAR AT Rt
T gfe watar & st @) fag s
a9 T@ ¥ F AgE qdr Sto W
T fgAr &1 4 fwar s sasr
Ta7 A0S g e fFAr1 we wuw
Wi Angar ¥ e & “gfaw
gra s, g fawa oz faer §

- 5% 3F & NI a8 AAIEATE F1 GTHTL

¥ A% W, W I T T IET AR(AAE
g9T, # 39 THY S T 11 T8l F1Eav |
TgT 9 AW AT q sTo wifgAr
3T T A A A TG Ifew g
wrafer & Aifam 7 fag w3+ afag
st fear 1 @ EAW 7w

A & wAm @, Wwew
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&Y oY aw frwr §, 39 7 Q¥ wE
Y weg ot :

“wt dwd ¥ any qr el ¥ oifem
& qarr JoeT § edAEEy W et
{ oo wrew s @ agd
federd & aw o, wwo Wi
o fazd W we wTEw we,
Wiy 24 9T TRT WA Wil oy @
™m0

IR AHAT : wW W g
fedy Rzt = g % <3 ¢, fedt
agrger 0. fagdr § & qEner 2 @@
oY sy #Y wnfaw § f o 9w A Ege
qr @ ¥ wfe gad o o e g
T AT | W ag W 99 w5 AW AW
9 AT IHHT AT 27 § &Y ag IEQ
g ol Wy Sy
faedy %1 Ay o § 99 IS Ty W
ot ¥ T w9 & AT A
o aE ¥ wE

7% WA ween - fowa @
&

Wi wav: $ Mo Miga! T AT AEa

g % 5 o forer 97, 39 & ¥ & arvgy
Y agraT aRr § SR ST v &R} fadeer
foar a1 s ag weaer vy WY faar
MT QT | evees

oW FRAW evew ;AW Y T

wifgd

Pandit G. B. Pant: It is a very small

affairs, Why are you magnitying it?

t ¥R qwaw
& qfafadt & & oot gt o &
o o § T W wEy

Wl anr & 7 s W fe
0 goR wrr & wdR s e v g
¢ o Afery ofords e wiigd
W &t o v § e arodw &
WK OATT HTUH Y YRT§ ST Ser
wq fe 2o F iRyl ¥ ¥ e §F
T 7 ¢F wiT {&v v & fod
@ IO T ¥ A W wE
o fir D, ThaT W & ¥ wrfaay
¥ Eq A wY § R I & e
2 g & w7 wwrAfew wate fr
IR g o g faT ad ¥ g oy
& M gw At anod § feagdar
sy § T @nr @y §
# g fr e qra § gfaw WA
T I AT @ W wwd Ay
Fzr gf ofcfenia & wqew a1
# wgm f® g fmr & W
% qET Yww ¥ FOT Nfgd
wgt AW wr g v T { oan e
wifRger sy ¥ far e
o w7 I1MgT, FY UG G H
T WX fET AR WY ao iy
frn wma, ¥@ faww % I gfew
¥ wrzfia’ #Y faaY wifgg |+ -
U WEEE AT W) WY g § W
Faw arfeay s Mfagi § 78 gy
AT FHAT E ) WWTAT A T
fafeay = & fagww g omg o gfaw
gra enfsmy )T Miwst w7 x@wma
fem arEwaT § 1 WY % gfeE T
g W TN & §w dr wwly
feqn o § &wr waly v
wfed )

Wit Arern T yieal ®T ww agt 9T
fars figar wran, g Frry wore @ wg
wirn ood ¢ ot forr s & oithoft
e WY femxy @ ®w € Aifr
o, & wowar P 9t goeY fearer
dr = & ofed & tw A gw
@ W sifw @ o dic oo
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[wi wedi]
TEHT AT A AW Fwr g § fw
wgrafiest o quafet § g am
faqame § o gw quX & fams §
o qurw ¥ we de QA § e fglt &
TE O AT VR T Q@
AT G 8§ G 6 ey ey § v oy
@ qefew o aww ff o
£ure w37 e gf A few avg freew
arfimaerd ) wgrag
& 5 ot ot o1 e F T § I
7 ¥gg i A severd wr gl &
far o< a3 M@AT & w10 7" AT
¥ W ® IST T AT I Q|
wfar g

wifgx & & o N @A TP
g 7 & i gw o W W w7 DT
T wo, mfie Wi Iwfe w1 @l
A& §, T® AT WY A aAS w3,
e #YE arvar v wwT Al g
W AGT TF AT FT TH FHL & T
¥ grew § aY 9% fAd ¥ a7
r e g F @, Mg R
&Y, TAIT HY X ¥ ¥, AT ¥ A T
Y W wed #7¢ W gafad o
W Biow e § il s anfed

T AT W AR HE A€
& fag Jar qravr I wrfe qro uHo
W wrfo To Yo W A whrdrard
s AN g SAF AEAEH A
mferdt & grw g ¥ ogar
wfaramr§ sgwd g fe
ﬂ’@ﬂ'{fulﬂ’omo !l‘RﬂTgo To o
¥ wErUT aF E AR v § A
STERIANT 3@ § W DT FTHRTCHT
o frdvr my g €1 x®
Sy & & iy w oy gEA {m
ff o M@ aF ¥ qHIA 7C
¥irg qowTe w ok Frgaor ot g
g o< 3¢ owaw R oMY ¥
wPgre § exax ¥ NN

wfady w1 fedzomney w< fiowr wre ay
fgt a7 9T ity goeTe grar Frawyy
%Y aqweqy oY @rg |

o AT i d g e
@ W t fafor ¢w g &
€ ¢ , ? 7fy wwan fie qg-aren fex
TRT TGN aF T¢ wHTT w7 Forwly
fo Peraforgor fYadt § Sy wfadw
Nagrar ATl R O THT AT
qear § 6 qesivEn AR TR
T ad WAETAd ¥ A F W
£ W TF ST AE TAAY 2T A
AT g ¥ frgal §F o @
dfaam & i fawrgur§ TR wa W
o fafraa , UCF WIET WY waeqy
fafeae & fr s wrf atw @ay Wt
A AFT qr AE W F ey A§
w1 AT AfEd , wR Twdfr ox
¥ a7 e A QY W ¥ W Y
ad &1 P wfgd, e ol g
¥ qg 7l frferer gor fe Y gt
TR EAr E ST w g @
I Ao fafmargr  Fagm
& I Y srarear o fafeem 6 wfgd
fe frw ga & o o Frafim ), frar
I Fgfemdis wag ¥
N T wWE W N oam ¢ g
T OWT WARATE | & WM
¥ wareqy fafeae g0 ofed arfe 3w
# HdETART T AR ...,

Fqcun APET : WTES TgT AR
e wEd

Mr. Deputy-Speaker: Shri Daulta.

Shri Vajpayee (Balrampur): May I
point out that no member from Jan
Sangh has been called?

Mr, Deputy-Speaker: I am very
sorry it is not possible. Another
opportunity will have to be found
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Shri Vajpayee: There is no use in
my sitting in the House. I walk out,

(Shri Vajpayee then left the House)

aYo Wo fao Atwqr (s9%) :omE
fedt iz e, 75 §W & fewre
9L HFAT a1 aga 7 q1F o, wfew A
# qorg FY a¥E § WA g, AW ﬁ‘%
awr &, f%mrrsrra’%fwﬁr%fq,
& A 99 997 T8 8 |

9 {7 G gL A< T R
4 uifewE & IO Jow qET $Y
aamn o1 5 9% femem i fagmew
&1 9T AG {6 a8 FRTS | AT AT
HH g @ ar # g fafawex agw
# A yew fafrex aew w1 @
f& 95 it e @1 sow T &
O E | A AR TRETE WS
g wai g | g7 g«
Y T FT FHAR T A9 TR,
A ARWE! HT AE F S a8 Ty
g S ¥ @ I 9, q™
T asar s AW g 1l g
gat 1 ot # W7 X R
T ST g ) S § o weataw
S gt g, Afew uw fReEr qum
GFOU § FHT g g, X 98 a8
frgwd gfar € oF 7ar e FEw
g @R gFaE gu T
TR FARG | HSR A fanan
gt § wed ¥ fF e axg ) wlm
9T 99 A ARHT AL | @7 T=6)
T WA 9T AT TAT, ST agAT €7
qgot gd, a8 fogmm F & wrly
g, =g dfear W & afeqi oF
I TR B G 7 fwa T W7 TR
g T ag e 6 ara el g
TR gT 9@, 78 39 ¥ W AT G4
T g | W A 3 fr T s
W Qi T qahAE & g %1 fgare
& F AR AT ;Y A e &

I W qH IR WU =AW W |
afe # 39 @i g froome Fwey Ay
sqfFrsT@rg |l o ag ¥ oo
& @0 & |rg quat fear o g,
I F A1 IE UgEw ST & fF I
gHEG &1 qATHAT FT oW AR &

/AW ¥ FH ATIHEST FT I AGY

g fF dote & @l &% d=y g
9 Y A ASET gIE & 98 UF
SATTEY & g 97 do1 g, Ry agw
[AT AEH FHAT § HR I8 A0 H
grar § | feT @ ¥ g g
gz e sl g1 A &
W & fod e e sfean, siamw -
I 9T gUR AR Tt fufoee ome
g9 ThHE fﬁlﬁmgx 9T &Y
STeIH T & gy T Sy fegmm
U I T ET AT | S TIq
¥ orCdr efifar g & "arerEr gy
GFAT 91, @ A | S0 ot
ST §Y Gl § WX I HT AT A
qFATE, WA W oS @FATE, A A
g E 5 dorrer # G Y A8 8 g
a1 Jardl efifer gar o
T G a7 @ 9T @Y dgETar |
&0 fIT 7 Anfee  HegEe agr g
f& qeret wftfemr gar wemr aq WK
gheamT S+ oA s |99 g% ag
TN &, qT TF TTST W TR ZWT
O 919 & Aex Gt &1 agET
A g 5 oomd g
fer fragdm wdig) sar fram
TSI F9T QT 7 BT &, § 0
fareR arfgg sasiE &1 3=
g0 , Faftee d9i W s g Fg@r
g & @ wma & W1 agka
TATER I g€ I wAIfafaw &, fgdt
F a7 9w ¥ faena qafes § 1w
T E ? A9 ug 5 gfrae &
g1 oIw q9E T wfifET gg &

_HE A SR gfamr F A &



8959  Demands for Grants 20 AUGUST 1987 Demands for Grostz §gfio

[ﬂo Fo o m]

A ® AT T WA 0
wr qré BN W orat Y el aT T
i, Tedt gud afidw & Ped w
a1 et ¥ i e
farn @ oz whrat § AR
sffgadamd) ag G
orfer & Qorer § SivC T wnfer €
d fA QIR g ! wg ww,
wai g, QT TR 1 ag o
sm §? WP aE dw N
o® %1 we aor ek 1 o
xararr T qv R QwTm ww{ar
prrd dmfai wa g W
T gWT | W G WY S
7, e & %5 18 o, feq o6 a1
2 fox oF o, O e A T

¥ vy g § e gfcarm s
T g T g (1)
figrrar s & avr w¥ QR v gt
@z agad U off, e ® A
B E i For & wra g e ?
T g HTRY ¥Y OF WL A awdt
4} TEIAEATRIATGT) IY
forga guT 1 qona) E&TeT gav
qarx &7 wa@ar a1 1« { qgr W
qAEI  F! I AN €T A1gaw
Sfir ag AR WS § , T STHET
g, e fad & § qar di A ad
wgr AgaT | ag Aw g qamar
efeTgh ¥ wared Tt g AT
o few weqffe, ow wgme fafedz
qEAKATT, & e Wy €, ¥
7 Wgh ¥ gy ued ¥ w7 dfcewny
@ d,  &fer qome & SraT s A
S whfer g R §) T e

§ fis gformn & gk gu Wt oW
w8 fowdf ot EF wr M & W
o fg wrad  Wferghomm el
R WTX WY gPeaAT sy wiwfy #4
ag i ¥ gy Ay v § fe
e gfduw gur & wfes o garr
fie wot g fafirere v oY, @ Y
omar f g fewe & o wix fafiree
T ITGY | ST qoTRY ¥ W ¥ g
o wror oy g fie oy &Y R gfedaw
fiear o wgr i grogy WY sc oY et
ffafeerm g gram: 0w
g g fraw et toxo Sram A & 1
w5 (fefrquaer o sk d  fexr o
ot 2 §r wf, g Al WY I W
arre A, wfew e aeg ¥ 6
teye d oz fed @ &
forer w1 ow gra g0 dto ¥ § AW
aweqry 7 1 zrr w4, Fado el
T to¥e ¥ 7g &Y X X% IF A
T Q oreft, A A% AT F AT @
af 8 g N o Ao
g feeitd T geae v
g | T ¥ AT AN 9 g §
forg & woMETACE 1 WX WY
TG & too Py wRfaAi §F F v
Fredy wefal & wfgd querar A,
g &Y AT | g AR § g, ,

Jqeaw ARG W T W
g7 .

Wto wo fio P ¢ gF § 1
g g fafree< arge g A e
T A AT | AT R g™ wed
Mg vdra wifrgw §rostame
¥ T 7 ¢ AN AGI I AW AR
g mgawroymd R e
A wEr wTgm W fewft
arew g Swar gur s ag €z R
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g wrffEapafe
Qo Fre w7 ug figetr fay priX vy Y
oqreR & e Qarcaff, Iw WY o fo
¥ Aty wT gF foqr amn, ¥W WY
T fear oA 1 Qo fro Y AP
ez )

IR WNW ST AT
* ooft g wfom & 4t i g w1 ofe
fopty @Y &Y gvaT 8, T IV B -
7T T F &Y A 6 W W6ife 0y
qifeardz &1 dwar § |

ot 5to fr Quar ;Y &fwe
grga, afeaniz st Gaar R fec g
w1 Afer s ag w1 g wr e
e tor@rg, st @
g TIWE  wT aew g, Goma |/
faur a7 gx Wi ¥ o T A AR
afer wart off g, o fad fodh ow
Exfirma faee wg 3 fir €8 § aff
o wifgd  aga aef 8 A §
g™ & qifeer fonda F e aT s
wgar g fie o oY gy w22 e
NI gaa g 9 o PoredAerd dg
& fafrdy A §, gardy dome AT
W yrATETg § 1 T
g doe § A sW oqQU
sfaersr wermlt & fAY § fr awt
wgfrde ff + fewr 4, fex &
M g G aw i -
anghw A fax ST, gR A Wl
TE TR Ay frar . ¥few vy
# g § gurdy frarae ey oy
M xRE FTAF Iy g
et 7 afgal o Aot @ T dew
S wqw w1 gk e

Wo %o fivo Awwr : ¥ whawr
TE W Rl sy § o

Mr. Deputy-Speaker: Order, order.
When I am talking to an hon. Member:
other hon, Members should not inder-
fere.

AR gy Y fulesly
®ferrga et | waxw { AT fin

I 1Y et & 7t Y, qw fod o
gfetda & ot a1 oW B awit e,
I W eEEr ! qg #Y Wi
g

13 hrs.

Wo Ko o dww : Ay fcdt
e AR, W dTT & s WY
g 8, T & Fafredy # dar 9
gﬁ{ .....

AW WP WTY A AT
§ g g, g @ aog ¥ § Py wifeas
g &, e T AT gwr & fin viidor
WRTIFAG | ¥ WY
it & qgw A ¥y g W,
aet fax w0 wifgd oY @ =Y
Tt Y wwar |

wto o fro Wy :  wTor FAWH
¥ et |, fecdr wwe agw, o figg .
Wik fea qw FEX & faers §Y T
agu fad Y o3 § wit i o Fafireee
agw 4 im0 e
AT TGN TF WA AR
v wry frarmed , 9 figesr ey
G o AfEAT TGN | X T A
o g e agt IO qET wEEe
v, WE ¥ fdez sy
21 wg woer ww fud ge WY
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[ o fire twrart]

frrz waar ¢ fir s & plvaw &
fief & X 9T W oA ¥ faa
Iq Ty & arg W gwwer fer @,
wg awwtaT 7R awE vt ) faenw
T Ay a1 WK & vy wrea § e
T ag EAER zzar At § I
N BN | AT NF
FgT T wg [ET§ W v | wamet
@I T g A AgAT | W AW
F 48 o o wafvew § waAwd
frgo dto agm wor ¢ 1w T
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Mr. Deputy-Speaker: Shri Thim-
maiah. He has only six or seven
minutes.

Shri Thimmailah: I shall make only
a few points in respect of the Demands
of the Home Ministry.

For the last three years the High
Court of Mysore has not had an ade-
quate number of Judges, and lots of
cases are pendingbefore the High
Court. There were three Judges for
a period of 13 years and now after
the reorganisation of States, thereare
only five Judges. I request the Home
Ministry to expedite the matter and
see that the Judges are appointed to
the High Court as early as possible
s0 that th. pending cases may be
disposed of as early as possible.

After the rcorganisation of States,
though Mysore has become a bigger
State, there are still lots of Kannada-
speaking areas with the other States.
These areas should legitimately come
to Mysore. Therefore, I request that
the zonal advisory council may be
appointed as early as possible to
tackle the problem and see that these
areas merge with Mysore State.

Next I come to political sufferers.
In the report it is stated that they
have been given discretionary grants
of about Re. 8 lakhs. I wonder
whether this will be sufficient to help
the political sufferers in this country.
I request the Home Ministry to take
a census of these sufferers who are in
economic distress and improve their
condition. In my constituency and
in my State 1 see lots of political
sufferers whose economic condition 13
very bad. They are struggling hard
for an existence. It is the moral
duty of the Congress Government
atter the attainment of freedom to
ses that something is done to better
their conditions.

Next I come to the representation
of the scheduled castes and tribes in
Government services Shri Datar was
kind enough to say that the number of

.scheduled caste persons in Govern-

ment service is gradually increasing.
It is very good, but in the IAS and
IPS cadres there is not enough
number of scheduled caste people.
When a scheduled caste officer from.
the State service is recommended for
1AS or IPS, though he is senior, he
is included last in the list. This is
very bad. I take this to be a step-
motherly treatment meted out to the

scheduled caste officials.

Shri Datar was kind enough to say
that the reservation order cannot
apply to promotions. He said that
promotion is based only on merit. I
entirely differ from him. If he care-
fully looks into the working of his
departmental promotion committee,
he will find that promotions are not
made on merit, they are made on
complete favouritism and nothing else.

I shall explain it clearly. These
departmental committees are presided
over by a Public Service Commission:
Member, and the officers are said to
be promoted on merit. They are not
interviewed, their merit is not tested,
but they are promoted merely on the
basis of the remarks made by the
superior officers in the gervice regis-
ter. The remarks and the record of
service entered in the register do not
give a true indication of their perfor-
mance in the department, nor do they
give a true indication of their worth
or work. If the superior officer passes
some good remarks, that will be taken
as merit and the basis for his pro-
motion. If a person is a chum of the
superijor officer, he makes good re-
marks in his register, but if a person
is not on good terms with his superior
officer, though he is hard-working, his
record of service will be bad, and he
will not be promoted though his work
is satisfactory. That is why I ask
why these scheduled caste officers
should not be promoted if their work
is satisfactory evem though they are
Junior. I think there s nothing



8967 ~ Demands for Grants 20-AUGUST 1951 Demands for Geante 8968

[Shri Thimmaiah]
wrong in it, and no harm will come

to the department. The other officers
will, in fact, be happy that a sche-

dule vaste officer has been promoted.:

1 think the Home Ministry should
give consideration to this and see
that as far as possible the reserva-
tion order applies to promotions also.

Lastly I wish to state that every
year we find that we are not able to
know the number of scheduled caste
people appointed in each Ministry.
Whenever the Home Ministry’s De-
mands, come up for discussion, we
find in their report that the working
of the Ministry 1is given, but no
statistics are available about the
number of scheduled caste men
appointed in ‘each Ministry. I request
{he hon. Minister to make this infor-
mation available in future reports.
I would request the Minister to take
this into consideration,

Even after the Congres Government
has come into power, I am sorry to
wstate that a number of educated
8cheduled Caste young men are
without- jobs and are struggling hard
for existence. 1 request the Minister
to kindly make a survey of educated
unemployment among the Scheduled
Castes in the country and see that
those young men are provided suit-
able jobs.
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Ch. P. S. Daulta: On a point of
personal exp'anation..

Dr, Sushila Nayar: I have so little
time that I cannot gwe the floor to
the hon. Member.
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Pandit G. B. Pant: The Demands
of the Home Mmnistry have been
under discussion for three days I
have listened to the speeches and
have taken note of what has been
said I am grateful to the hon. Mem-
bers who have been good enough to
say kind words about me or about
the way the Home Mimistry has been
trying to discharge its functions On
the whole, I belreve that he recep-

tion of the Demands has bven satis-
factory.

The Home Ministry is often a target
not of bouquets but of brickbats
Here I venture to state that on the
whole the meajority of the Members
who have expressed their views have
said things and expressed sentiments
which would go grestly to hearten the
Home Ministry.

The Budget debate affords an
occasion for a survey and review of
the policies and activities of the
Ministry. So far as I have been able
to0 follow the discussions, a goodly
number of hon. Members have ex-
pressed their satistaction with the
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way the Home Ministry has been
striving to discharge its duties. Only
a few have said some things some-
times m an excited, and sometimes in
somewhat intemperate, way. But
subjects with which they dealt
hardly within the strict purview
the Home Ministry. I or —~the
e Ministry cannot be punished or
condemned for carrying out the
mandate of Parliament. We are here
not only to submit to their views
but to give effect to their directions
as faithfully, as efficiently and as
effectively as we possibly can That is
our natural function If we are
blamed for carrying out the decision
of Parhament with regard to the
bilingual State of Bombay, 1 can only
express my regret that some hon
friends have not been able, in spite
of the almost unanimous view ex-
pressed by this august House, to accept
it Whatever be the decisions of the
House, I, while wishing that every
ciizen in the country would act up
to them, as I think is the constitu-
tional obligation of every citizen,
would wish still more that there were
no doubts left in any quarter about
the soundness or the properiety of
that decision

We have spoken about this matter
more than once I do not think much
will be gamned by my stating over
again the circumstances mn which the
decision was taken, the reasons which
led up to 1t and the hopes that we
entertained, at the time Parliament
took this great decision in a national
way As i3 known to the Members
of the House, that decision was wel-
comed not only in a mechanical way
but with real, genuine enthusiasm
by the Members of this House It was
also welcomed almost unanimously by
the entire Press of the country

An Hon. Member: No

Mr. Deputy-Speaker: There is the
word ‘almost’

Pandit G. B, Pant: When I say the
right thing weas done, I do not neces-
sartly mean that the Communist
Party was a party to it So when )
say the entire Press endorsed a

&gg'

]

certain decision, which decision, in sy
view, was perfectly sound snd in
interest of the country, I do
necessarly imply that the organs
the Communist Party also saw
light then or can see the light
That was not my ntention (I
ruptions) But 1 do say that so
as the responsible Press of the coun-
try 1s concerned, it welcomed this
decision It was accepted, it was
hailed, it was endorsed by almost
every paper in this country But
even that does not satisfy me fully,
80 long as Shri Nath Paf has any
doubts about it and so long as Shri
Yajnik has any doubts about it, I db
not feel quite happy I would argue
with them, 1 would plead with them
I would appeal to them and I would
be delighted only when I see that they
have after all been pleased to accept
what 18 the only right course, the
just course, which will condue to the
welfare, advancement and progress
not only of Bombay and Gujarat but
of the entire country

Fake

i

g

Assuming that there are some
doubts in any quarter, can’'t they
show some reverence and regard for
the collective wisdom of this House
and give 1t a farr trial”> By ‘a farr
tnal’, I mean their co-operation in the
working of that system and their
assistance 1n doing all that is possible
for the advancement of that particu-
lar State If an attitude of co-opera-
tion is adopted even by those who do
not fully agree with our decismion
today and they join hands with others
who have been party to that decision,
I think within a short time whatever
honest doubts are entertained in any
quarter, will be dispelled Let the
spirit of resistance be abandoned
After all, in our country, when we
have got a democratic system, we
should learn to submut to the collec-
tive decisions of Parliament I we
do not do that and if we do not only,
differ from them but also resist those
decisions 1n an active way, how can
democracy thrive and flourish in the
land? If we confined ourselves to
the processes of reason and srpmaent
for winning over those who might
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differ from us, no harm will be done
to the country and we will be willing
if a mistake has been done anywhere
to realise it and once we realise it,
1 think, no one should, in any way,
hesitate to correct it. But, if we do
not appeal to reason but have re-
course to direct action, I think, there
is no room for any argument and the
mind seems to be closed against any
reasoned examination and considera-
tion of the issue. So long as that.
attitude persists, there -can be no
solution because if we proceed in that
way then, not only individual pro-
blems will become insoluble but the
very functioning of the Parliament
will be jeopardised in a gra'ave way.

So my submission would be, let us,
not only on this occasion but also
generally accept that we have a de-
mocratic system in this country. De-
mocracy cannot function unless we
exercise tolerance
Without these, no.democracy howso-
ever wise the people be can produce
adequate results. So, let there be
tolerance. Tolerance implies the
acceptance of views with which one
does not agree when the vast majori-
ty accepts them. And, discipline in
a community® requires that the
majority decisions should be accepted
at least for the time being without
any sort of resistance. It is only thus
that we can carry on the democratic
government in this country in a con-
stitutional way.

An eloquent speech was delivered
this afterncon about the character of
our public servants, about the needs
of the, time and about certain lapses
and aberratlons that had come to
notice ooccasionally. I do not know if
the hon. Member had occasion to see
the speech that I delivered just while

winding up the debate on the
Demands for the Ministry of Home
Affairs last year. He will find his

sentiments reflected there to a large
extent. I myself feel that our services
had a dubious legacy within them.
They had for many and many a year
to serve under an alien Government
whose interests were not identical
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with our own. The steel frame was
the master and the services had to
look to the steel frame as the supreme
authority and they were not conscious
of the loyalty that they owed to the
people of the country. Anyway, that
stage has passed now: and there is
no conflict between loyalty to Gov-—
ernment and loyalty to the people.

I said the other day that our public
servants should identify their in-
terests with those of the people of
the country and the country and that
the people should be regarded as.
their true and genuine masters. Shri
Dange objected to the wuse of this
expression but I venture to repeat it.
I think our public servants have to
imbibe that spirit in the true sense;
and every man, be he rich or poor,.
be he learned or be he illiterate, is en-
titled {0 courtesy and to a responsive
sort of treatment and to a certain
solace and relief which a permanent.
servant is expected to give him.

Public servants have also fo bear in
mind the preamble of our Constitu-

_tion, the Directive Principles that find.

a place in our Constitution and also-
the decisions that have been taken by
Parliament about the objective that we
have now definitely and clearly and

unequivocally placed before ourselves, ’
that it is time for the establishment
of a Welfare State of a socialistic
pattern in our country. So, our
services have to bear that in mind.

But, let us not, while tryiné to
place before them the needs of the
times and also the imperative necessity
of adjustment, let us not on that:
account forget that they are our own
brethren any they belong to our coun-
try.. We have no alien members in
our services now; and their natural
desire for the advancement of the
country must be no feebler than that
of anyone else, whether inside or
outside the House. That should be
their natural ambition and let us also
not forget that, after all, a vast coun-
try like ours cannot remain in a peace-
ful and orderly state except with the
assistance and co-operation of the
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Let us also remember that in our
country the number of government
servants, the percentage of govern-
ment servants to the number of
people served by them, is the lowest
of all the civilised countries in the
world. We have got a smaller agency
than the UX, or the U.S.A. or any
othieT countyy. Wi, ‘we have not onky
vast numbers, but we have also an
extensive area and we have to deal
with the varywig panorama in each
State and in which there are dispari-
ties too. Then, we have not yet, all
of us, merged into a cohesive, whole.
There are also differences. There is
need of not only emotional but even
of physical integrity

Some of the speeches heard today
must have been indicative of how the
danger still lies ahead. The gentle-
man with the red turban delivered a
speech which gave a shock to many
of us. He would like the country to
be divided. He thinks that the
attempts made by us to get the
people of Punjab together were detn-
mental to the interests of the Punjab,
that all that had been done in order
to bring about good-will and amity
and a spint of mutual trust and
comradeship between the people liv-
ing in Punjab, between the two
sections which predominate there,
wvas something mischievous, harmful
and dangerous, that it would lead
some day to a great disaster. When
we have men like this among us, I
sometimes feel somewhat depressed
and lose hope but people o the
whole have a greater sense and they
are not misled by such things. Other-
wise, communists would have been
returned in fairly large numbers in
Punjab. They had opposed rvegional
formuyla, I do nmot know it thelr

numbers have not comes down to halt
of what they were.

Th. P. 5. Danifa: It was due to the
unholy alliance. ... (Interruptions.)

Mr. Deputy-Spesker: Order, order.
The mlln is there.

Pandit G. B. Pant: If our alliance
has resnlted in this, the fact is thexe.
1 do not think alliances which produge
good results are unholy. Only holy
alliances can produce results, good
and wholesome. But that apart I
ask: is the present quarrel that is
taking place in Punjab over trivial
matters worthy of the great people
that hive in the Punjab? Cannot these
minor pomts be settled in a lpk'!t of
comradeship and neighbourliness? X
am sure that once this thud comes to
an end and all make an effort to lead
a normal life in a peaceful way,
Punjab will show magnificent results
and its progreas will surpass the pro-
gress of any other State or any other
country-

So, let us not be lost in these super-
ficial and trivial things. Let us con-
centrat¢ on what really matters.
Thousands of millions of peaple are
not getting a full meal a day. Let us
see what we can do for them. When
we are ﬂghting about Hindi or
Punjaba whether the rather few who
read or write should do s0 in Hindi or
Punjabs, most of the papers are
published in Urdu. Thus, the strug-
gle seems to be an artificial one and
1t does not convince us as being
actuated by the real love of a language
or senpt or enything lke that.

But, § would not criticise anyone. I
wish oply to bring to their notice the

great harm that they are doing to
themselves and to the rest of the
wuntry,!hlvemteuwwm
who are interested in the cause of

Hindi, There is already a
we heasd even today here
Hindi Imperialism. 1 do
what that means. But,
people who think that d!crh.
to impose Hindi on them

wish. § should like all

1Hi
iiésigz
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are interested in the progress of
Hindi and, if 1 may say so, the
nationalisation and rationalisation of
Hindi, to see that we do not give any
cause for irritation to any other
section in our country.

I will not say more abolit that
subject as shortly the Language Com-
mission’s report will be placed before
this House and perhaps Members will
have an occasion to express their
views though I would not be sorry
if the report were referred to a
Committee without anybody openin
his lips here. . ¢

There was some reference again to
firing by Shri Nath Pai. I do not
know whether he belongs to the PSP:
he says he does. Well, I am remind-
ed of the series of firings that took
place in Travancore-Cochin State
when the PSP was in charge of the
Government there Perhaps during
the short term of their administration,
1t was estimated that one man was
killed almost every week.... (Inter-
Tuptions.)

Shri Nath Pai: I gave the figures the
other day.

Pandit G. B. Pant: I have not been
able to catch his words; I did not
consider it worthwhile worrying him
further. I stated the other day that
nobody lost more than the Govern-
ment when anyone was injured or
killed in the course of firing by the
police and it should be the earnest and
constant endeavour of the Govern-
ment in its own interest, if not in the
larger interest of the country, to avoid
firing because our opponents, being
unable to advance a theory or ideo-
logy for the solution of the people’s
difficulties in preference to our own,
get an opportunity of misleading them
when there is any occasion like this
which involves firing. So, in my own
interest, I would very much like the
police not to resort to firing so far as
it can be humanly possible.

Let us also remember this. We are
asked: do things like these happen in
other countries? I can tell you this.

We have a smaller nn »
men in our country tha T
civilised country. I ctu amy wu ywt
that the number of offences
in our country per thousand is much
less than in any other civillsed
country. ... (Interruptions.)

An Hon, Member: It is due to the
goodness of our people.

Pandit G. B. Pant: When a number
of hon. Members speak simultaneous-
ly, it becomes difficul to understand as
to what they are saying. But, if the
facts I am stating are wrong, they can
be checked and I shall be glad to
admit that I have made an error.
But, if they are correct, then nothing
is gained by shouting over them. They
are as they are.

So, let us remember that we are
able to make use of the police for
various purposes. They have defects.
All of them cannot be said to be of
the right fibre. But, I crave’ your
indulgence and I appeal to you to give
me an opportunity to improve. The
police have been discharging therr
duties. Their functions are rather
difficult and intricate and when you
compare what is done in this country
with other countries, remember that
in no country there is organised
satyagraha on the part of any poh-
tical party.

What is happening in a number of
States today? 1 am not referring to
anybody here, but people represent-
ing, guwded and directed by political
leaders and parties go to courts,
would not let magistrates function,
and if they get en opportunity they
would lock up the doors. They,
sometimes, in the courge of this mis-
conceived campaign throw brickbats
and do other things.

Shri Braj Raj Singh (Firozabad):
It is wrong; it has never been done.

Pandit G. B. Pant: 1 leave aside
the brickbat part of it; that is not
very important. But, what is more
important i{s this. Do you want your
magistracy to function or not? De
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you want your admimstrators to
function or not? If a man goes to
collect the revenue in a remote cor-
ner, you know, he has to go by him-
self, He cannot carry a party or an
army with um. Should he or should
he not collect the revenue? How is
the admumstration to be conductecd?
If he goes there and if he i1s met by
a number of people who would not
let lum approach the man from whom
he has to recover the amount that is
due to the States, then what sort of
an atmosphere 18 likely to be created?
It anybody resorts to violence, the
police should exercise the maximum
restrain  But, should public and
social life be paralysed, snuuld ad-
munistration be completely thrown
cut of gear®

So, when we compare wlat Lhappens
«n our country with what does not
happen 1n other countrics, we must
remember that there 18 another side
1o the picture toc The e are many
things which happen m this country
but do not happen in others Let us
then go deep into these things, snd
I tell you, I will on mv part make
every possible effort to see that tnere
I. no finng in this court.y, 1if the
political parties accept the creed of
mnon-violence and give up (Interrup-
ton) their method of paralysing
the administration by wha* mav be
called satyagraha, dircct  action
{Interruption)

Mr Deputy-Speaker: A¢tion should
mnot be direct here at lea:t

Pandit G B. Pant: So I do not
know 1if it is worthwhile my reading
over to you an extract f.om a judg-
ment delivered by a judge 1a 1ravane
core-Cochin, who was appointed to
make an enquiry in a case of firing
He gave a very elaboraie judgment.
In substance I have given you what
he said in that judgmert, but his
language wag more lucid, hig argu-
ments more convincing than mane
can be, and he was at least a Judge
appointed by the PSP Government
itsel? to make an enquiry at that
time.
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Shri Nath Pai: They had at least
the courage to appomnt a Judge.

Mr. Deputy-Speaker: Order order.
Is this running commentary to econ-
tinue?

Pandit G B Pant: I do ro: know
what has hurt the hon. Members
opposite The reference to a judge
I thought would convince them about
the correctness of the remark that
1 have myself been making, while I
referred to these matters But we
have been looking into this question.
I may tell the hon Members that the
PSP appointed a committee on that
question They reached the conclu-
sion that 1t was impossible to rule
out finng altogether They almost
held the opimion that the rules that we
have are quite reasonable They only
said that there should be a judicial en-
quiry whenever there 1s a firing That
158 the only thing they have aaid.
With regard to the rest there was no
difference

Shri Nath Pai: The Committee to
which the hon Minister referred just
now have laid down clear-cut princi-
ples 1n which a firing could possibly be
justiied I have got those conditions
right down with me

Pandit G B Pant: They might have
laid down the principles, I do not ob-
ject What I am saymng 18 this In
substance they have agreed with the
view that the rules that we have on
the subject are all right, but 1t is the
way m which they are enforced which
matters Of course, there I do not join
1ssue with them The existence of the
rules does not by 1itself ensure the ap-
plication of those rules in a right
manner There can be cases when the
rules may be apphed in a manner
which may not be altogether contemp~
lated by the authors of the rules them-
selves I do not dispute that But
they virtually accepted that

Now, we have given certain ins-
tructions as to what should or should
ot be done 1, even now, am pre-
pared to reeeive advice from the hon.
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{Pandit G. B. Pant]
Members opposite or other Members
here as to what 1s feasible and what
should be done in these cases. And,
so far as I am concerned, I am pre-
pared to give a guarantee that if direct
action 1s abandoned, then we will
make every endeavour to see that
there 18 no firing in the country.

Then, I should not tell you all the
various steps we have taken to re-
organise the services or to revise the
procedure that has been adopted 1n the
Secretariat or in other places. We
are always making an effort to im-
prove the way of functioming in our
Secretariat, Attached Offices and Sub-
ordinate Offices. Because of the en-
ormous increase 1n the amount of
work that has to be done, we have
decided to increase the number of
officers We are recruiting a large
number by way of emergency recruit-
ment from the open market, that is,
from among the public, apart from the
services, and are also taking various
other steps.

To 1illustrate what the services have
done, I would refer only to the two
latest achievements of this House and
of the Government The States Re-
organisation affair was a pretty big
one. It would not have been possible
in any country, let alone our country
which 1s s0 big and which has unfor-
tunately divisions of various other
types, to reorganise the States within
the short time that we succeeded in
ecarrying out this gigantic task That
was done last year to which ths
Budget refers.

Similarly, we were challenged when
we said 1n this House that we will
stick to our schedule so far as the
general electiong go. The people
opposite thought it was an impossi-
bility, it 18 preposterous to talk in
these terms, but we did go in for
that and the general elections were
carried out, and carried out more
smoothly than in any other coun-
try. It was a great achievement,
and it was through this agency
that we were able to fulfil this great
task. Everyone was satisfied with the
impartiality, with the efficiency, with
the devotion of the services.

8o, let us, when we see their failings
and blemishes, not forget that they
have also certain quahties which de-
serve encouragement. If you play
down everything that is good and if
you exaggerate everything that calls
for improvement, then the results will
not be wholesome and they will uiti-
mately recoil on ug all and _on the
country.

18 hrs.

Something has been said about the
Scheduled Castes and Scheduled
Tribes I will not go into details
about the matter. My own feeling is
that we owe a debt to the Scheduled
Castes and Scheduled Trbes. What-
ever we do for them 1s just by way of
repayment of a heavy debt which we
owe to them. So, whatever possible
we can do for them we must do, and
that has been my guiding principle
and I have been trying to do whatever
I can

In this connection, I would refer my
frends to what has been done by the
Ministry during the last two or three
years, and I hope even a carping cnitic
will be satisfied that the Ministry has
made every honest endeavour to dis-
charge its duty by this important gec-
tion of our community

A reference was made to the cir-
cular that was issued by the Bombay
Government and to what I had oc-
casion to state in thig House about
the application of ruleg and the laws
that govern the Scheduled Castes con-
verted to Buddhism We have not
been influenced by any prejudice. But
the law is very clear and I do not
know how we can disregard what has
been definitely laid down by the Par-
liament itself I had occasion to read
it out when I answered the question
pPreviously. The Act passed by this
House clearly lays down that only
people who profess Hindu religion
will be regarded ag members of the
Scheduled Castes. Those who have
abjured the Hindu faith and taken to
the Buddhist of course would not like
to be regarded as Hindus even there~
after It is because of their hatred, I
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should say, for Hinduism which has
really forced them or which has
weighed with them in wooing Bud-
dhism. I do not know if they are
guided by any spiritual motives in
that. Perhaps political and social
reagsons have led them to adopt this
course, but it iz not necessary that
every conversion should be on a
spiritual basis, and here we are not
concerned with that part of the ques-
tion. But, so far as the law is con-
cerned, it is very clear.

Reference was made to the relevant
articles in the Constitution. Articles
341 and 342 of the Constitution refer
to this matter and in accordance with
the provisions of article 342, this Par-
liament laid down this very clear and
unequivocal rule:

“Notwithstanding anything con-
tained in paragraph (2), no per-
son who professes a religion
different from the Hindu or the
Sikh religion shall be deemed to
be a member of a Scheduled

Caste”.

In the circumstances, there is no ques-
tion of one's sympathy with or one's
hostility to it, if it be 80, so far as the
Buddhist converts are concerned, the
law is clear, and I have to carry out
the mandates of this House. When it
says that only persons who profess
Hindu or Sikh religion can be treated
as members of 'the Scheduled Castes,
I do not see how I can introduce the
word “Buddhist” in between.

An Hon. Member: Change the law.

[MR. Spzakrr in the Chair]
16:05 hrs.

Pandit G. B. Pant: Well, change the
law. To change the law, I will have
to carry out your wishes, but so long
ag it ig not changed, what I have to
do— (Interruptions).

Mr. Speaker: Order, order. The
hon. Members can change the law as
much as the hon. Minister can change
the law. Let the hon. Minister pro-
ceed,

Pandit G. B. Pant: The position is
this. So far as the backward members
amodng the Buddhists are concerned,

who are poor and who deserve ewery
assistance, they are entitled as mucl
to such aid as other members who an
backward are entitled to. But a3 re-
gards the privileges that the Scheduled
Castes enjoy as members of the
Scheduled Castes, those privileges can-
not be extended to them. The law
does not permit me to do so. But, as
I said, they can be treated as members
of the backward classes just as mem-
bers belonging to other backward
classes are treated.

There was gsomething said about the
Scheduled Tribes. It was said that
scholarships were not being paid to
Scheduled Tribes or the Scheduled
Castes. I may say that so far as the
Central Government is concerned,
though it is primarily the function of
the States and not of the Centre, the
Central Government have accepted
that responsibility of giving stipends
to every member of the Scheduled
Castes or Scheduled Tribes to pursue
studies in the university or in any
vocational, engineering or professional
college. The Education Ministry
awards scholarships to every one of
those members, and the amount comes
to about Rs. 2 crores. So, the remark
that was made here was not factually
correct. But we would like to do
more and would be very glad to do
what we can.

.

As hon. Members are aware, we
have a Scheduled Castes Board and
also a Scheduled Tribes Board. I was
just thinking whether the Scheduled
Castes Board or the Scheduled Tribes
Board would like to set up a smaller
committee of their own so that they
might be constantly in touch with the
affairs of the Scheduled Castes and
Schedule Tribes, go about, make sug-
gestions and see that whatever provi-
sion is made for the welfare of the
Scheduled Castes and Scheduled
Tribes is utilised fully for their bene-
fit. At present, there is a sort of diff}-
culty. Sometimes, the allotmen
made for this purpose is spent away
full value for the money is not earn.
ed; sometimes, part of the allotmant
lapses. So, we want that the entim

*
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amount may be utihsed so that i1t may
give a full return When it is meant
for these poorer classes, then, no rupee
should be less than 16 annas
So, I would like to place this
proposal before these Boardg and it
will be for them to consider it

There was reference to corruption
too Luckily this naugeating word
was not heard too often here The
Government has been domng all 1t can
A number of steps have been taken
and an amending Bill was passed for
this purpose last year and another
amending Bill 13 to be introduced in
the course of this year The Vigilance
Drvision also 18 bemng strengthened
further and a special branch of the
Anti-corruption Force 15 being ap-
pointed to look after the affairs of
Delh) alone, so that we want to do all
we can I think you have seen the
report of the Vigilance Division You
will find that many gazetted and high-
placed officers have been tried and
sentenced and many have been given
disciplmary pumishment too So, again
I would like to have the assistance of
hon Members n thig regard I
would be prepared, if it can be of any
use, to have a small commuttee consist-
ing of members of all parties to help
me in eradicating corruption from the
services completely Here at least
there should be no reason for any sort
of discrimination We want our
country to be clean and everything to
be done in a neat way So, we mght
all join hands Of course, everyone of
us will have to examine the problems
that have to be approached in a
reasonable and responsible way, for
while getting rid of the black sheep,
you have $o take care that the white
are not killed or crippled altogether
8o, we have to see that we take steps
that are reasonable, without doing any
harm to any real genuine cause.

1 do not know; there are many
guestiong which have been put. 1
have got a heavy list, but perhaps my
time is up. So, I thank the Members
of the House for their kind references
On the whole, I am gratified with the
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response that 1 got and the Home
Minustry has reason to be reaally grate-
ful to all the Members of the House
for the indulgence, the kindness snd
the generosity with which they have
been pleased to handle ity affairs.

Mr. Speaker: Does any hon Member
want any particular cut motion to be
put to the vote of the House?

Shri Jadhav: No 200.

Mr Speaker: The hon Minister
wants to say something

Pandit G B Pant: One hon Mem-
ber here referred to the guestion of
inter-State sales-tax We have exa-
mined this matter and we feel that
Delhi 1s primarily a distributing centre
and some concession can reasonably
be given to the Delhi State, so far as
this inter-State sales-tax is concerned

Other States too deal with the ex-
port of imported goods, but what they
export out of the imported commodity
1s only a fraction of what they get.
Here what 1s exported 1s much more.
1 also realise that 1n other States,
sometimes raw material will be im-
ported, on which they have to pay tax
and they have perhaps also to pay the
local tax But taking everything into
account, we feel that a fair arrange-
ment can be made which, without doing
any mjury to the neighbouring States,
can help the trade of Delhi1  We have
accordingly decided that the rate of
one rupee charged on the export of
goods from one registered dealer in
Delh: State to another registered
dealer may be reduced to eight annas

This concession will not apply to
what are known as ‘luxury goods’,
which are mentioned m the Delhi
Sales-tax Schedule, and on.which one
anna per rupee 18 paid as tax in Delhi.
The prices of goods of this type have
gone up considerably in the last four
or six weeks Due to lack of import-
ed articles, the prices of imported
goods or such goods as can replace the
imported ones have soared high al-
ready and are going up So, I do not
think that anyone will suffer on ac-
count of this concession of eight annas
per rupee being witbheld from luxury
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goods This concession will come
into force from the 1ist July, 1997.

Mr Speaker: I would Irke to know
from the hon. Member who has tabled
the cut motion No 200, Shri Jadhav,
ag to how this 1s in order It reads.

Digapproval of pohicy——

“That the demand under head
Miscellaneous Departments and
Expenditure under the Ministry of
Home Affairs, (pages 1486—1521)
be reduced to Re 1 (Failure to
form unihngual States of Maha
Gujarat and Samyukta Maha-
rashtra) »

As the law standg at present, 1t this
18 passed, 1t is a censure on the Gov-
ernment for not having broken the
law Therefore, 1t 18 out of order

Shri Goray (Poona) How was he
allowed to speak on that?

Mr, Speaker: A number of speeches,
some irrelevant, are made (Interrup-
tions) So far as the Government 1s
concerned, an Act has been passed by
the Parhament and they are only to
execute what we have done Shall we
ask them to ride over our heads, when
we have taken a particular decision?
Assumung that the Opposition had
carried a Bill through, 1s it open to
anybody to move a cut motion saymng
that the Government has not contra-
vened that Act?

Shri Nath Pai: It can be for failure
to introduce the necessary legislation

Mr Spesker: Anybody can do so. I
am sorry, 1t amounts to a censure for
not overriding an Act Tomorrow, if
a private Member’s Bill 1s passed into
an Act, can they ask the Government
to override that Act?” Therefore, it 18
no good. I am exceedingly sorry I
have to disallow this cut motion Any
other cut motion?

Shrl B. K. Gaikwad (Namk) Cut
motion No 43

Mr, Speaker: The hon Member did
not even send a chit saying that he
intended moving it

Shri B K. Galkwad: We have
spoken on that

Mr Speaker: He can make g speech,
but every time I have been announc-
mg in th House that within 18
minutes, hon Members will have to
send chits mndicating what cut motions
they would ask me to treat as moved,
if they were i the House I further
add a gualhfication or condition that
those hon Members should be in their
seats gt the time when they send the
chits I do not know whether the
ton Member was 1n the House then;
apart from that, no such chit was
given 1 cannot at randum take any
cut motion a8 moved, though he might
have referred to 1it, I am sorry.

Shri B C. Kamble: I had requested
that all my cut motions may be taken
ag moved

Mr. Speaker: He did not send a chit
saying sé@ Anyhow, the effect 18 the
same 1 will put all the cut motions
to the vote of the House

All the cut motions were put and
negatived

Mr Speaker: I shall put all the
Demands- Is i1t the pleasure of the
House tbat all the Demands be pul
together?

Hon. Members: Yes
Mr Speaker: The question is

“Thgt the respective sums not
exceeding the amounts shown m
the fourth column of the Order
Paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come 1n course of payment
during the year anding the 31st
day of March, 1838, in respect of
the following heads of demands
entered in the second column

thereof —
Demapds Nos—51 to 63 and 120"
The Lok Sabha divided
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Division No, 23}

Abdul Lateef, Shts
Acher, Shu

Agurwal, Shn

Aflt Singh, Shri
Axbslam, Shri Subbush
Apjsnspps, Shr
Agumughsm, Shrs S. R
Ashanna, Shri
Atchsmambs, Dr
Ayysksnay, Shri
Bahaduz Smah, Shr:
Balmuki, Shei

Banerns D. R.
Bangshi Thekur, Shri
Barman, Shet

Barupel, Stui P L.
Bueapps, Sbut
Baaumatan, Shn
Blwkt Dasshan, Sh
Bhargavs, Pandt N B
Bhargsvs, Pandit Thakur Das
Bbogn Bhay, Shrt
Bhols Ssrder, Shat
Brahm Perkash, Ch
Chands, Shri Aml K
Chandak, Shnt
Chandrs Shanker, Shel
Chavda, Shn

Chettisz, Shn R Remanathsn
Chum Lal, Shn
Dsaspps, Shnt

Das, ShuN T

Das Shri Remdhant
Dater, Shn

Detsi, Shes Morsr
Dindod, Shrt

Dube, Shri Mulchand,
Dubheh, Shei

Geopst; Rem  Shri
tiarvan, Shrs Ansar
Hasds, Shrr Sobodh
Hukam Singh, Serdar
Jain, Shu M C

, Shn K C
I::hmdrm. Shri

h, Shni A C.
r;omhx, Pandit } P
Kale, Shrimst: A
Ksoungo, Shri
Karmarkn, Shri
Kotoki, Shty Liladhse
Koskat, Dr

Awathy, Shel
Banerjec, Shri Pramathansth
Banesjee, Shri S. My

Braj Raj Singh, Shsi
Chakeavartty, Shrimat Roou
Chaven, Siei D, R,

AYES

Kbedker, D1.G B
Kinals., Shn
Rrishas, Shri M R,
Kozee!, Sbri B N,

Laf, SkriR 8

Mab, Shin R C
Maiti, Shii N B
Maive, Shin K B
Malviys, Shri Moulel
Maneen, Shai
Maniyangsdsn Shej
Mathut, Shei Harssh Chandia
Msthur, Si M D
Mehd), Shef § A,
Mtshts, Shin J R
Mishes, Shr: Bibhuts
Mishis, Shet L N.
Mishis, Shn M P
Miscs, St R D
Mohuddin, Shei
Munssmy, Shri N R
Murmu, Shit Paiks
Murthy, Sho B S
Nor, Sti C K
Nallskovs, Shn
Nargsimban, Shn
Natsysnsserry, Shu R,
Naysr, Dr Sushils
Nehtu, Shiy Jawshatsl
Nehtu, Shrmats Ums
Onkar Lal, Shn

Cas, Shn

Padalu, Sii K V
Padsm Dev, Shii
Pangerksr Shn

Fanns Ls), Shn
Prrmor, Shri Ceen Bandhu
Puma, Shn Y. S
Patel, Shrivats Maniben
Pate), SmiN N

Pate), Shn Rejeshwsr
Pillss, Shet Thenu
Prathaker, Shr: Naval
Rrdks Ramsn, Shri
Raghubir Sahes, Shei
Raghunsth Singh, Shn
Rajeb, Shn

Rayu, ShiiD §
Rekhamsy, Shes

Raman, Shi1 C R. Pattablu
Ramsnands Tirths, Swami
Ramaswams, Shes § V.

NOSE

Choudbury, Shn § C.
Dange, Shri S. A
Duagupts, Shn B,
Dauits, Ch. P. §.
Dharmalingam, Shri
Digs, Stui

{16.20 hrs,

Remsswomy, Shri P,
Rorga, Shri

Rergurac, Stal

Raut, Shri Bhols
Reddy, Shn K. C
Reddy, ShriR L
Reddy, Shts Rami
Rcy, Stii Buhwansth
Rungrung Suise, Shes
Sedhu Rarn, Shii
Sshodrabai, Sheummi
Smgal, Sardsr A S
Salam Shr Abdul
Samants, Shn S, C
Ssmenmininhsr, Dr.
Ssunkarspandian, Shts
Sethady, Shei A S
satish Chendrs, Shri
Satysbhams Devs, Shramati
Shah, Shrs Manubbn
Shah Shiy Mansbendse
Shankarsivs Shei
Shetms, ShuD C
Shatms Pandt K C
Siddensnjapps, Shei
Siddiah, Shes

Singh, Shr: Bebunath
Singh Shrt B P
Singh, Shur Gejendrs Prasad
Sirhe Shn K P
Siohs, Shn K P
Sonawane, Shrl
Subbateyan, Dr P
Subtsmanysm, Shui T
Sugsrdhy, Shn

Surde: La), Shny
Suryansraysnamurthy, Shyi
Tahir Sts: Mcohsmmed
Tewen1, Shts Dwsrikansth
Thimmaesh, Shei
Thomae ShnA M
Tysg:, Shiz

Umrse Singh, Shr
Upsdhy aya, Shu: Shuva Duse
Varms, Sti B B
Varme, Shn R. K
Venkatasubbaish, Shny
Vyss, ShuR. C

Vyas, Shr1 Radbels!
‘Wadiw, Shri

Wasnik, Shns

Wodeyar, Shai

Dwivedy, Sbei Sureadranm,u
Bhas, Shri M

Gaikwad, Siui B K.
Ghodeser, Sbrl Fatehsingd
Goray, Shri
Gupts, Shei Sadhas
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Lynalowts, Shel Manon, Dr. K. B Ramam, Shri

Imam, Shei Mohamed Monon, Shri Narayansakutty Rao, Shn T. B. Vitta!

Jadhev, Shei More, Shrl Ssmpath, SheiB V K

XKam de, Srri B &, Mukerjee, Shel H N, Soaule, Shei H N.

Kuti, Shri D, A, Nath Pai, Shei Thakore, Skt M B

Kodiysn, Shri Nayar, Shei V P, Vaivi, Shrl

Manay, Shri Parmas, Shri K. U. Verma, Shri Ramij1

Maters, Sh Parulekar, Shri Watior, Shn

©atia, Sbrr Pati), Shri Balasshed Yajmik, Sher

The motion was adopted

[The motwns for Demands for Grants which were adopted by the Lok
Sabha are reproduced below—Ed ]

Demanp No b51-—-Mmiastry or Houx

AFraIrs

“That a sum not exceeding
Rs 1,53,81,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1958, in
vespect of ‘Ministry of Home
Maml ”»

DEMAND No 52—CABINET

“That & sum not exceeding
Rs 21,383,000 be granted to the
President to complete the sum
necessary to defray the charges
which wili come 1n course of pay-
ment during the year ending the
31st day of March, 1958, in
respect of ‘Cabmet’”

DeEMAND No 583—ZoNAL CouNncmLs

“That a sum not exceeding
Rs 2,683,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course ot pay-
ment during the year ending the
81st day of March, 1858 in
respect of ‘Zonal Councils’”.

DxManp No 54—FPorice

“That a sum not exceeding
Rs 3,00,09,000 be granted to the
President to complete the sum
necessary t0 defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1058 in
Tespect of ‘Police’”.

Demanp No. 53—Cznsus

“That a sum not exceeding
Rs 4,895,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in
respect of ‘Census’”.

Demanp No 56—Privy PURSES AND

ALLowANnces oF INDIAN Ruprems

“That a sum not exceeding
Rs 2,566,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in
respect of ‘Privy Purses and
Allowances of Indian Rulers’ ”,

Demanpd No 57-—DeLmy

“That a sum not exceeding
Rs 4,09,20,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course ot pay-
ment during the year ending the
31st day of March, 1958, in
respect of ‘Delh:’”,

DemanD No 58—HIMACHAL Prapesn

“That a sum not exceeding
Rs 2,72,60,000 be granted to the
President 10 coniplete the sum
necessary to defray the charges
which will come in course ot pay-
ment during the year ending the
31st day of March, 1088, in
respect of ‘Himachal Pradesh’”,
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DmmNo.ss—Axmmmﬁuo-
BAR lsranns

“That a sum not exceeding
Rs. 1,59,89,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1958, in
respect of ‘Andaman and Nicobar
Islands’ ™.

DEManp No, 60—MANIPUR

“That a sum not exceeding
Rs. 86,068,000 be granted to the
President 10 complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1858, in
respect of ‘Manipur’ ™.

Demand No. 61—TRIPURA

“That a sum not exceeding
Rs. 1,39,39,000 be granted to the

President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1958, in
respect of “Tripura’”.

Dzmanp No. 62—Laccaprve, Mmwicoy

AND AMINDIVI ISLANDS
“That a sum not exoceeding

Rs. 855,000 be granted to the
President to complete the sum
necessary to defray the chatges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1958, in
respect of ‘Laccadive, Minicoy
and Amindivi Islands!”.

Demand No. 63—MISCELLANEOUS

DEPARTMENT AND EXPENDITURE UNDER
THE MINISTRY OF HOMX Arrams

“That a sum not exceeding
Rs. 6,61,64,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
Slst day of March, 1958, in
vespect of ‘Miscellaneous Depart-
ment and Expenditure under the
Ministry of Home Affairs’™.

Demawp No. 120—Carrrar OUTLAY OF
THE MIN1ISTRY Or HOME Arrams

“That a sum not exceeding
Rs. 1,30,02,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1958, in
respect of ‘Capital Outlay of the
Ministry of Home Affairs’”.

Ministry of Commerce and Industry

Mr. Speaker: The House will now
take up discussion of the Demands
for Grants Nos. 1, 2, 8, 4, § and 104
relating to the Ministry of Commerce
and Industry. As the House is aware,
six hours have been allotted for the
Demands of this Ministry.

There are a number of cut motions
to these Demands. Hon. Members may
hand over at the Table within 15
minutes, the numbers of the selected
cut motions which they propose to
move. 1 shall treat them as moved,
if the Members in whose names those
cut motions stand are present in the
House and the motions are otherwise
In order.

The time-limit for speeches will, as
usual, be 15 munutes for the Members
including movers of cut motions, and
20 to 30 mnutes 1if necessary for
leaders of Groups.

Demanp No. 1—MimNistry or Com-
MERCE AND INDUSTRY

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 50,51,000 including the sums
already voted on account for the
relevant services be granted to
the President to defray the
charges which will come in course
of payment during the year end-
ing the 31st day of March, 1958,
in respect of ‘Ministry of Com~
merce and Industry’”,
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Daxp No. 2—-INsUSTRIES
Mr. Spesker: Motion moved:

“That a sum not exceeding
Rs. 24,68,36,000 meluding the sum
siready voted on account for the
relevant services be granted to the
President’ to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1958, in
respect of ‘Industries’.

Demanp No. 3—Sarr
Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 1,49,17,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1058, in
respect of ‘Salt’”.

Drmanp No. 4—COMMERCIAL INTELLY~
GENCE AND STATSTICS

Mr. Speaker: Motion moved:

“That a sum not exceeding
Rs. 4831,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1958, in respect
of 'Commercial Intelligence and
statistics' ¥

Dzmaw No. 8-—-MISCELLANROUS

DEPARTMENT AND EXPENDITURE UNDER

oz MiNisTRY or COMMERCE AND IN-
DUSTRY

Mr. Speaker: Motion moved:

“That & sum not exceeding
Rs, 1,43,68,000 including the sums
slready voted on account for the
relevant services be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1958, in respect
of ‘Miscellaneous Departments and
expenditure under the Ministry of
Commerce and Industry’ ™.

Dxsaanp No. 104-—Carrran OuziAy OF
rax Muoasrey or COMMBERCE
AND INDUSTRY

Mr. Speaker: Motion moved:

“That a2 sum not exceeding
Rs. 14,10,01,000 including the sums
already voted on account for the
relevant services be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1958, in respect
of ‘Capital Outlay of the Ministry
of Commerce and Industry’”.

Shri V. P. Nayar (Qulon): Sir,
from the very widle range of subjects
covered by this Ministry, 1 shall take

up only a few to focus the attenflon
of the House.

First, I would like to deal with the
question of our foreign trade. As &
result of our foreign trade in the past,
last year ended with a deficit of
Rs. 202 5 crores and a draft for Rs, 219
crores on our foreign exchange res~
serves, The reason attributed by the
Government as well as the Reserve
Bank 1s that thus is due to greater
activity and unanticipated rise in our
mmports. 1 do not quite agree with
this proposition, because, on an
analysis of our foreign trade for the
last few years, I am inclined to think
that this has been brought sbout by

the acts and omissions of the Gov-
ernment,

Our trade policy has been following
a particular pattern. We were talke
ing about diversification of trade. Bud,
we were not really doing anything in
that direction worth the name. An
analysis of our export and imports
since the commencement of the First
Plan has given me the following
figures. I am giving certain figures
relating to our exports and imports to
the doller aress, sterling areas and
also the O.EEC. countries. I com-
cede that in respect of the O.BREC.
countries, thete has, of late, been some
incresse. But, by and large, the
faken together has almost been
same during the last five or
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The figures are as follows. Out of
all our imports, tais area accounted
for: 84'3.

84.3 percentin I951-52,

86.8 » 1952-53,
89.1 5 1953-54>
84.8 ) 1954-55s
85.4 33 1955-56.

In exports also, almost the same
pattern 1s seen. Exports to the ster-
ling areas, OEE.C. countries and
.dollar areas together accounted for:

/88.3 percentin I95I-52,

85.3 25 1952-53,
84.0 3 1953-54,
86.1 35 1954-55;
81.9 5 1955-56,
82.3 39 1956=57-

Even among these areas, our expdris
and imports in so far as the sterling
areas are concerned, have almost re-
mained the same. If I am permitted
10 quote the figures for the sterling
areas, of all our imports, 1t was:

§4.5 perceatin I95I-52,

50.8 3 1952-53,
53.9 33 1953-54,
56 -9 > 1954~-55;

4 51.6 -2 1955-56, 5
52.3 £% 1956-57.

Notwithstanding all talks of diversi-
fication of trade, and notwithstanding
the fact that there is today a State
Organisation for export trade, you
will find that the pattern of trade ever
simnce the commencement of the First
Plan has remained unchanged, except,
perhaps a change of a marginal
character. This is all the more reason
why 1 say that our policy in foreign
trade has been continued without any
reterence to the country’s growing
requirements in a context when all
the developmental activities have been
splanned and no proper care was taken
‘2o conserve our Tforeign exchange
rvesources. One -or two examples will
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show this. Certain countries which
send us goods have in the past years
taken far less by exports irom us than
they have to us. I will take the
example of one or two countries. I
have no time to exhaust all the coun-~
tries. Italy, for example, imports
from India goods to the tune of
Rs. 4.77 crores while we are taking
from Italy goods worth about Rs. 21.83
crores. Switzerland take our exports
only to the value of Rs. 0.66 crores
while they sent wus goods worth
Rs. 1258 crores. Belgium, France,
West Germany, Netherlands Sweden,
U.S.A, Canada and U.XK. have all
taken much less than what we have
taken from them. This is the trend.

Mr. Speaker: Any particular .arti-
cle?

Shri V. P. Nayar: These are taken
from the analysis made in the Reserve
Bank Report on Currency and Finance
and some other Government publi~
catigns. These figures are not mine
at all.

All these countries in the past yeurs
have taken less from us than what we
have taken from them.. Then there
are countries outside the area. As you
know, In respect of these countries,
whether they are dollar countries or
sterling or O.E.E.C. countiries, we are
bound to pay them in foreign exchange
which we are very short of. On the
other hand, there are countries outside
the orbit of their influence which
accept payment in Indian rupees. Of
course, our trade has increased with
those countries, but by and large the
pattern of trade has not changed whe-
ther it is export or import, and this
has resulted in very serious conse-
quence to our economy itself. I do not
know what specific reason there is for
the neglect of these countries. 1 also
do not know what specific reason
there is fer confining our trade to a
set pattern i.e., doing trade only with
these areas, and almost in the same
proportion as we started in 1951-52.

I wish to refer in this connection to
the State Trade Corporation, an orga-
nisatien which has been primarily set
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up for extending and diversifying the
trade. What is the S. T. C. doing
now? The S. T. C. functioning in
some respects as a commission agent.
Whenever importers find that they do
not have enough funds, the S. T. C.
will step in and tell the importers:
“L,ook here, we will import the goods
on our account. It is easier for us to
get the licences and all that. We will
cnarge you one to one and a half
per cent. commission.” My hon.
friend is smiling. But I happened to
get a letter addressed by the 8. T. C.
to a firm and it is not advisable for
me, in the interest of the firm, to dis-
close it here. But if the hon. Minister
wants, 1 can pass it on fo him. In the
matter of exports also the S. T. C. is
functioning in the same way.

As you know, the State of Andhra
nas plenty of tobacco to offer to other
countries and there has been a recent
offer for the purchase of tobacco from
the Soviet Union. Thanks to the
secrecy maintained by the S. T. C,
this information leaked to a particular
firm. I do not wish to refer to the
name of the firm though I have got it
here. This particular firm cornered
all the stocks in Andhra. The Andhra
peasant got less than what he got fast
year and last year for the export to
other countries the private trade quot-
ed lower rates than the S. T. C. has
quotea now. 1 am not at all against
getting more money for our exporis—
there is no mistake about it—whether
it is from the Soviet Union or U.S.A.
or UK. We must get more money by
exporting certain commodities. But 1
am equally keen that the benefit of
it should not go to the intermediaries
and tane brokers, out it should go to
the cultivator. Has this been done? Is
it the only duty of the S.T.C. to func-
tion as a channel for the distribution
of some articles, buying it locally from
hoarders and profiteers, and allow
them to take the cream of profits? I
want an answer from the Minister
about the policies which guide the
activities of the S. T. C.

Shri B. K. Gaikwad: There is no
quorum in the House.

Mr. Speaker: It is the duty of party
spokesmen to ensure that at least their
own members are present. The bell
may be rung. Now there is quorum.
The hon. Member may proceed.

Shri V. P. Nayar: I know that of
late they have imposed very serious
restrictions on imports. I also know
that the O. G. L. has been dispensed
with. It is an act, done not on the
eleventh hour, but on the thirteenth
hour. What have we done with our
imports all these years? We have just
allowed money, hard-earned foreign
exchange to be frittered away and to
be used on the whims and caprices of
certamn monopolists, whether they are
Indian monopolists or foreign monopo-
lists, I don’t mind. But this has been
done. Sir, if you go through the
shaping of policies, time and again we
have criticised Government. We have
told them of the danger of liberalis-
ing import. We have also warned
them that in future we may not get
enough foreign resources. All these
criticisms were just brushed aside by
the hon. Minister who claims all wis-
dom 1mn such matters to himself. Con-
sequently, what we had anticipated
t#o-three years ago have come true.
It is in this context that it becomes
absolutely necessary that we view the
situation as it obtained _two-three
years before. What has een our
import policy? Go to Connaught Place
or Bombay or Calcutta. You will find
that there is a glut of imported arti-
cles in the market. And what are
these articles? Do the common men
and women of India require them? If
you go there, you will find Rauson’s
cigarette lighters costing Rs. 40, to 50.
You will find American sun glasses.
You will find Johnson’s crockery. You
will find all other articles which none
of us ordinarily use. There will be
Lavender’s or Coty’s perfumes and
Max Factor’s lipsticks. All these
would be there. I could have cer-
tainly understood if all these imports
were allowed at a time when the
import policy was ultimately decided
upon by a person who had some repu-

tation as a busivessman, who had
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some experience in the line of import,
who was a race-goer, who are known
throughouit the South for his betting
on horses. I certainly do not under-
stand how the policy continues as it
was under the leadership of a person
whom, his party considers to be a
paragon of puritanic virtue. This is
not the way we expected him to
function. -

1n almost the whole country we are
having prohibition. But what do you
think the figures will be for the import
of liquor? They are mounting up year
by year. The import of foreign liquor
is increasing. It has increased. Is
foreign liquor taken by poor people?
I do not know who takes it. But this
is the position.
ot
Then, if we analyse our foreign
exchange position, we find that the
hard-earned foreign exchange is being
frittered away like this because there
was no planning at all in the matter.
There was no perspective as regards
the plan and its requirements which
are today staring at us. It has come
to such a stage that the crftics of the
- plan get up and say that the Plan
has to be pruned.

I do not®propose to refer to that.
But I find that from April to Septem-~
ber, 1956, the imports in Government’s
accounts are rising. The explanation
given is that there has been a very
large investment insofar as capital
goods are concerned. 'That is not quite
true. In the last year, from April to
September 1956, imports on Govern-
ment’s account have increased only by
Rs. 22.5 crores and that is probably
mostly accounted for by the import of
food. On private account imports
were higher than the corresponding
period by a very large sum of Rs. 121.5
crores. Of this huge import on pri-
vate account, capital goods by any
calculation has not accounted for more
than Rs. 70 crores. We know that the
import of industrial raw materials has
not recorded any appreciable increase.
Then what is this balance due to?
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According to my calculation—I am
speaking subject to correction by the
hon. Minister~—~which has been made
trom the report of the Reserve Bank

"and also the pamphlet circulated by
the Ministry,-the balance of about

Rs. 52.8 crores must have been spent
on non-essential consumer goods. I
have also calculated that the unanti-
cipated rise In import of capital goods:
1s only to the extent of Rs. 10.7 or
Rs. 10.8 crores.

So, while the Government are su
generous 1n the matter of allowing
mmport of luxury articles we find that
we have necessarily to cut our imports
of very essential articles, for example
nylon which is used not for garment-
makimng, but for nets of fishermen,
diesel engines which are used both for
marine fishing and agricultural opera-
tions. !

Your policy of the last year nas
landed you 1 such a position that,
having frittered away the foreign
exchange, you are now constrained to
cut down smport of essential articles.
What is all this due to?

I want to put a straight question.
We are not going to sit idle on this
because it has led our country to a
erisis in respect of foreign exchange
position. I would suggest for very
sertous consideration that the whole
policy of the past be reviewed, a com-
mittee be appointed and guilt appor-
tioned to the various persons respon-
sible. They should be hauled.up
before a commission and the most con-
dign punishment meted out to them
because this is nothing short of a
diabolical crime on the economy of
our poor country. We are not going
to allow this sort of thing to con-
tinue. ®

We could have understood if there
was some anticipation of the future
requirements  under the - Plan
because as the Plan  was for-
mulated we knew the special bias
which we had to give to the industria-
lisation of the country. We knew that.
imports had to come from countries in
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which we were judge only by the
avajlability of our foreign exchange
resources. All this was not taken into
consideration because it was the
favounite whim of the person con-
cerned—may be he is the Mimister or
the Secretary, I do not know—to
encourage as much impolt as possible
of luxury goods, to allow speculative
trading in others, and also to see that
ultimately when we were landed in
difficulties wthout getting our require-
ments of the Plan from foreign coun-
tries, we were left in a position of
running into a deficit of Rs. 250 to
Rs. 300 crores. Even then they are
not prepared to trade with other
countries which do not want foreign
exchange either of Sterling or Dollars
There are countries with thousands
of millions of people prepared to trade
with us and accept payment in rupees

I want the hon. Minister also to
consider whether 1t is not time for
his Mmistry to negotiate with all
countries, not with one or two count-
ries. The rupee has some credit now
in other countries Why 1s 1t not possi-
ble for them to negotiate with all
countries to accept payment in rupees?
Why is 1t not possible for him to
take concrete steps to see that other
countries, countries in the dollar area,
in the sterling area, in the OEEC area
and other areas get into agreements
with us whereby it will be possible
for us to have an idea of the price
both of our imports and exports on a
long-term basis. I want the hon. Min-
ister to consider whether it is possible.

I can give any number of instances
of the Government having, in the
near past, frittered away foreign ex-
change which was very hard won, but
I will cite only one or two cases.
Maybe it is not strictly pertaining to
this Mmistry, but I cite this case
because it is of such importance,
There has been an instance recently
of a transfer of leasehold rights of a
company with sterling capital, known
as the Magnesite Syndicate Ltd.
Their lease was to expire in about
18 months. At that time they trans-

ferred it to another company in Cal-
cutta, Burn & Co., for a consideration
which I understand was 100,000
pounds sterling to be paid in London.
That happened in March last; it is not
in the very distant past. On a repre-
sentation sent by some Members of
Parhiament and by other members of
the Puyblic—I have a copy of the re-
presentation here—this is what the
Madras Government writes to the
petitioners, this is a copy of the letter:

“With reference to the memo-
randum.. . I am directed to say
that the Government have decid-
ed not to permit the Magnesite
Syndicate Limited to transfer
their leasehold for mining magne-
site in certain areas.”

But ultimately what has happened?
The lease 1s transferred The Govern-
ment of India interferes I know for
certain that the decision of the Mad-
ras Government was a Cabinet deci-
sion But how do we know that the
Government of India have taken
steps to override the decision of the
Madras Government?—because there
18 a statutory appeal and when the
appeal 1s filed it becomes a publie
document. In the statutory appeal
agamnst the decision of the Madras
Government preferred by the Magne~
site Syndicate, they produced a letter
in which 8hr1 Boothalingam, ICS—I
do not know who he is—writes to Sir
Biren Mukerjee that he has directed
the Government of Madras to reverse
their orders and transfer the areas to
Burn & Co. I am not worried whether
Burn & Co,, or A, B or C takes hold
of the lease, but I am very much
worried how 1n this context we can
spare payment of £100,000 sterling,
and that too in London. Among other
transactions ....

The Minister of Commerce and In-
dustry (8hri Morarji Desal): May 1
say that this does not relate to this
Ministry at all? We are wasting time
on other things.

Shri V. P. Nayar: I have been here
for five years and I could well anti-
cipate you. I am asking you whether
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it is a matter of which the Commerce
Ministry had any knowledge. Because
1t 18 overriding the decision of a Cabi-
net of a State Government, 1 thought
1t was not left to the Secretary alone,
but the whole Cabmet would have
gone mto it, mn which case Shn
Morar)1 Desa: would also have known
it If he says it 18 known, it 1s all
right Let him look mto i1t and find
out

Shri Morarjl Desai
knowledge of it

Mr. Bpeaker: The hon Member’s
time is up

1 have no

Shri V. P. Nayar: Two or three
minutes

There 15 also another practical diffi-
culty with regard to the diversification
of our trade What 1s the position of
our shipping From the moment we
came here we have been pomting out
the difficulties m respect of shipping
That again, he will say, belongs to the
Transport Ministry I am not concern~
ed about the Mimistry to whaich 1t be-
longs, 1 am only concerned that the
shipping as 1t operates today 1s very
prejudicial to the development of our
foreign trade and also detrimental to
the deversification of our trade,
because in the last five years we find
that from Rs 7 5 crores a year we
are now paying about Rs 14 crores on
account of overseas shipping

Mr. Speaker: Hon Members had
an opportunity to talk about shipping
All this was said then We are losing
80 much money ete

Shri V. P. Nayar. I am only refer-
ring to the foreign exchange aspect,
and how 1t 1s bound to affect our
imports and exports Because 1if a
particular trader places an order on
East Germany, Czechoslavakia or any
other country from where there 15 no
shipping here, he 1s not going to char-
ter a ship for a single consmignment
Ships follow a particular channel, and
countries happen to be in that Per-
sonally I would have given a prefer-

ence of investment in shipping rather
than in iron and steel

Mr. Speaker: Anything can be re-
lated to commerce We can say thera
are no cars,.yaillways and then we can
g0 into railways also

Shri V. P. Nayar: Now that you
have referred to cars, I shall come to
the automobile industry, because it is
something 1n which we had very great
hopes In fact, a very large extent of
the Second Plan will depend upon
how we are able to provide facilities
for transport of goods from place to
place through motor transport

What 1s the position of the industry?
It is an mndustry enjoymng protection
from 1923 It 1s fortunate you have not
put 1t 1n reverse gear It 18 not m
front gear, but it 1s in neutral gear
now, but certain abnoxious agree-
ments under the old tie-ups of Indian
collaborators with foreign manufac-
turers have given the latter all the
terms they wanted You have only to
read the Tarff Commission’s report
on the industry

The Minister of Industry (Shek
Manubhal Shah): I do not want to
mterrupt I would only remind the
hon Member that the production of
automobiles last year has gone up by
40 per cent over the previous year

Shri V. P. Nayar: It 1s not a ques-
tion of the production going up by
40 per cent, but what are you pro-
ducing? Most of the shops are only
machmning material imported, except
perhaps m the case of Landmasters
and Hindustan Motors The targets set
for the production of the various com-
ponents have not been aitained That
18 what the Tanft Commission says.
1 shall be very glad to be corrected
by Shri Manubhai Shah

An Hon, Member: What is happen-
ing in Leyland?

Shri V. P, Nayar: What about die-
sel?” What is the capacity of the auto-
mobile producers or their principals
m the foreign countries? We have
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only a right for 2,500 Qiesels.
meet the demand? win
Tx.klen dlxlln the of the
cycle industry. I find the rt of the
Ministry paying special mﬁon to
it. There is & chance for exporting
cycles to Uganda, to  hst African
countries. But we know for certain
that under the agreements between
the Raleigh group and the Sen group
here, the Releigh-Sen cycles shall not
be sold in any country outside India,
except Pakistan and Nepal. So far as
the Hercules cycles, thag is, the T. 1.
Cycles are concerned, under their con-
tract, they are not alloweq to sell their
products to any country outside India
except Pakistan and Afghanistan. Do
we not know that Afghanistan or Pak-
istan or Nepal will not be able, in their
Present economy, to take so many
cycles? Is it not a fact that even in
the manufacture of cycles, our agree-
ments have these clauses which res-
trict even the scope of exports? What
have Government done gbout it?

I want only to refer to two or three
suggestions, not points because I am
sure you will not give me the time
for that. I want to suggest to Govern-
ment that they must give up this
habit of allowing private trade to
control the entire operation in respect
of foreign exchange. They must make
the State Trading Corporation give
up its role as a post office or merely
as an agent for collection and dis-
tribution. They must enlarge the
scope of its functions; they
must allow the Corporation to trade
with other countries. They must also
see that the State Trading Corpora-
tion gets into business direct and
ensures the maximum ragney to the
producers.

Then, I would also urge the Minis-
ter to put more austerity in jmports
and to negotiate, at the same time,
for Iong-term commodity agreements
We have been going with a begging
bowl. The other day, I saw in a paper
that we are in a global hegging cam-
paign. I do not want that o be done.
We can discuss with any other country,
Now that the rupee has some credit,
why do you not do it? If yon depend
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upon sterling balances or our resoure
ces in dollars, I must tell you that we
shall not be in & very happy position,.
and it will give room for the critics
of the Plan to cry and cry over and’
over again, as they have started doing.
now that the Plan cannot be worked.
in view of the difficulties of foreign.
exchange. I want the Minister to con-
sider these proposals.

16.53 hrs.

Mr. Speaker: Now,
krishna.

Shri Ramakrishnan (Pollachi): I
shall speak tomorrow, if you would
permit.

Mr. Speaker: If all the hon. Mem-
bers want to speak tonforrow, I shall
not allow anyone to speak.

Shri Sankarapandian (Tenkasi): [
shall speak today.

Mr. Speaker: Yes.

Shri Sankarapandian: Up till recent.
ly, our foreign exchange position had.
been very satistactory, and Govern-
ment issued licences for imports of all.
sorts of goods to all sorts of persous,
In this connection, mention may be
made of the import of sugar (0 the-
tune of Rs. 70 crores by the Ministry
of Food and Agriculture. As a result
of this indiscriminate import policy,.
we find that our foreign exchange re-
sources have dwindled considerably
reaching almost the danger point. We-
liave consequently been driven to re-
sort to all sorts of austerity measures
at all levels. And many hon. Memberg
of this House have asked for many
enquiries into the different aspects.
of administration. I want a thorough.
enquiry to be made regarding the-
foreign exchange position, to fix the
responsibility on the persons who have
trought about this statr of affairs.

It is certainly a gcod sign of the
times that Government are taking keen
interest in the economic activities of
this country. The scope of the public-
sector has been widened. But it ig
very vital that our public undertak-
ings should be msnaged oz more-
efficient lines. For this, they should
combine the efficiency of the-

Shri 'Rama-
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private sectar and the vigilance of
sthe Government Departments In
fact, the very 1dea of formung inde-
Jpendent corporations 1s to manage our
affairs on a more commercial and
«economic basis and not to get involved
dn the red-tapism of Government

The small-scale industries play an
important part in the economy of our
country The small-scale industrial
organisation is not of recent origm,
smce 1t dates back to some seventy
or eighty years This industry has
spread its tentacles all over the
country, and it manufactures articles
according to the local requirements
and needs It has also created a great
employment potential

In an under-developed country hike
India, there is ample scope for em-
ployment opportunities m the small-
scale industries It 18 not necessary
that large units alone should produce
all the accessories and component
parts A certamn percentage of the
components and accessories can be
produced by the smaller units at
more economical costs It 18 worth
the while observing that Japan has
reached perfection m the process of
manufacturing components and acces-
sories 1in smaller umits So, develop-
ment of small-scale units could pro-
vide larger employment opportunities
mn our country

It 18 natural, therefore, that our Go-
vernment have provided ample scope
for the development of small-scale
industries 1n the Second Five Year
Plan They have earmarked nearly
Rs 55 crores in the Second Five Year
Plan as against Rs 5 crores m the
First Five Year Plan

When the tempo of development of
small-scale industries increases, the
demand for money will be felt more
and more So, the plan for financing
small-scale industries should be made
more flexible to meet the mncreasing
demands In the public sector, Gov-
ernment have planned to invest near~
Jy Rs 1500 crores, and m the private
sector, the investment is about Rs.

2500 crores. As agamst these huge
amounts a mere sum of Rs 55 crores
for small-scale industries looks very
meagre There must be a proportion
and parity among these two sectors of
industrial development.

Without proper financing and credit
facilities, nothing can be done for the
development of small-scale industri-
es The present difficulties of the small
business units are so acute that they
are not able to secure modern machi~
nery and equipments to utilise the
vast man-power It becomes, neces-~
sary, therefore, that a sound system
of instalment credit be considered,
chiefly to encourage the purchasing
of modern machinery and equipment;
and the credit co-operative banks
should expand their function in the
industrial field also Government
should be liberal in granting loans for
the purchase of modern equipment
and machinery At present, Govern-
ment are restrictmg loans to 60 per
cent, for the purchase of certain
machinery such as electric furnaces
etc This percentage should be raised
up to 90 per cent

Then, agamn, Government are charg-
ing interest at the rate of 6 per cent
for loans utilised for the purchase of
certain machinery costing over
Rs 15,000 Such a high rate of interest
would certainly hamper the develop-
ment of industries But Government
charge only 2% per cent m the case of
the shipping companies The period of
repayment of the loan should be ex-
tended to ten years, and the first ins-
talment should start one year after
the factory starts production

I am told that m the Delhi industri-
al estate, Government are charging ten
per cent as rent on the cost of the
factory building I would submt that
the profit motive should not be the
chief criterion for giving loans In all
industrial estates the rental charges
should not exceed 4 per cent.

The present arrangement for the
supply of raw materials to the small
entrepreneurs is not at all sufficient
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to meet their normal production re-
m&n&uﬂmmeonﬁnm
Mthevewpmmo!mm
will be defeated. They should have
the guaraatee of having a continuous
supply of raw materials, and they
shwld'beanowedtohavenmoth
‘working of their factory. .

Finally, I would like to submit that
the Small-Scale Industries Board is
nothing but a board of officials. It is
completely official-ridden. Out of 44
members we find that only five are
non-officials, Of course officials are
necessary to defend government poli-
cies and programmes, but such a huge
army of officials 18 not required for
that purpose. I would request that
some more experienced non-officials
may be included in the Small Scale
Industries Board.

17 hrs.

The Government is also unwise in
either restrieting or totally prohibiting
certain items of imports which are
very essential to the development of
our country. As an example, I would
cite the import of electric motors for
agricultural purposes. The Madras
Government has repeatedly urged the
Centre to give it nearly 16,000 motors.
That is what the State requires. But
in spite of this, the Central Govern-
ment has given that Government
licence to import only 700 motors, and
that too through two foreign concerns.

1t is also not clear why the Govern-
ment, while allowing the import of
motors, has not allowed the import of
main accessories like starters and
switch gears. Without these equip-
ments the motor is incomplete. As a
result of this, the poor agriculturists
are resorting to black market to pur-
chase their needs.

mmrmsﬂa(mw

our friends from the Congress Bench-
es also used to criticise Government {n
laying stress on a liberalised policy as
far as foreign investment is concern-
ed and as far as foreifn experts are
eoncerned, meaning that we are mors
and more relying on foreign emperis
and foreign aid. But as a matter of
fact, any under-developed country
has to do that.

I am not one of those who always
look down upon the five year plans of
Russia or China. If I remember
aright, even in those days of their
first blan in Russia, they had to invite
thousands and thousands of experts
from Germany. More than 8000
engineers were invited from Gerpany
when the first phase of Russia's
national development was going on.
Not only engineers, but even financial
aid was proyided by Germany. Above
all, even a trade delegation was in-
vited by Russia to come for sightsee-
ing. With their help, Russia at that
time was able to get finance £rom
Germany.

Of course, our policy of non-align-
ment has given a better opportumity
to us in that we are getting financial
and technical aid not only from one
bloc, not only from America or other
highly industrialised countries of the
West, but also from Russia, Czechoslo-
vakia and other countries. In fact,
from the latter source, there has been
some response, though the response is
not so encouraging. Our policy is that
we are prepared to accept help from
both sides. As time goes on, we would
like to get greater and greater help
from Russia.

Just now my hon. friend, Shri V.
P. Nayar, said that there had been no
change in the pattern of our export-
import trade. But I wholly disagree
with him. We have always said that
we are prepared to trade with Russia
as well as other industrialised nations, -
We have always welcomed any exter-
nal help provided it is not given with
any condition. That is our open poMcy
and we hope that Governmmnt will
try to maintain the same attitude end
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try to give better facilities to foreign
investors so that our pace of industri~
alisation may be rapid.

There has been some criticism by
some friends that the public sector
has been given undue importance and
it is allowed to expand at the cost of
the private sector. The policy was
first laid down in our Industrial Policy
Resolution of 1948. Even in the Reso-
lution of 1858, there was not
much deviation from- the original
policy. Even in the Resolution, of
1956, though it has been accepted that
the public sector will have greater
say in expansion, the rate of expan-
sion was never mentioned. Not only
that. Even in the Schedule A, where
industries in the public sector were
fixed, it was also mentioned that the
cooperation of private industry
would be sought. In spite of all this,
we always hear through literature dis-
tributed by organisations supporting
private industrialists that the public
sector is being unnecessarily expand-
ed at the cost of the private sector.

Even if the public sector is not ex-
panded, let us ask if the private sector
is capable of coping with the effort
needed to attain the targets fixed in
our Plan. Have they got sufficient
resources? Have they got sufficient

" financial backing with them? What do
we see today? Even to maintsin the
progress in the private sector, the
State has to come to their help. The
State has to guarantee import of
materials by big industrialists. Not
only that. For their housing schemes,
the State has to come to help. There
are many ways by which State aid
is needed in the private sector. In
this view, if the private sector is left
without restriction, is it possible that
our industrial progress will be rapid?
I do not think so; as a matter of fact,
we will then not be able to attain

. our targets of production or invest-
ment.

We would have likpd that far from
restricting sphere of the public sec-
tor, it should have expanded. As a
matter of fact, some more industries

—say further expansion of the ce~
ment industry--might have come
under the purview of the public sec-
tor. I say this because today the pub-
lic sector has to deal with those in-~
dustries which do not give us immedi~
ate return. ¥

Sometimes, in the House we have
to face criticism that we are not get-
ting sufficient return from the public
sector. I think it is not possible when
we look into the items which have
been undertaken by the public sec-
tor. Thé private sector is mostly inter~
ested in the production of those arti-
cles in which they have more profit,
Naturally, the entire energy of pri-
vate industrialists is diverted towards
securing producing units which can
easily give high and immediate re-
turn.

It has been said that the public
sector should improve and that they
have no proper hands to manage in-
dustries. That difficulty is there and
it is not possible to create within a
short time the administrative cadre
necessary especially when the pace of
industrialisation in the public sector
is so rapid. It is not possible to have
a managerial staff; they have to get
the necessary training. But, I would
only request the Government to give
proper attention to the creation of an
industrial cadre. As far as possible, it
should avoid the ICS and IAS officers,
We have seen some of the public sec-
tor industries like the Chittaranjan
and the Hindustan Aircraft being
managed by, technical hands and they
are doing quite well. So, why not
create an industrial cadre especially
of people taken from the technical
side, who may be given opportunities
to visit foreign countries, those coun-
tries where the industries are being
run in the public sector? We should
try to send some people to Russia and
China to get proper training for run-
ning industries in the public sector.

Another criticism againgt industries
in the public sector is that the cost of
production is very high. That b o
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general defect which seems to be
common even in other countries where
planning has been done and where
things have- been taken over by the
public sector. In that respect also, I
would suggest that for the present, as
in the Railways they have given up
the high building construction, in most
of the industries proper care should
be taken to see that large amounts
are not locked up because we are fin-
ancing them through foreign invest-
ment, foreign loan and foreign aid
which we will hdve to repay. If we
are not able to run them successfully,
if the cost of production in the pub-
lic sector is not brought down, if there
is no economy in sdministration, it
might be that after some time when
we will have to start repayment of
the loans, we might be put to difficul-
' ties.

I would like to say a few words
about the place where I come from
Chota Nagpur. Though it is very rich
in minerals, the general conditions of
the people there, the standard of liv-
ing is most miserable. That area is
one of the poorest areas in the coun-
try. I am glad that recently our hon.
Minister is doing his best to have a
heavy machinery plant at Ranchi. We
would also request him to realise that
greater and greater industrial deve-
lopment of the country is possible only
when in the beginning of our Plan we
give up the idea of regional distribu-
tion of industries, especially when the
question of heavy industries comes in.

We fully agree that every region
should be given a fair chance but not
at the cost of economy. Coal, steel
and most of the other raw materials

" are there available; and it is proper
that some of the heavy. industries
should be located there if it is econo-
mical t{o do so.

.We were trying our best {o have a
steel plant for Bihar. Unfortunately,
when we could not get it, the then
Industry Minister, Shri T. T. Krish-
namachari promised that the fourth
steel plant wil] be located somewhere
in Chota Nagpur near the Damodar
Valley project. 1 do not know what

T
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progress has till now been made. But,
there should be no deviation from the
declared policy of having another
steel plant in Chota Nagpur.

I would also like to say a few
words about small-scale industries. If
further investment is made in agrie
culture, other areas in Bihar may’
have more agricultural production but
it is not possible to have agricultural
development here in this area. So, if
we want to raise the economic condi-
tion of the people in those areas, we
have to provide them with small~
scale industries.

I am also thankful to the Commerce
and Industry Minister, because .l have
read in some paper that at Ranchi
they are going to have an industrial
estate. Today the greatest difficulty in
the matter of having rapid progress
of smali*scale industries is field work
has been neglected to some extent
and to many industries have been
opened. As far as field work is con-
cerned, proper finance should be pro-
vided to small-scale industries. But,
finance alone will not solve the pro-
blem. The small-scale industries
have to face competition with most
of the big and large-scale industries.
Unless a demarcation is made of the
field of small-scale and large-scale
industries it is not possible for the
small-scale industries to develop.

During the war period the small-
scale industries developed not only
in Chota Nagpur but in many parts of
the country and production went up.
In Punjab, the cycle accessories, sur-
gical instruments and the manufac-
ture of many other articles develop-
ed because of the shortage of machi-
nery and import. Similarly, today we
are faced with a shortage of foreign
exchange. Why not we give a greater
fillip to the small-scale industries
now? They can only thrive when
there is a clear demarcation of the
field between small-scdle and large-
scale industries.

In the shoe-making and leather in-
dustry, there is good scope and we
have a very good market in Russia
and Cflina. We can be able to solve
some of our unemployment problems
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by diverting small resources towards
the development of leather goods,
household utensils and most of the
accessories or component parts of the
automobile industry. All these things
are possible only when we make a
clear demarcation and we do not allow
the big umits to produce the articles
reserved for the small-scale industries.

Shri Basappa (Tiptur): The Second
Plan lays very great emphasis on the
industrial development of the coun-
try as against the First Plan's em-
phasis on the agricultura]l sector.
Hence, the responsibility of this
Ministry has increased—I may say—
hundred fold. The Ministry is ex-
panding and that is a good sign ot the
Pprogress.

When we look ‘at these things, the
first thing that strikes us is the agita-
tion that is going on in the country
between the private sector and the
public sector. The advocates of the
private sector know full well the in-
dustrial policy explained in 1956.
They say that the public sector is en-
croaching on them though there is
great scope for them to develop. It
neither benefits the public sector nor
the country.

‘When we wanted a socialist pattern
of society, 1t 1 natural that the public
sector should take up more and more
of the activities Though some credit
may be given to the private sector’s
work in the past, it has not proved
equal to the task before us. So, it is
but naturgl that the public sector
should take more and more of the res-
ponsibility so that this country may
be industrialised quickly. The Gov-
ernment has taken on hand a num-
ber of public undertakings. There is
not enough technical personnel. The
dividend declared by the public under-
takings is not commensurate with the
investment. But, there is no reason
why we should not go ahead if we
correct our mistakes.

In the private sector, there may be
able persons to handle the industries.
But when so much capital is invested
in public undertakings, they should be

run properly. You yourself lmnow,
Sir, when we visited Bharat Electro-
nicg Ltd. that there was some idle-
caﬁacittge therem. In poblic undertak-
ings, these idle capacities should

tully utilised. . be

. Then there is this question of large-

scale versus small-scale industries;
there is this agitation. This country
requires both. Large-scale jndustries
require a lot of money but to meet
large-scale demands of consumer
goods, we should have them. But, as
the biggest problem in our country is
the problem of unemployment, we
cannot solve it by machine-making in-
dustries alone and so we should have
small-scale industrieg also. So, there
should be co-ordination between
tbem. We should make greater
allotments for this purpose. Some
States do not take advantage of these
grants—we should know why. Rs. 10
lakhs was sanctioned to Mysore Gov-
ernment but they did not come in
right time to take advantage of it; at
the last minute they came but were
unable to get it. The hon. Minigter
was pleased to tell us that this would
be included 1n the next allocation. It
is a great encouragement for us. The
impact of these small scale industries
13 not felt in the country and that is
why even with a large army of wun-
employed people 1n the rural areas
and a number of regions, we are not
going forward. The hon Minister
should see that there 1s proper imple-
mentation of the small-scale indust-
ries programmes m the country.

There is another conflict as to
whether the ambar churkha is going to
produce all the textile needsg of ours.
There is another agitation about it.
We have not given a proper chance
to it, only after doing that we can
decide upon that question. The manu-
tacture of ambar charkha should be
given encouragement by allotting
more money than now. Of course, the
Finance Minister may not see eye to
eye with the Commerce Minister or
the Commerce Minister may not see
eye to eye with the Planning Minister,
All these things are there. But, & good
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experiment noust be made to find out
whether all our requirements can be
met by ambar cherkha and handloomas.

Then there are other questions
‘When we discuss this, the regional dis-
parities come up and we should stress
this point so that backward aress will
be developed, New units must be
allocated to those areas so that there
may not be discontent in the mindg of
the people. I can understand the
technical and financial and other im-
plications with regard to basic indus-
tries. But, so far as consumer goods
industries are concerned, they can be
located in various places so that the
whole country may be industrialised
properly There are so many other
questiong also—about foreign ex-
change position, our friends have al-
ready told There are a number of
things 1n whxch we can save foreign
exchange and earn also We have got
our import restrictions In my
constituency, we can expand coffee
production and send to  countries
which demand We are not increasing
the area inspite of our best efforts and
we have not taken a decision on the
Plantation Enquiry Committee’'s re-
port Then 1t becomeg too late  So,
Government ghould pay more atten-
tion to this Large areas in Malnad
are kept idle, they can be converted
into coffee plantations People will
feel that backward areag are develop-
ed and We can earn lot of foreign ex-
change Coming nearer home, i1n my
constituency, we have got a number
of industries like Coconut Industry
and arecanut industry It relates to
Agriculture Ministry  But there are
Committees for these things in Com-
merce Ministry They make valuable
recommendations and the Government
should implement them There are
certain diseases for crops like these,
large number of farhilies live on these
industries Some loans will have to
be granted All these schemes will
make industries self-sufficient.

There 15 s0 much shortage of cement
and black-market also There are
large quantities of lime-stones in my
constituency near my native place
Chikanaikenpalli It was also found
that a cement factory could be started

B

there. I request the hon. Minister to

look into the papers from the Mysore
Government and gee that the cemient

and I do not want to take up

of that time There is enough

for development in aH these directions.
Mysore sitk is very well known. The
mulbery growers should be ven
sufficient help in loans and other
things. Nearly 70,000 families will be
benefited.

Once we were assured that a stain-
less steel factory would be established
there A small plant at the side of
the Badravat: 18 very well suited. I

know
the value of the time of the Houwse
much
scape

Ot course, to do all this the local State
Government must come forward. Itis
really in a mood to help all these in-
dustres, but 1t is lacking in financial
resources Therefore, they have come
to the Centre, and the Central Govern-
ment has assured them to give Rs. 20
crores in all Now they have reduced
it to Rs ¥4 crores, and they have said
that if the Mysore Government is
going to raise its revenue they will
come forward with Rs 20 crores The
Mysore Government has now submit-
ted 1ts proposal for raising the
revenue 1 hope the Government of
India will now give the full quota of
Rs 20 crores as promised before to
make the Second Five Year Plan and
industrial development of not only
Mysore but of the whole country a
success

Shri N. R. Munisamy (Vellore) Mr
Speaker, Sir, the prosperity of the
country is very well gauged by the
industry and the trade,

Mr Speaker: I think the hon Mem-
ber hag much to say ¥e may conti-
nue tomorrow
1732 hrs

The Lok Sabha then adjourned iill

Eleven of the Clock on Wednesday,
the 21st Auguse, 1897,
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ORAL ANSWERS TO QUES-

TIONS 8821—58
S. Q. Subject COLUMNs
gNo.

968. Gold Smuggling . . . 8821—26

969. Orphans and unattached
children . . + o 8826—29

970. Soldiers’ Horhes in

© Punjab . . .. 8829-30

971. EBxchange of students
. for Technical experience. 8831—32
972. Rupee Oil Company . 8832—35
973. National, Discipline Scheme 8836—39
974. Voluntary cut in Salaries . 8839—41
975. Disparity in incomes . 8841—43
977. High Power Coal Council 8843-—45
978. Khamaria Market, Jabalpore §845—46
979. Mica resources in Kerala 8846—48
980, Discovery of limestone . 8848

981, Team on irrigation and
power projects . . B8848-49

982, Territorial Army . 8849—s0

983. Janta Policy . . 8850—s53

985. Rupee stabilization credit . 8853-—84
S.N.Q. No.

15. Floods in Brahmaputra . 8854—56

16, Floods in Kosi River 8856 —58
WRITTEN ANSWERS TO

QUESTIONS— 885883
S.Q

No.

976. Indians abroad . 8858

984. Import of spring steel

e . . . 8858—s9

986. Ondal (Burdwan Dis-

trict) Airfield . 8859
987. Indian Administrative

Service . . 8859—60
988, Ordnance Factory

at Bhandara . . 8860
989. National Fundamental

Education Centre 8860—61
990. Recruitment of Scienti-

fic and  Technical

Personnel . . . 8861
991. Village Panchayats in

Manipur Hill Areas 8861
992, Hotel at Durgapur 8862
993. Drilling operations  in

Godavary Basin 8862

994. Iron ore at Theerthamalai  8862-63

995. Lime-stone in Dharam-

- kot . . . 8863

996, Boy Scout and Girl

Guide Movement . 8863

997. Burmah-Shell and Assam

Oil Company Sc-

holarships . . 8863=64
998, Infiltration into Jammu

and Kashmir by

Pakistanis . . 8864

999. Aeromagnetic survey 8864-65

1000, Bareilly Cantonment 8865-66

1001. Forged currency notes 8866

1002, Fire in Delhi University 8866

1003, Survey of Godavari Basin 8867
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U.S.Q. Subject COLUMNS
No.
729 Jemadars in Army
Ordnance Corps 8867—68
730. Excavation at Chandra-
ketugarh . . 8868—69
731. Happy Training Diploma 8869
732. Welfare of  Scheduled
Castes . . . 8869
733. Motor accidents in Delhi 8870
734. Translation of Acts. 8870
735. Excise offences 8870
736. Bducation system for
rural population 8870—71
737. Training in Rifle shooting 8871
738. Settlement of land . 8871—72
739. Export ofOrissa minerals 8872
740. Road accidents in Delhi 8872—73
741. Travelling allowances of
Ministers . . 8873
742. Utkal University Building 8873—74
743. Improvement of Libra-
p ries, Laborartories
and  Salaries of
University Teachers
in Orissa . 8874
744. Multi-purpose schools
in Orissa. . - B874—75
745. Travelling allowances
of Ministers . . 8875
746. Mining Licence . . 8876
747. Destruction of Tobacc
Crops . . . 8876—77
748. Harijan Welfare Board. 8877
749. Pakistan Nationals in
Bombay . . . 8877
750. Cultural relation with
West Asian countries 8877—78
751. Southern Zonal Conucil 8878
752. Regular temporary estab-
lishment of  Assis~
tants . . . 8878—79
753. Grants for Scheduled
Castes in Kerala 8879— 8o
754. Hostels for Tribal and
Scheduled Castes
students in Tripura 8880—81
755. Professors in .‘B. B.
llege, Agartala 8881
756. Development of Regio-
nal  Languages in
Andhra . . . 8881—82
757. Teachers in Delhi Schools 8882
758. Trained Graduate
Teachers in Delhi
Schools. . 8882—83
MESSAGES FROM RAJYA
SABHA . . 8883—84
(a) Secretary reported the

following messages from

Rajya Sabha :

(#) That at its sitting held
on the 12th August 1957
Rajya Sabha had passed
the Indian Succession
(Axnendment) Bill . .
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$.2. Subject CoLumns S.¢ Subject )

(%) That st its sitting held persans. The Minister
on the 13th August 1957 of Home Affairs t
Rajys_ Sabha had passed G. B. Pant) made a state-
EhAemendment) Bill . o= ment in ref

) ARREST AND DETENTION
+ (9) Secretary also _ reported 8 OF A
message from Rajya Sabha The S ” | Lok
than)ylSlbhle“md Sabha that he bad received
with the motion to refer the a letter on from the

Navy Bill to a Joint Com- s ) “m
mittee. . . . . ¥ .ip“l’'='l‘*l“¢”"¢““x G intonating o
RATYA s i Cand

BILLS PASSED BY arma e I ugust,

-] ON 88! :3’7 fmoe \mder‘ leeuonn

e 84 och.lndhhdetenm

i Central Jail, Jaipur. .

Sscretary Jaid on the Table the
following two Bills as passed
by Rajya Sabha:

(1) Indian Succession
(Amendment) Bill . .
(2) Minimum

(Amentment) Bill.

CALLING A’I'I‘ENTION TO
MATTER OF
PUBLIC IMPORTANCE

Shri Sonavane called the
attention  of the Minjster
of Home Affam to the ex-
tent and magnitude of the
recent floods 10 Jamuna, da-
mage caused topmpenymd
cxo 3 and & measures

taken by Government
to relieve distress and to
rehabilitate the  affected

DEMANDS FOR GRANTS 8886-9022

Further djscussion on the
Demlndlf g: ﬁ:ntl h}
respect o mry o
Home Affairs conciuded.
On the Demands the House
deelded Ayen 156; Noes,
45. Demands  were
uceordmlly voted in full,

888s Discussion on Demands for
Grants in respect of the
Ministry of Commerce and
Industry commenced.
The discussion was not con-
cluded .

AGENDA FOR WEDNBSDAY,
21ST AUGUST, 1957.

Further discussion on the
Demand





